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LEGISLATIVE ASSEMBLY. 
Tuesday, 21st September, 193'1. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Hnnourable Sir Abdur Rahim) in the Chair. 

MEMBER SWORN. 
Mr. Charles MacIvor Grant Ogilvie, C.B.E., MLA. (Defence 

Secretary).· . . 

STARRED QUESTIONS AND ANSWERS. 
(a) OBAL ANSWERS. 

ENCOURAGEMENT 01' RAILWAY TRAVELLING. 

659. *1Ir. Sri Prakaaa: (a) Will the Honourable Member for 
Commerc!e and Railways state whether Government are aware that a 
large number of private persons travel by motor C;&l's between Calcutta 
and Henares and that every facility is given for their cars and them-
selves to croBS the bridge between Sone-East Bank and Dehri-on-Sone 
on tho East Indian Railway, quickly and comfortably' 

(1,,) Do Government propose to consider the desirability of with-
drawing these facilities to encourage private ~~ s to use railways' 

(c) Is; it a fact that a large number of high ofBeera erving the. 
eentruJJy administered areas use their private cars instead of railways 
much to the detriment of the revenues of the latter' 

(d) Is there any difference in the amount of travelling allowance 
perllutied to officers to use their cars instead of the railways , 

(e) Do Government propose to consider the desirability of J'educiag 
the trnvelling allowances for these officers when ~ s are made by 
motors in order to encourage railway travelling ~ 

The Honourable Sir Baiyid Sultan Ahmad: (a} Yes. 
(b) No. 
(c) It is known that officers sometimes use their own cars inst.ead 

of the railway. 
(d) and (e). No. 
Mr. S. Sa.tyamurti: With reference to the answers to clauses (d) 

and (e), what are t.hereasons why Government .donot b-elp theit' own 
Railways to ·the extent to which they call , 

The Honourable Sir Saiyid Sultan Ahmad : They do not consider 
it necessary, because, after all, people may use their own cars. 

( 2087 ) 
L88ILAD 



LEGISLATIVE ASSEMBLY. [21sT Sn. 1937. 

111'. If. a. AviDubiUng&m ChettiN' : May I know the prubllblc 
income that will accrue to the RailwaYIl in case thelle people 1&I;e requirecJ 
to travel by Railways Y 

The Honourable lir 8aiyid 'Iultan Abmad : I do not 'kuow. 
Mr. Sri Prakaaa: With reference to answer to (a) of the question 

may I know why so many facilities are given for the passage of carli 
over the bridge between Sone-East Bank and Dehri-oll-Sone while all 
facilities are suddenly stopped whell these cars reach , ~  !Bridge 
near Benares , ' 

t'he Honourable' Sir Baiyid lultan Abmad : U my friend will )lut 
down a que"tion, I will try to answer. 

LoNG OoJlTlNUOUS DuTY ~ RAILWAY DBJVEB8. 

660. *1Ir. Sri Prakua: (a> Will the Honourable Member for 
Commerce and Railways state if it is a fact that 9n the Bengal North 
Westtlm Railway the same engine driver is on ~~  all the time from 
Gorakhpur to Allahabad, whieh distance is covered in a little over 12 
hours , 

(b) If 50, do Government regard such long oontinuoWl duty for an 
engine driver &8 safe in the public interest , 

(c> Do they propose to fix a muimum period for which an engiue 
driver can be continuouHly on duty and inform the railway administration 
ooncerned accordingly 1 

!file JIcmo1Ira.ble Sir laiJid lulu Ahmad : Information is being 
collected and a reply will be laid on the table of the House ill due 
course. 

1Ir. Sri Prakua: In view of the fact that it is positively dangerous 
to allow a driver to be on duty for such long hours will the Honourable 
Kember conaider the desirability of stopping this practice it it shQuld 
exist , 

The HODOurable Sir 8&iyid Sultan Ahmad: That is a hypothetical 
question, but I shall send the question and the supplementary question 
to the Railway. 

Mr. Mohan La1 8akBena : Is it a fact that the rules of eight hours' 
working day apply to Railways as well. 

The Honourable Sir Baiyid Sultan Ahmad : I have no information. 

Mr. S. S1.tyamurtt : Are there any rules on the Company and 
State-managed Railways. restricting the number of maximum working 
hoors for which railway aervanta, especially engine drivers, may be 
eontinuously on duty , 

. The Honourable Sir Saiy1d Iult&n Ahmad : If the learned friend 
wIll. put down a question, 1 wiII get the information. r have' no infor-
matIon. 
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APPoJJr'l'llBKT OJ' AJr INDIAN A8 ACTUARY UNDO THB GoUBNJIENT. 

661 .• 1Ir. I. BaqamurU: Will the Honourable the Commerce 
)fomber be pleased to state : 

<a> whether the Government of India received from the COD1-
mittee of the Indian Federation of Chambers of Commerce 
and IndulStry any letter pointing out the necessity for the 
u.ppojntment of a suitable Indian to the post of Actuary unclf:r 
the Government ; and 

(b) whether they propose to do so, and if not, why not' 
The HOJlO1ll'&ble lir Saiyid lultan Ahmad : The Honourable l\{t>m-

ber is referred to my replies to question No. 364 asked by Mr. Badri 
Dutt Pande on the 8th September, 1937, and to the supplementary 
questions asked by the Honourable Member in that connection . 

. 111'. 8. Batyamurtt: Ilave Governmeut considered the question of 
combining in one person the posts of Actuary and Superintendent of 
Insurance now incorporated ill the Bill before the House , 

TIle Honourable lir Saiyid Sultan Ahmad : The Bill has yet to he 
1'l:L88ed, and we will consider the question when the Bill is s '~ l. 

1Ir. S. 8&tyamurti: Does that answer cover the question of 
amalgamating in oue and the same person the two offices, namely. th(· 

I existing one of Actuary and the proposed one of Superintendent of 
rl(alVl"anee , 

The Honoarable lir Baiyid Sultan Abmad: Government haye not 
come to any decision at present. They are waiting for the Bill to be 
i'Uled into law. 

Mr. 8. latyamurti : May I take it, Sir, that the answer means that 
the question of filling up th_e vacant post of Actuary will not be taken 

,up for consideration until this Bill becomes law , 
"!'he Honourable lir Baiyld lultan Ahmad : That is so. 

PaoPOSBD A,ppt,INTJlENT OJ' A CoIoUlEBOIAL ADVISER TO THE RAILWAY BoARD. 

662. *lIIr. I. Batyamurtl: Will the Honourable Member fOr Cow-
merce and Railways be pleased to state: 

(a) whether Government are in receipt of a letter from the Indiau 
Merchants' Chamber, Calcutta, regarding the propOftec1 
appointment of a Commercial Adviser to the Railway Board; 

(b) whether Government have come to any conclusion as regards 1111.' 
need for appointing a special Commercial Advisor to the 
Railway Board, and the propriety of appointing a Don-Indian 
thereto ; and 

(c) ''Whether Government have considered the criticisms mentioned 
in the letter referred to above and whether they ~  
tl!.em or will .give the Assembly an. ~s  that ~o non-

'Indian will he appointed to ~ s place' 
L881LAD AI 
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The Honourable Sir Saiytd BultaD Abmad: (a) Presumably the 
Honourable Member is referring to the letter received on the subjp.ct 
from the Indian Chamber of Commerce, C8lcutta. If 80, the reply i. 
ill the affirmative. ' 

(b) and (c). There is no proposal before the Government for the 
appointment of a Commercial Adviser to the Railway Board. 

Mr. T. S. AvilIaabiJing&m Ohettiar : May I know whether tho 
Wedgwood Committee has recommended the appointment of such an 
officer' 

The Honourable Sir Saiyid Sultan Ahmad: No. 
, 

QBEATION OJ' THE FEDERAL RAILWAY AUT.Hom. 
668. .l!tIr. S. Satyamurti: Will the Honourable Member for Com-

meree and Railways be pleased to state : 
(a') when Government propose to create the Federal Railw&;1 

authority; 
(b) whether before the creation of such authority, Governmen. 

will place before the Legislature the Legislative proposals 
for supplementary legislation; 

(e) whether Government have come to any conelusion as regarda 
the location of the headquarters of the authority ; 

(d) whether Government propose to prescribe any additional 
qualifications, besides those presciibed in the eightll 
schedule of the Government of India Act, for the personnel 
of such authority ; 

(e) whether the Legislature will be consulted in these two matten, 
referred to in the two clauses above;. and 

(f) if Dot, why not t 
The Honourable Sir 8a.iyid Sultan Ahmad: (a), (b) and (c). I 

would refer the Honourable Member to my reply to parts (a), (b) and 
(c) of starred question No. ] 25 asked by him in this House on 26th 
August, 1937. 

(d) Government have no such proposal at present under considera-
tion. 

(e) and (f). I would refer the Honourable Member to my reply to 
part (b) of starred question No. 136 asked by Sardar lIangal Singb in 
this House on 26th August, 1937. 

Mr. S. Satyamurii : With reference to answer to clause (b) (1f the 
!uestion, may I know whether Government are considering the recolll-
mendations of the Wedgwood Committee's report which inter (Ilia 
rec(lmro.cnded to Govemment the prescription of certain additional 
qualifications for membership of the Federal Railway Authority' 

'fhe BonoUl'8.ble Sir 8a.iyid Sultan Abmad : Weare not yet con-
aidering them. 

Mr ... S. ADey : Will Government be pleaeed to repeat the &Jl8wer 
thllt was given to Bardar Mangal Singh , 
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1Ir. Praident (The Honourable Sir Abdur Rabim): The aDlWer 
haa already been given, and it would be interminable if ~  have 
always to be repeated. 

Mr. S. Batyamurti: With reference to answers to (b) and to my 
supplementary question thereto, may I' know whether Government are 
considering only 80me recommendations of the Wedgwood Committee, 
and 80me are not being considered, and the recommendations of that 
Committee in regard to qualifications of the Members of the Federal 
Railway Authority come under the second category' 

The Honourable Sir Baiyid Sultan Ahmad : We propose to con-
.ider all the recommendations, and we propose to take into· considera-
tion the comments on the same by the Public Accounts Committee. 
We have come to conclusions on some of the points, and the others are 
being considered and we will take some time to come to a fittal decision. 

Mr. S. Batyamurti : With reference to asnwer to (b) i &lay I know 
if the position is the same as before-that there will be no legislative 
proposal before this Assembly, till the constitution of the Autho·rity f 

The Honourable Sir Baiyid Sultan Abmad: Yes. 

SAPEGUAlIDING 01' THE lNTEuSTB 01' INDIAN BmPPmG. 

664. *IrIr. S. Batyamurti: Will the Honourable Member for Com-
morce and Railways be pleased to slato : 

(a> whether Government urged the claims of Indian National 
shipping in their rect"nt negotiations for trade agreement 
between India and Japan, and, if not, why not; 

(b) whether these claims are being urged on Great Britain ill 
the negotiations now going on between India and Great 
Britain, and, if not., why not ; 

(c) whether Government propose to take any steps by way of 
legislation or otherwise to secure for India the same right 
which the Dominions possess for enacting merchant shippilig 
legislation, and sccuring thereby for the purposes of national 
economy, their legitimate share in the entire maritime tra<!e 
of the Empire ; . 

(d) whether Government have considered the fear expressed by 
the committee of the Indian Merchants Chamber at Bomoay 
to the Commerce Member during his recent visit to Bombay 
at the proposed re-distribution of portfolios and their 
opinion that navigation and ports should go with blue water 
shipping, that is coastal shipping. overseas shipping should 
not be seperated from ports and inland navigation, as such 
II. proposal is fraught with great danger to Indian shipping, 
and whether Government propose to take any steps in this 
matter; and 

(e) whether Government propose that all trade agreemeut. 
between India and other countries shall be submitted to the 
Indian Legislature for ratification, an.4, if not, why Dot , 
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The BoDourable Sir Baiyid Bultan 'bmed: <a) and (b). Tho need. 
of Indian shipping· were borne in mind by the Government oj! India· 
during the Indo.Japanese trade negotiations and are being borne in·. 
mind during the present Indo-British trade negotiations. 

(c) It is not quite clear what specific powers or rights the Honour-
able Member haa in mind. In any case, as he is doubtless aware, aDY 
proposed enhancement of the legislative powers of the Indian Lep 
iature would be a matter for Parliament. 

(d) Government have considered the views expressed by the Com-
mittee of the Indian Merchants' Chamber, Bombay. The, do not pl'O-
pose to take the action suggested by the Committee. ' 

(e) I would refer the Honourable Member to the rep!i_ given to 
pa!'t (e) of his own question No. 15 and its 8upplementaries in thi., 
Session. . 

111'. 8. Satyr.murti: With l'eference to the answer to clans"" <&1 
and (b), apart from these considerations having been borne in mind and 
being borne in mind now, may I know if any sepcinc o ~ l  or 
demands have been made or were made in the negotiations between 
India and Japan or are being made now by the I'ndian non-ofBcial 
advisers or by the head of the delegation to the British Government, 
with regard to a proper place being given to Indian IIhippiug T 

'Ibe HODOun.bI. Sir Saiyid lultan Abmad : So far as the present 
negotiations are concerned, that is, the Indo-British trade negotiaUona, 
this point is before our delegate, Sir Zafrullah Khan. As regards tbet· 
question whether the needs of Indian shipping were borne in mind b7 
the Government of India in the Indo-Japanese trade negotiationtl, the 
answer is also yes. 

1Ir. 8. Satyamurti: Was any result achieved, as a part of the 
ludo-Japanese settlement, with a view to helping Indian shippiul? ! 

The Honourable lir 8aiytd lultan AbmacJ : I cannot answer that 
question, because trade negotiations are confidential, "lid it ill very 
difficult to give a reply to a question like that. 

111'. I. 8atyamurti : Are trade negotiations still going on between 
India and Japan , 

'!'he Honourable lir la.tyid lultan A'bmad: No. 
Mr. I. 8&tyamurti : My qllestiou relates to the results of thORp. 

negotiations, whether in the resultant agreement any advantage was 
aoeeured to Indian shipping. 

The Honourable Sir Saiyid Sultan Ahmad : No. 
Mr. I. Satya,Dmrti : With reference to the answer to clause (c), ma, 

I know whether GOVP.TnmeJlt have eXllmined the provisions of til{' G"v-
ernment of l'ndfa Act-the ~  which hns been refen-ed to befoTt· 
this Rouse again and ngain ~ the last few days-and they aTe 
"onsidering any proposal to move the British Parliament to amenel t.he 
UovE'.rnment of India Act, with a view to giving Inclian shipping better 
opportunities , 

Be JIon01ll'&ble 8tr latdyid 8a1taD Ahmad : No : not at present. 
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111'. S. 8&tf&lllurti : With reference to that answer, may I know the 
reasons why, seeing that that section prevents very effectively any.help 
being given to Indiau shipping as against United Kingdom shIpping, 
the Government have come to the conclUf;ion to take no further action 
in the matter Y - . 

The Honourable Sir Saiyid Sultan Ahm&d : Because they do not 
consider it necessary. 

Mr. T. S. AviDaabiUnpm Ohett1ar : May I know what was t4e sort 
of demand that was put forward on behalf of India in the Indo.J'apanese. 
trade negotiations T 

'!'he Honourable Sir 'Saiyid Sultan Ahmad : I cannot disclose that. 
Mr. T. S. AviDashilu.,am Ohettiar: May I know what was the 

nature of the demand that was put forward on behalf of Indian shippiJll 
in those negotiations Y 

The Honourable Sir. Sa.i1i4 Sul. Ahmad.: That is the samE'! ques-
tion repeated in better language. 

Mr. 1[. Sa.ntbanAID : With reference to the reply to part (a), may 
I know whether the claims of British shipping were put o~  in the 
Indo-Japauese negotiations' 

The Honourable Sir Saiyid Sultan Abmad : l have already ginn an 
answer. 

Kr .. T. 8. Avtneabmnpm Ohettiar : May I know, apart from these 
general assurances, ~  the Honourable Member can say anything. 
in particular about the demand for Indian shipping put forward in the 
Indo-Japanese negotiations , 

The Honourable Sir Sajyid Sultan Abmad : I can give no further 
s88istance to the House. 

Mr. S. Satyamurti : With reference to clause (d) of the qUf'stion, 
Q)ay I know the reasons why the Government, after considering the 
views expressed by thf' Committee of the Indian Merchants' Chamber, 
have corne to the conclusion t.hat no action is necessary T 

The Honourable Sir Saiyid Sultan Ahmad: Because they think 
that t.hat is the right conclusion. 

Mr. S. Satyamurti: Apart from their self-righteous sense, may I 
know if the Honourable Member can take the House into his confidence 
and give any indication of the reasons, looking R.t thl" wori:ling of the 
question: . 

II and their opinion that navigation Rnd portA should go with blue water lhippiDa, 
that is coutal "hipping, OVCTBcas shipping should .not be aeparated from porta ~ 
ialand navigation, &II 8111'.h Ii proposal is fraught with great danger to IndiaD. IhippiDl,o. 
ua whether Government propose to take any steps in t.hiB matter' " 

May I know whether the Government examined that suggestion 
on its merits, and may I know the reasons why they have ~o  to tht" 
conclusion that they cannot accept tha.t opinion T 

The Honourable Sir Saiyid Sultan Abm.ad : I may assure the House 
t.h.Rt t.his was comddered very seriously, but I cannot give the reasont, 
which led the Government to come to that conclusion. 
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Mr. 8. 8&t1&Dlurti : With reference to the answer to clause (e). 
may I know the reasons why Government stick to their position that 
trade agreements ought uot to be submitted to this House for ratifica· 
tion' 
. The Honourable 8ir Ba.iyid 8ultan Ahmad, : That is purel,y Ii matter 

of opinion : Government consider that it is not necessary io do 80: 
they may consult the House if they are so advised and so inclined ; but 
the responsibility is theirs. They do not say they will 110t consult : 
they do not say that they will . 

Mr. 8. Batyamurti : What do they say' 1 want·tq know &8 a 
matter of information-I am not talking about futUre trade negotia-
tions-I am talking about the speeific trade negotiations now going on : 
may I know. what is the exact position of the Government Qf India aa 
at present advised' 

'!'he Honourable Sir 8aiyicl 8ultan Ahmad : They will consult the 
House if they consider it necessary to do BO. 

QIoIl Mnbammad Abmad, Jtumi : Did they consider it necessary in 
the case of the Indo-Japanese trade agreement or not' 

(No reply.) 

BUILDING O. W AOONS 80JI INDlAN MATERIAL Df INDIA. 

665. *lIIr. I. Batyamurti : Will the Honourable 'Member for Com-
mpree and Railways be pleased to state: 

ia) whether it is a fact tbat with the possible except.ion of & few 
special types, aU railway wagons would herp-Riter be b l~ 
in India and from Indian material ; 

(b) what the possible exceptions are, and why ; and 
(c) whether Government propose to take steps to see that thflst 

exceptions are eliminated and all wagons are built in India 
811(1 fl'(lm Tnrlian material, and, jf not. why not' 

'!'be lIoDOurable Sir Baiyid Sultan Abmad,: (a), (b) aud (c/. I am 
unable to give any general undertaking of the nature suggested by thi .. 
question. In arranging for wagon supplies, Government have, ill the 
interest of railways, to be satisfied that the price is commercially reason-
able. With this object in view, they call for tenders in the open market 
both in India aud outside it, except when for special reasons this iH con-
sidered unnecessry. The interests of Indian manufacturers arl! pro-
tected by giving them, if necessary, a limited degreE' of pricc preferences 
also, in accordance with the Rem'ra) policy for the pUTchMe t?f 8tOl'I'S for 
the public service. Orders for the general service wagolls rf'quired 
during the three years 1937-40 have already been placed with firtnll in 
India. Tenders for the few non-general service or special type wagons 
required in 1938·39 have still to be invited. 

1Ir. S. Batyamurt1: Can the Honourable Member give, from the 
figures if available to him for the last year for which ~s ar(' avail-
able, the percentage of raHway wagons huilt or manufactured in India. 
and the percentage of wagonA manufactured or bought from outside 
bulla , 
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The Honourable Sir Saiyid Sultan Ahmad : I will try and get the 
figures and place them on the table. 

Mr. S. Batyamurti : May 1 kno,v whether all these wagons are 
lDanufactured or built by private firms and contractors for the railways, 
and none of them is mauufactured in State Railways Wokshops 1 

The Honourable Sir 8aiyi4 Sulu Ahmad : I have no definite in-
formation about it. But I will get the informatioll if desh:ed. 

Pandit Lakabmj Kanta llaitra : The Honourable Member just now 
Haid that contracts for the supply of these wagons were p.laced with 
indian firms : were these concerns owned by full-blooded Indians or 
were they companies merely incorporated in India t 

. The Honourable Sir Saiyid Sultan Abmad: I do not know any-
thing about blood at all. 

Pandit taksbmi Kanta llaitra : Are these. companies managed and 
owned by Indians t 

The Honourable Sir Baiyid Sultan Ahmad : I cannot give that 
answer. 

Mr. E. Banthanam : May I know whether the ~  workshops 
&I'e not utilised to their full capacity in the manufacture of wagons , 

TIle Honourable Sir Sa.i.yid Bulu Ahmad : The question, I submit, 
does not arise from the answer given. 

Pandit Labbmi ][ants Maitra : Is the Honourable Member in a 
position to give the names of the Indian companies to which contracts 
have been given t 

'!'he Honourable Sir Saiyid Sultan Ahmad : l' would like tn have 
notice of this question. 

REDUCTION IN TJ[E bIPoBT DuTY ON NEWSPBINT. 

666 ..... O. V. Delhmukh : Will the Honourable Member for Com-
merce and Railways state whether the import duty on newsprint in reela 
has recently been reduced' If so, to what extent t 

The Honourable Sir Saiyid Sultan Abmad: I shall deal with ques· 
tions Nos. 666 and 667 together. They ought to be addressed to the 
Honourable the Finance Member. 

REDUCTION IN THE IM:PORT DUTY ON NEWSPRINT. 

t667. *Mr. O. V. DeBhmukh : Is the Honourable Member for Com-
merce and Railways aware that paper in sheets or in reams is used 
gcnp.rally by vernacular presses' Will the import duty on such paper 
be reduced t If not, why not t 

tFor IUlIIWGr to thil qU8BtiOD, Uti BDIW8r to quBltiou No. eee. 
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Tai.VBLLDIG o. PusON8 WITll TJIE MBMBBBS or TD &.w.WAY, o~ IX 
SALOONS. 

66&. *lIIr. Sri PrakaIa: Will the Honourable Member for 0('m-
.. ereo and Railways state: 

(a> if it is a fact that the Members of the Railway Board are 
supplied with special saloons when travelling ; 

(b) if they are given " Gold Passes " enabling them to take o ~  
persons with them without tickets ; 

(0) if there are any restrictions as regards the ~ b  and tlel-
cription of the persons they can take withollt tickets ; 

(d) if it is a fact that a Member of the Railway Board travelling 
from Kalka to Bombay in June last was suspected of taking 
persons with him who were not authorised to travel in that 
saloon without tickets, and was challenged at the Delhi 
Station but allowed to proceed when the .. Gold I'aHl" 
was shown ; and 

(e) if Government are satisfied that the Member of the RaiJwa, 
Board was authorised to do what he did ; and if not, wbat 
action they propose to take , 

'I'he Honorable Sir 8a.iyid lulu Abmad: (a) Yes. 
(b) and (c). They are givell gold passes, which also cover mem-

bers of their family when travelling with them during journeys OD 
duty. 

(d) Certain persons accompanied the Member in his saloon who 
were authorist'd to do so and were in posaession of tickets. 

( e) Thf' answer to the first part is in the amrmative and the 
lIecond part does not arise. 

lIIr. Lalohand Ravalrai : May I know if they are permitted to take 
friends on paymt'nt of first class fart' in the saloons' 

The Honourable Sir laiyid Sultan Umad: Yes: I have answered 
that question. 

1Jr. Mo;ban Lal 8akIena: Is it a fact that one of the front benchers 
on the Government side was found sO travelling with the Railway 
Member' 

Mr. President (The Honourable Sir Abdul' Rahim) : I cannot allow 
that question. 

Mr. MohaD LaJ 8&kIena: It is an important question, Sir. May l 
know whether it is correct that one of the front benchers On the Gov-
ernment side was found travelling with his wife· with a Member of the 
Railway Board in hi", saloon , 

The Honoura1J1e Sir 8&tyicl Sultan Abmad : No. 
Mr. JIohan La1 8aksena : May I know if Sir Aubrey Metcalfe W&I. 

found 1'10 travelling' 
The Honourable Sir Satyid Su1t:.m Ahmad : Yes: but he is not, 

front bencher today in this HoUle. 
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Mr. 1Ioha.D La! 8a.ka8D&: May I know when he purchased the 
tieket' 

The Bonoura.ble Iir 8aiyid Sultan Abmad: On the day he tra-
velled. 

1Ir. MobaD Lal Saklena: Is it not a fact that the Honourable 
Kember of the Railway Board was asked to show the tickets at the 
Delhi station and no tickets could be shown , 

The BODOura.ble Sir Saiyid Sultan Ahmad: I have made particular 
inquiries in this matter and I find that the whole report is untrue. 

PalOKS OJ' FITTINGS IN TJD LAVATOBIE8 01' UPPEB CLAss CoJIPABTllERTS O. 
THB EAsT INDIAN RAILWAY. 

61j9. *111'. Sri PrakaI& : Will the Honourable Member for Commer<>e 
aDd Railways state : 

(a) 

(b) 

if it is a fact that the attention of Government has been drawn 
to the lists hung in the lavatories of first and second "I .. 
compartments on the East Indian Railway giving a list of 
fittings and their prices ; 

if it is not a fact that commodes are priced at about RI. 200 
each and wash-basins at about :as. 300 ; and 

(0) if it is not a fact that less expensive fittings are available' 
The BonoUl'able Sir 8&iyid Sulta.u Abmad: (a). (b) and (c). The 

, prices ' referred to by the Honourable Member represent charges for 
(kriloiencies on interchanjfed stock levied under the Confe;rence Rules of 
t.he Indian Railway Conference Association. The charges include a 
penalty element and do not concern the public. 

Mr. Sri Pra.kasa.: I could not follow the aIWwt'r at all There. 
no question of penalty in this. 

The Honourable Sir Saiyid Sultan AhmBAl: I know there is no 
question of penalty in the question, but I am giving the answer to the 
6fTect that the price does HOt. only represent t.he actual cost but also the 
penalty if the materials are destroyed. , 

Qa.zi Muhammad Ahmad Kumi : What is the actual oost : by ~". 
much is the cost le88 than what is shown here' 

The Bonoura.ble Sir Saiyid Sultan Ahmad : I cannot give the in-
formatiou unless you want to know the actual priee. 

Qazi Muhammad Ahmad K.a.zmi: Has the Honourable Member 
inquired t.hat cheaper materials cannot be obtained as stated in part 
(c) , 

The Honourable Sir Baiyid Sultan Ahmad : The question does not 
arise from the reply I have given. I have p()inted out in my answer 
that the prices gi\"E.'n there do not represent the actual value. They 
represent the actual value plu what is considered to be penalty in. case 
of dest.ructi()n. 

Qui Mubammad .Ahmad &umi: In ,-iew of part (6). wal it o~ 
~s  to show the real price on account of penalty in case of des-

truction of the materials T 
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'lhe Honourable Sir Saiyid Sultan Ahmad : The question is if it is 
lJot a fact that less expensive materials are available, and the answer i. 
that they are in fact less expensive aDd the fiJlW'es ~ inclusive of the 
penalty. 

t670-. 

OPPOSITION BY THE CmBI' AND FINANOIAL ColDlIS8IONEBS lPOB RAILWAYS TO 
MEET THE hmIAN MEBCRA.NTS Clu.MBER, BoMBAY. 

6il. ·Sir Muhammad Yakub : (a) IIas the attention of the Honour-
a1\1(' tht, R-ailway Member been drawn to the following Paragraph which 
ttppearr'd in Roy's lVeekly, dated the 30th August, 1937 : 

•• A Bombay friend informs me that during the recent visit of tbe Bonourable 
tbe Bailway Kember aDd of thf.! Chief Commilaioner for Railway. to Bombay a delicate 
mtuation was IIIlved by Sir Sultan AhiDad. It 1188mB that, following the policy of non· 
eo·operation which haa been practised for aome yeara by the Government of India 
oftieiala, the Railway boSlCs were opposed to the idea of meeting the Indian Chamber 
of Commerce. C Oh, they will make wild ehargea " II the kind of feeling which perhaJII 
made them lay 10." , 

(}-. j Is it correct that the Chief and Financial Commissioners or Hail-
waJs ',"ere opposed to meeting the Indian Merchants Chamber, BOJ'fJba1, 
during their recent tour , 

(c) Is it correct that they agreed to meet this Chamber only after 
tlle intervention of the Honourable t.he Railway Member , 

(c1, If the answers to parts (b) and (c) be in the aftirmativc, will 
Government please state the reasons why the Chief and Financial Con ... 
nlissioners of Railways were opposed to meeting the Indian Mercho,tI 
Chaml,en; , 

The BonoDl'able Sir Saiyid Sultan Abma4: (a) Government have 
Heen the paragraph referred to. 

Cb) There is no foundation whatever for this allegation. Follow-
ing the normal 'Pl'ocednre the Secretary of the RaUway Board wrote to 
the Indian Merchants Chamber, Bombay, on the 22nd June, advisin« 
t.hat. Chamber that the Chief and Financial Commissioners of RailwaY' 
would be in Bombay,.-t the beginning of ~s  and askinR if there 
were any subjects wliieh the Chamber desired to discuu. The Secre-
tary of the Indian Merchants Chamber replied, under his letter dated 
~  June, saying that the Committee of the Chamber would like. &I 
mmal. to meet the Chief and Finaneial Commiuioners during their sta7 
in Bombay. Thr. meeting took place on August 2nd. 

(c) No. All the arrangements were made without the knowledge 
flf the Honourable the Railway Member. 

(d) Does not arise. 

GB.UfT 01' PASSES TO RETIBBD RAILWAY SUVANTS. 

fl'12. *lIIr. Mohan La1 SakaeDa: (a) Will the Honourable Member 
fnl' COl'lmerCe anti Railways be pleased to state whet.her under the ne", 
pad rIlles the privileges of retired railway ~  have also been 
("urtaned' If so, to what extent' 

iTbl. qUflIItlon wei withar.WJI b1 the qu .. tloner. 
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(b) Are Government prepared to e0!U'ider. the advisabilit;r of ll~
jng pus<;es to l·e1'80n8 who ,were o l~o ll  retIred under ,medic.al advIce, 
or ,lue to retrenchment and had put III at least 20 years servIce' 

The Honourable Sir Saiyid Sultan Ahmad: (a) Yes. Under the pass 
rules in force on the State-managed Railways from 1st January, 1937, 
there have been the following alterations in the rules governing the 
grant of passes to retired cmployees : 

For Subordinates. 
(U 'l'he minimum servic:e for llasses has been increased from 

25 to 30 years ; 
(ii) the number of single journey passes has been !,educed o~ 

4 to 2 with 30 years J service and 6 to 4 WIth 35 years 
serviee ; and 

(iii) the grant of passes over other State-managed Railways has 
been stopped. 

For inferior staff. 
(i) The grant of 2 single journey passes allowed over the home 

line under the 1935 rules has been stopped. 
(b) No. 
1Ir. 1IIohan La.l Saksena: May I know, Sir. whether Government 

eervants who were made to retire before completing 25 years under 
medical certificate will be allowed to have passes under the new rules , 

The Honourable Sir Saiyid Sultan AJunad : I have answered thia 
question ; No. 

Mr. Mohan La! 8akIena : What is the reason for depriving them of 
this privilege which thp.y had earned during their serviee , 

The Honourable Sir Saiyid Sultan Ahmad: Government have con-
aidered the question, and they eonsider this is sufficient. 

Mr. Mohan Lal Saksena : Is it not a fact that Government take 
special steps to safeguard the interests of the I. C. S. and I. M. S. people , 

'!'he Honourable Sir Saiyid Sultan .Ahmad : That question does not 
arise. 

Mr. Lalcband Ntwalrai : May I know, Sir, ,vhether, in view of the 
great discontent that prevails over the question of these passes, the 
Honourable Member will find time to personally go into this matter and 
decide this matter onc.e for all , 

The Honourable Sir Saiyid Sultan Ahmad : .AB a matter of fact, 80 
far as the question of passes is concerned, I propose to go into that ques-
tion myself after the 27th. Many representations have been reeeived. 

1Ir. Sri Prakas& : Is it not a faet, Sir, that on the G. I. P. Railway 
too many passes are given to railway servants, and we bonG fide ~
"erR ·are often blocked out by them , 

The Honourable Sir Satyid Sultan AJunad : I do not know. 
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RuoLOTIOBS AllD MonoBs :JOR ADloUBlOOUfT. 

673. *JIr. lIobaD La.! 8alaena: <a> Will the Honourable the Law 
lfember be pleased to state how many resolutions and motions tor 

o . ~  have been disallowed by the Governor General aiace SSl'tem-
ber last on the ground of their discUssion not being in the public interest T 

(II) How many motions for adjournment have been carried in tile 
A&sembly since January, 1936, and what action, if any, has been \tkell 
b)' Government , 

The Honourable lir lfripendra SirOll': (a) The ''uumbers are four 
and ten, respectively. 

(b) The reply to the first part is six. 
So far as the second portion is concerned the information is beintt 

collected and will be laid on the table in due course. 
Mr. I. 8atyamurti : Do GQvernment consider the results of votin« 

in this House on adjournment motions , 
The Hono1ll'&ble Sir Nripendra Sircar : They can't help consideri.ng. 
111'. T. S. AvinuhiJimpm Ohetti&r : May I know if those results are 

considel'ed immediately after the adjournment. motions are carried or 
they are postponed to some other day , 

The Honourable Sir Nripendra 8iroar: I can't tell the Honourable 
'Member the exact ntUDber of minutes or seconds or hours before the 
matter is considered. but the matter is considered within a o bl~ 
time. 

Seth 00'riDd Das: As far as the adjournmnet motion which ha. 
baen carried in this Session is concerned, may I know, Sir, whether 
Government will be able to come to a dnal decision before the end of 
this Session , ..' 

The Honourable Sir lfripendra Sirca.r : No, Si.r. 
Mr. Sri Prakua. : Will it be in the public interelt to lay ontbe 

table of the House the information relating to the list of Resolution. 
which were disallowed in the public interest , 

The Honourable air lfripendra 8ircar: I think my answer carries 
with it the implication that there will be no detriment to public 
interest. 

msURIOlEBCY 0' WATERWAYS 1B TKB RAILWAY EKBAlfKJIUTS OB CBM'ADr 
Lnus 011' TBB EASTEU BOGAL RAILWAY. 

674. *Dr. P. N. Banerjea: (a) Will the Honourable the Commerce 
Member be pleased to state if it is a fact that the Rajshahi District 
and a part of the Pabna Dist3.0ict 8utl'ered greatly from floods durina-
the monsoon Bealon of 1936 , 

(b) Is it a faet that the flooding and the relulting damage to 
'ierops' and other properties were aggravated by insufficiency of watAr-
ways in the Railway embankments on the main line· and t.he 
8ar&-Serajgunj line of the Iilastern Bengal RailwRY , 
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(c) Is it a fact t.hat the District Ofticers of Rajshahi and Palma 
'made suggestions to Government for ~  new ~, s and 
improving the present headways for water lD order to mitigate the 
. effect of the flood , 

(d) If so, will Government state what 8teps they and the Railway 
administration have taken in this matter' 

The Honourable Sir 8a.iyid Sultan Ahmad: Enquiries are beinl 
made from the Railway Administration and a reply will be laid on the 
table in due course. 

Dr. P. N. Banerjea: When is the result of the inquiry expected to 
be received' 

The Honourable Sir Saiyid Sultan Ahmad: I would refer my 
friend to my Honourable colleague, Sir Nripendra Sirear's astrologer. 

INSULT TO .AN INDIAN I.C.S. OnoICEB IN THE CEIn1w. PaoVINCE8. 

675. *Mr. Badri Dutt Pande : With reference to the answer to 
question No. 46, dated the 24th August, 1937, regarding the Narsingh-
pur Railway Station incident, in which }lr. H. V. Kamath, I.C.S., was 
refused admittance by two Europeans in the first class compartment, 
will the Honourable Member for Commerce and Railways please state : 

<a> if it is a fact that the Railway authorities have ,taken the 
guard, an Anglo-Indian, to task and bave degraded him 
from the passenger to the goods services for ~  year ; 

(b) jf it is a fact that the sole fault of the guard was that be, 
on being approached by Mr. Kamath for room went to 
tbe two European passengers, wbo were the sole occu-
pants of the compartment and requested them to allow 
Mr. Kamath to have his seat therein as the compartment 
had accommodation for six passengers and was not 
reserved ; and 

(c) if it is a fact that the Europeans did not. allow Mr. Kamatll 
and handed over tht'ir cards to t.he Guard for what.ever 
action he thought fit' 

The Honourable Sir S&iyid Sultan Ahmad: (a) I understand that 
disciplinary action has been taken against the guard, b ~ I am not 
aware of the exact nature of such action. . 

(b) No. On the other hand, the guard failed to take action under 
the Railways Act against the two European passengers for refusing to 

. show their tickets ; he also failed to observe certain Departmental 
Regulations. 

(c) Yes. 
1Ir. G. V. Deshmukh: With reference to reply to clause (b) of the 

question, may I know, Sir. what action the gua,rd could have taken' 
The HODCmrable Sir Saiyid Sultan' Ahmad : Under the sections of 

the Railways Act. 
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Mr. Sri Prakaaa: Is it not a fact, Sjr, that persons before bein« 
appointed to the I. C. S. have their physique properly 'examined and did 
Dot Mr. Kamath possess IJufficiant physical strength to hold 'his own 
against these two persons' If not, will Government consider the 
desirability of asking him to retire from the service , 

The Honourable Sir Saiyid Sultan .Ahmad: He has got suiBcieni 
strength. 

Mr. G. V. Deshmukh: Were the two Europeans in Government; 
service T WeTP they members of tIle Imperial Serviee or Provincial 
Service or they were connected with business o ~ , 

The Honourable Sir Saiyid Sultan Abmad : No. they were not in 
Government service. ' 

Mr. G.' V. Deshmukh : Then. were they connect.ed· with business 
concerns' 

The Honourable Sir S&iyid Sultan Ahmad: Possibly. 

CoNTlLACl FOB LANDING OJ' CARGO GIVEN BY TIm M.mlWl PORT TRUST. 

676. '·lIIr. Thirumala Bao : (a) Will the Honourable Member for 
Commerce and Railways be pleased to state whether the Madras Port 
Trust Board carries out the landing of cargo by itself or by contract 
system' 

(b) U it does by contract system, who are all the contractors f 
(c) nas it given notice to ita contracwn; that their ~o  

WW)uld cease by September, 1937. 
(d) If the answer t.o part (c) be in the affirmative, h&l the Port 

Trust Board extended the contract for 1lnother teMD of yeai'll to 
Binny and Co. , 

(e) Have the Government of India approved of this measure' 
If 110. what arp. the reasons for doing so , 

ltIr. Y. N. Suktbanka.r: I have been asked to reply to thill question, 
Sir: 

<a) Under section 41-A (1) (a) of the Madras Port Trust Act, 
1905, the Board may. with the sanction of Government, 
relinquish to an approved person the perfol'JDance of 
certain services which otherwise are to be performed by 
the Board, including the landing and shipPing of p;oods. 
That power has been exercised and the position at pre-
sent is that the landing of all import cargo, with the ex-
eeption' of certain goods, is by agreement being done by 

(b) 
the local agents of the importing vessels. ' 

The principal Landing Agents are Mes81's. Binny and Com-
pany, Volkart Brothers, Gorden Woodrotfe and Company, 
JJionel Edwards, Limited, Best and Company, Bombay 
Company. JJimited. Parry and Company, Limited, MetIIIJ'I. 
Messageries Maritimes and the Seindi.. Steam Naviptioll 
Company, Limited:. 
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(e) 'The' agreementl 'referred to in part (a) expire on 30th Sep'-
tember, 1937, and notice has been, given that they will not 
be renewed. From that date, therefore, the Board will 
resume responsibility for these services. 

(d) 'fhe Board has not extended its agreement with Messrs. 
Hinny and Company but has arranged with them for the 
provision of lighterage in the Madras Harbour in respect 
of vessels for which they are agents for a period of two 
years. 

(e) No. The approval of Government iii unnecessary, because the 
amount of the contraC!t with Messrs. Binny and Company 
is less than Rs. 50,000, vide section 87 of the Madras Port 
Trust Act, 1905. 

Mr. Thirumala. :aao: With reference to clause (b), Sir, may I 
Know, if there will be any saving if the landing business is carried on 
by the Port Trust itself instead of giving out the contract to Binny and 
Company' 

1Ir. Y. If. 1Iaktha.DII:ar: The Port Trust must have considered that 
when they decided to take over this work. 

Mr. Thirumala. :aao : Will there be any saving if it itJ, ~ o  
bY,the Pert Trust instead of itt being' done by 'Me!l8r&. BiBny 'and Co. , 

~: Y. K. hktbamrW. ':U."u,i aoneu.rable fJ,'l,nci wanta any detaUed 
wormation I must ask for Dotlce of the question. 

~'1. .b'. ~:' l ': Which of' the*e , o ~ ~ 
~ l " Indian 'companies', ." , ". " 

" :.' , ... ~  J 

Mr. Y. N. Buktb&nkar : From the answer that I gave the Honour-
.tire ~ lb  will' ,1lhl1 fdf\ him1pffftttiat i 'the Scilidia" steam' N a'rigation 
CoDrpa'rly is the only bidian eompany. "," I ' • 

_I . '. ...' , 'I " ,; ~ l '~ - .bJ  ~ '1@.t$:: '''l'~o l' ' ~ l · ':'8 ". '~~ 

~  ~~ ' -~ o s 'G6vetnmebf' ~ ~ ~ o 1 l  taJhities, ~&l1 ~ :~ 
of people to compete , .. '.' 

:~' ~ .' ~ . ,: .~~  ~ oothing 'to ~ with ~ ~ .. 

Pandit Labhmi Kana xattra: I mean the ~ ' rJrtst:' ' 
~ '."" . ." r "; • • , : : i "  . " . , ' r,",. ," ~ : ' , = . 

, '" ¥r., 1;J.' ~~ 1 : :,.l  ,is. ~ l l : . ~~  o ~  of the 
PortTMl!It '.to ,~  these 'appomtmentll. ' 

,GooDe Rftt1aWS a8 0'JlID 'l'K.tN 0iJwuJrG Hom Ta.&mc. 

677. ' :~ b b.~~b· l~~ A1i·Dan ': ~ ~  .~ , ,llo ~~~' 
able 'Member for o ~  and ~ ~ s please ~~ ~  .. the, ~ s 
'~ of"otlier .. l~  BouaeTl'atBc,arereocuved m that office 
~o ll, imd' according to the;, ,Mauual 'of Ptoeeciure," '~ l ' 

Clearing Accounts Office, the division sheets of e.ach . o~ artY 
required to be completed in seven days after the receipt of, mVOlces to 
the 11- 's ~~ ' o l ' '" ". : 

~  ~ 
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(b) If the reply to part (a> be in the affirmative, will tb.e HonoUl'. 
allle Member ptease state what· effect; if any, bas the 'recent· reViSion of 
__ on of periods fol"-' whioh these retui'1UJ are' tecei-tMJ on the o l ~ 
wwk; apeoially thelaatperiod:ofihe monthY ,': .. :.' 

(c) Will the Honourable Member please 'state if the invoices and 
retuNls for the last period are always ·reoeived late ftoom the stations 
and the division sheets for this period have De'Ver, bee.nout Oll the due 
date for the last teD years T 

(d) Will the Honour8ble Member plea.se state if the good. 
returns are Dot received OD due dates, how it is phySleally possible to 
complete the work before the seven days' period allowed for the 
~ l o  ot the work Y 

(e) Will the Honourable Member please state if the increase in the 
last period of four days has reduced the margin of seven days referred 
1;0 ~ pad ( d) to three days t 

(f)'Ifso,why,do the·lJUperviadr, stat! :and braneh officers malle 
theirelerlr:s and .81lbordinatea 'sit late hours and flnish ~ a' o ~'o  '1ffi\'(iJf 
days in four days t . 
l> ': ~b. ~ s,·. b  .DulDbeJ:,·of clerk. ·/Who .. . ~ 1 J '- caWBged 
on the same work and use to ·do, it in ~· d..ysaud ,:tM stdr ,DOW 

,~ ll : ~ to finish ,$t .in Jour .days " .. '. ,.1' " : .. ; ~ ... ,.'" " ;; .•. • '. . .' .'. .... · .• ,to . . I. j '.'" ." .••. , . "" ,...... ..J. 
i .... ,,. • • ~~ :'~  Y9.1I:l' '~ ~o~ SIr, J shallane""r 4PflII; 
tioIlS N:08. 677 and' 678 together. I.m ol ~ ~  the. .Q ~ ~. ~ . &

l1 ~ ihaU ~'1" l l 1  ·t&bl& lD'ldue 'cMlHe>' ,'I .... ",. ", .. .I, 
" '1. . ',,: t i ,"! .\ I !"I' . j" 

~~. . ~~ ~, ~~  ~~ .J ~ 911&'l\&t; 
ON Tim EAST INDIAN RAILWAY IN THE RAlLw .. u; ; c.,. 4 "',. . . 

~ :~ . • . ". _,. .... f , .•.. ..:, vf '( "~\ ;,' 

,. ; tB.l8 ....... ~ 1WdIt· .... j,·· ....... ;4it. Q~ ~ :' .... 
Honourable the Commerce Kember.·pleae ,state ",heth .. · the FoHiIrD 
P)UIIH'nger ~~ l o s Qf .80m, : ,~,~ . o l. b~ ~ .. t ~&  
~ : . were ~  ~'~ the ~ '1.~~ , ' ~~ 1 ~' ll~~ ~~~ 
.lK;ut six or seven montha In 1936 ,. . : . ',.' " , 

" .... ',; , 

(b) If the reply ~ ~  <a) ~  in .~ ~ ,l ll the .. ~.l1o . 
able' Me1I1ber . please itate·the aeb'on 'taken b1't'liAt' Oftlee- for'llot com-
plying ,~ ~ ~' ' ! •• , ... j .,:'r' , ,'r .... ' ~ .. ,~: . .;. 

. Co} la .. the o: ~l  Membe, aware . ~  on .. .~ bl'. $ta,tioD, 
Eaat 'bulan mm.af,' f()triwhich.no retnnB ~'l "~ 'W .(a·, ~~ 
(b) above were received, the Inspector"! of Coaching . uuf'Good8; BAit' 
Indiau Railway pointed out that there was a fraud at that station and, on 
receipt.· #I .. tJ4\ .iadotma_ it ctame ,to. li«ht that. tile \l~ for that 
station in the l~ o ~ ll~.  beeD, .~ by. the ~ l attI! ~~' 011 tW. ·Worlr1·;"'-'). .'~ ·.:~J ' :~:'  " "'~J ~ ' ,. ~, (.", ;!iJ:' ~: . .. ~·  • 

.. ,~ ' .. ' ~: l; ... :...: ~,-:.", ", ~ .. ~~. ' I ' •• ,', !;' ' "~ "' ". ":~ "}Li .; 

(d) .. WiD the Honourable .• emlMl'· pI .. Rate.wllat .. ~~ ~ .. -w:,. 
"u· taken agamat .. atafl cso .... ~ ia the ~  .Cl..nn,; ~~ 
<lee. I.. e'" """ .. '! .. ,.. . .,.' ... :,.: •....... :.) . 

. . ,I '., ~ ",_ . , •. . i 1"1 t .) , I',', .I' ; ~... i " ~ if ; I I f j ; • : l .,. ¥ f 

, ~ i : ~.:. : 



679. *Jthan Sahib lI'awab Siddique Ali KhIm ,~ Will 1be HODourable 
MElmber for Commerce and BaUways, please liltate the composition of the 
gazetted and s so~s  of the Clearing ACCQunts ~  by ~
vinees , Are the standmg orders of the Government of India, that lD 
all Ipdia offices any one class or oommunity should not he allowed to 
preponderate, being complied with in that; office' 

Mr. B ... 8taig :Statf 'Statistics in the Railway Department are 
not maintained by'province. of '()rigin and Government do, not consider 
it necessary to call for a special compilation in respect of the 1~  
Clearing Aecounts Office. 'fhe names of the officers, however, wdl 
~ found in the ,~l ss  List of, ~ l .  .j!lstabUshJDAnt,": under 
Rnll way' Clearing' Accounts Office, and their provinces of "OJ';.gin:' "~ 
indicated in the History of Services of the officers' of the Indian State 
~ s. ., " :'~ ,i \ ' ' 

" ~  the" Aecond' part of"'the':' qU!lst1oftr' ' l JQ" '~~~  to 
suppose that. the standing orders ' 1 '~ o", l l1 ' blf fndtil are"riot 
iJeing complied with in the Hailway Clearing o ~ s Office. 

- ''",: P <. A; , " f ," ~ :':" .... 

STATE 01' A1PPAIBB PREVAILING IN THE RAILWAY CLEARING ACCOUNTS 01'1'10£. 
," .~ ;',_-.1_. " ":-r __ l· '::· ~ i.·'.·::,' ' .. ': J .•• ~. ';,";J . ~. '".i ' 
, 680. "*Khan' lIahib Nawab 8iddique Ali Khan : Is the HonolHaWe 

Member for Commerce and Railways aware of the state of a1fairs at presen't 
l . , l ~ m. ~  Clearing: . ~ s pftlce ~ ~so : disMir:an.ation 
and partdll' treatmellt meted:, '~ .~., ,~" East..,t;n ~~ !lil .. ~ ~ 
Bombay, Baroda and Central India and' Great Indian Peninsula Railways 
&taft which has been transferred to this office in matters of leave and 
p.t'OIIlotiOJl'; and if not,'i8,heprepai-ed, te 'mae an enquitIY inte> ~ '1IiIm.e' . 
• t \.. !..., '. r , f ~ ".. ; : : -: • :. .• .' .' ~' .• • - • , • ' : ':' i ; : ; .. '!;' 

, Mr. 'B. It 8ta.ig : The conditioIi8 of : 88mce of the ·lttaff in the <CItSJit-
ing Accounts OtBce are l~ not uniform. This is due to the 
fact 1 :tlat ",hen the otBce was ~~~1J , , s ~  had to b, taken OV:e!' from 
difNioent'railways or o ~s, and :iDdividual J,Ilembers, cont_eel·to ,.ae 
emilloyed on the 'terms they enjoyed in then- o1Bce of origin. Theile 
terms were not uniform. In view of this explanatioD, o ~  do 
not conSider that any:enqUiry is necessary. ", . 

" . 
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,~  :~~ ~ ~  the - -~  dq ~  em. \ 1~,,~, ~ , , 
193'7, and' was being observed J.Il other o ~ on the Bald date the 
Railway authoritiea declared Monday as a holiday , 

~ 'l  Government' aware of. the facts 'that the closing of ~  
BailwayWorklhops on Monday-a working day--implied a 1088 of one 
day'l wages, to the .orkers who are daily rated' . 
" (d) ·Are Government aware that the workers made a stay-in protest 
for the celebration of Id-i-Milad on 24th May instead of 23rd May , 

(e) Are Government aware that the worken were liven to under-
atand through the CW atad JltlilGry o.etle that no vietimiation will 
~  place' 

(I) Are Gonrrament aware that four Union worken have betD 
'vietimiled , 

(g) Is it a fact that IDpply of water waa cut off from the workmen 
who ltayed. in the HOpe AI a measure of protest' If .10, under what rule 
ill IUch' an inhuman conduct allowed , 

(h) Is it a fact that the Railway work did not suffer due to thia 
protest in any way , 

(i) Is it a faet that no untoward illciden.t QCeurred ~ this 
',"test', -: ", , 

(j)Ji 'ff.' a faet that the lJ . ~ framed ·aga.\nat the, wodlen"... 
.• ~ eDquired'into by"any o ~  , ' " 
'.' . ~ . . 

' .. (It).lB it a ~.~ .:. . .. , aoticmwu takeaaDd the .~11&
ing 'to' the disCharge of workers frame-dby the Railway l l ~ "Ad the 
GOTOl'IlJDent ~  India wens.iporedt ..' ". " ;< <' ,.,.' i. ..... 

~ .. ' ~ . . 

: 't (I) '~  8 fact that' tbe'"Pto-rlnci&'t G6vermnent'ancJ the'. ~  
-Jiad '~ J . b  'Ageh"t to, ~  ·tlieie .men ,,' , 

• • " •• ,' L ". • 

'(ib)'Isit 'afact tliatthe Railway AdmiJUstration hat" DDt done an, 
thing 80 far , . ' '. 



8TABaBD QUlD8fiOJiB .AlID ABsWD8. 

(n) The reply to the first part of the question is inthenegfitive., 
'!'ht latter part does not ariMe. 

o. o ~ s-ued to the Preu, Off, BatfM't¥". 1IfId,lIafJ,1.[J87., "'1.' ~'~ " ', ~'" " 
.#jrike lit the Work.h.opl lit Jl.0l1haZpwa.. ' 

OWini' 'to ~ ~.~ .  j,f tJie ta(}u. that appeared ,in W. .o~  papera 
with :regard to the' ata,.·m·.trike" in the B&il .... ayWot .. bope y.wday aD£. to .falle 
rumOUrB, which are circulating, it is felt Deeellary to lltate the faetL There J8 . DO 
truth in the rumour that the drinkiDg .... ater W&l cut off or that the men .... ere threatened 
with di.-i ... L . ,'l'he •• tepumt thatihe:_ ""1I1d: ... ,& -1 ' •. P1 b7 cleIIlariatr the 
lUth a paid holiday ia alIo quite meornet. . 

'. ' PrpfllllioDal .~ l  ,haye', beaD ,.~ ' ' :  1.puINI .. ~ ~ Cqr ~~ ••. 
During the lut few day8 ~  have b. l'~o~,. : men that tiiey .Ilauld demand 
pay for Sunday, the 23rd,m.ter&4 of aelieptfn, the paid' holiday 011 the 24th u declared 

~:::J:~ l.~ : : :~~~o ,ll ~~~ ~,~ ~~~~ .~~~ o ,~ :recetVed 

. The Railway Pcilic7, which is well, known to the ,men, is to IP.'&Iit 17p.id holidall 
during the ;-ea'" &116 :m' theee 'are: included the' more importDt I feeti...... "Whea: ... 
of thelle festivals fallll on a .. dies non" or two ,ot them fall on the ..-e ~.  it ill 
practi"e for the lub.equent or another day to be declared a paid holiday in order 
~  mea, lJJII.Y get the. full 'number .f paid IloJidaya. ,:,. , , .! , . '. n' ' ' 

At the close of work on the afternoon of the 2lat May, about 60 per cent. ot 
the workmen failed to leave the locomotive Bhopa premilCs and about 85 per cent. 
remained in the' Carriage' and Wagon Shops. For a time· there wu a certain amount 
of rowdyism and' the Poliee were uked to make arrllollgementa for the protection o~ 
State property and to preeerve order. The Deputy Commilsioner W&l alao informed of 
tJaeaituation .aDd' kept posted ,~  regard, to the developments. At about 20 hours, 
the BailwayauthoRtlea decided that the staff IIhould be given up to 22 hours to leave 
the workshops Ilnd" to . inform them that thOle who failed to leave by that time \yould 
not be allowed to take their tillketa for the nen working day, i.8., on Tuesday, the 
25th. About 1i40 men of the Loco. Shope left by that time and lOon after midnight 
an ·had gone. In new of. the eUCUJDlt&1uIeIesplatued,below Ws.dela,.. ~ cOII8idered 
to be a very amall matter. :a.ther morl! than 1,000 men had left the Carriage Shope 
by midnight and other emall parties during the. uight .. Between 10·15 and 10·45 this 
morning, the 2and, over 2,000 went home and Hon aftn 11 0 'dock the bRlan.ee departed. 
Apart from the dorts of agitatora out.ide the Shope op\*ing the, attempt. of mea 
to leaft,. there' wu 110 rowd;Jini. or diaturb&DOe wortll Ilotuag. . 

It is a common knowledge that mOlt of. the men were owy too anDOUB to go homl! 
and that the delay in leaving after warning wal due to the pr .. u:re of agitaton _a 
fear of intimidation. 

¥r. J..aJohand .... va.1ra.i : With regard to the answer to part (g) of 
th" ~ o , I think it is a fact that the water was actUally stopped llJlJi 
they were not allowed to bring in water although they were stayiug 
insIde the shops. 

The BOJlOIII1'able Sir 8alyid. Iult&n Ahmad: I have answered with 
regRrd 10 <a> to (m> that these are matters of detailed administratiQn 
within the competence of the Agent, North Western Railway, to decitle. 
1, however, place on the table of the Hollse B'copY oftbe eommuniqu€o 
issuet] py the Agent dealing with all these points. 

1Ir. LalolMm4 R&va1rai: May I know from th:e Honourable :Mem-
ber v.-j,th regard to his answer to part (n) of the- question, whether the 
RaiJwaymen's . Federation has referred this case to the 1 ~· ~  
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and. wbether b~ o~ . bas cOJ,lBidered or the Honourable Member has 
gooe into it or not'· , .. .,' .. '.. . 

The Honourable Sir Baiyid Sultan 'lunad : I answered this quemon. 
The answer was in the negative ; no representation has been received. 
Then the otherquemon does not ariA. ' 

Mr. IIoban Lal 8akBeDa : Is it not a fact that the communique laid 
by the Honourable Member doe800t deal with the question of sto.ppage 
of water' . . . 

'!he lIonourUle Sir la.tyid .hIt&1l Abmw : I thiuk it does generally.: .. . '''" ' .. ;' , 

8!oPPAGB 01' 'l"D LUOGAGB PA88 GBd"l'BD 1.'0 TI[B ·hmmIoa &rDJ' O"-TBJI 
NOB1'JI WJl:8TDN RAn.WAY • 

.. . -
682 .... Lalcha.ud Ban.1n.t: {a} Will the Honourable Member 

for Comm.erce and Railways be pleased to. state if. it. is a fact that the 
luggage paIlS ~&  to the inferior staff on the North Western Railway 
has been iKopped' If so, siDee when , 

(b) Will the Honourable :Member let the HOUle know why thia hli 
been done' 

(e) Are Govel'JlllLent aware that the inferior sta« of Provincial and 
Central Governments get allowa:nee for luggage on traDafer , . 

(d) Is the Rallway Administration prepared to eOllBider the dftir-
ability of restoring the luggage pass to the inferior statf, If not, why 
Bot , 

'l'he HoaOarabJ. Sir 8aiJid ... Ahmad : l ' ~ o bl  ~ · 
bel' is presumably referring to lurgage passes gratlted to the l' ~l' 
std on the North Western Railway on transfer. Under the Government 
nUes on the subject, inferior ,tenant. are entitled O'D transfer to travel-
ling allowance as fora journey •. tour, '.6., in the C88e of inferior ril-il. 
way aervantJI, for journeys by rail, l' free third ctas..; pas/{ fot'! self and 
Ngage covered by tbe pass 1n additjon to ' ~ · allowapce admiSsible. 
Local CO'DceEions in the sbape of free paMeS for extra luggage, etc., are, 
however, allowed by individual ~l~ s, 'Which on the North Western 
Railway were recently witbdrawn by the Agent in order to comply with 
«he rule on the imbjeet.On repl'efIent ... Uon to fhe Railway BOerd it ~ 
11 ~  been decided to rest.ore the ConceSsion of luggage passes on tran&tey. 
to the inferior stafr. ' 

AoooUll'l8 D8P.ABTllBNT STOCK. V:ERD'IBU ON 'i'IIB GaA1' INDUJr PENDrSULA 
RAILWAY. 

!',. , .' ." /. "" . 

. -683. - '..~ v. GacIIU,:. Will the Honourable Member for Conl-
nlPIH Rnu Railways be pleaaed to state: ' " :, . 

. : (,a) whether it is,. fact,that , \l ~ Q 1  .. verj-
.1 fit,rs on the Great Indian Peninsula Railway'h.we,bt!IeD fiEed 

, h .in tile., grade of Hil 1~1 - ,. · .oppotedfto the 4!aadar.cJ 

, 
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'pade, of paYBs. l - ~Q wbich is being given to aU 
'suCh staff on' other State RailwllrY8, and whether these men 

have made repeated representations to sta.nd8.l'dUJe their BradE' 
of : pay in' I1CCOroance with that obta.iniilg on other ~ .  
Railways for the staff ; , , ' , 

, ,,:' (b)' . Whether' these men ,have betm .~l  ~ l  ,~, ~ l : tQ" tlW,r 
several appeals oy the AdmullstratlOn to aW81t the IDtrodue· 

; "tion of thestattdardisation of pay on State Railway. ; , , 

.'';' ,,'J~ , ~ ~l  JDe,D Jl~ , been ~ ~ 1!eCOmmended br ~~  
departmental heads for better treatment and for the red.rellli.aa 
of their grievances ; and 

Cd) if the replies to the above be in the affirmative, the reasons as 
,.,':l t9, ~ . J " ~  of ~~,~ ~ . ~-

too: J "" merit propose to take ~ ss  steps to redreu thell' jTlev-
ances j if not, why not , 

, ':vr; ':8: 'iI. ~ . : ~  ~  Cd). .~ ~ Q~~ of :'~~bJ  
MeJDber is invited to the reply liven by Mr. (now Sir) .~ Q.  Bau 
on the 1st of ,AP,l'il,' 1 ~ to 1 ,~ olo l Sir Henry Guiney's starred 
. ~  No., 1052. ' 

\ < • ~ 

-(b) No. 
:,', . 

(e) I am Dot, prepared to disclOSe the recommendatioDi made by the 
departmental heads, o ~ 

, 

.&oooUll'l'8 DBPABTJDD1'l" STooK VIIlrD'JEBSON' 'lD 'GUAT INDuN PBNDfSULA 
, R.ur..wAY. 

j'r' . 

684;' ·Mr. N, V,Gadgil :WiU 'the Hon'dUrable Member for Com-
<Deree alid Raihvays please' state ': ' 

, , (a) ~ ~~' ~ so ~  p;onuses of the GOVerD.6r Generai in Couneil 
regarlling :standardisation of, PKY ~ ~ ~ s . :  in tilE'. 

",;.'1" '" ." ' :Cue "of : the Great, lndim Peninsula n.u'lway ~ l ~ 1l  
:ef ~ Accountw ,I?e,,8IftmeDt' at the, time of, the s~ l o ,' of 
AudIt from AccouRts ~ , ' " , ",'" 

l:' It •••. ~ 

: ,~, ,l i"(bl,:,wMther ' ~ - l ~'~, ~ . ~ ll~ ~~ ~~  A.cpount'l 
~:~' " '" "Department ~  rea'P,ed' a harvest of b ~ s on separatillJl 

': ~" b~  the Great InHiai:CPeninllula'Stoclt-ve.rifl.ei-$ 'bave 'b~l  ,: ""' l~  :'-" ,,' , : ',"'- ,I: • , " ; 'c' " , 

(c) whether the recommendations contained in the (Blue Book) 
,"~ ,' .' ~ ~, ot. l l'.' l ",~ ' ':tae,,'-Stutcling ,F.iDanee 

Committep. for R&¥w*,fl:.:' of September, 1928, Volume 5, 
No.3, have not been ~~ 1, ~~ t,?, ~ s. . , '~~ ~ ~ ~s 

,:'. frOmtlbesefmeti 'and, the stroJ1g - o ~ '~~~ , from theIr 
Department Heads; and ' " ',"" ' , ', .. " ,.. ' 

r i' , :; All)' whefJher MilCrilliin.ti.u j>oliey: b ' ~  o ~  with respect 
.;".'; '.' ,:;;; ;to"th1!lle..-rin, the applieatiemof:thtf,i"eviaed terms and con-

ditions of service and pay and prospects arising out of thE' 
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introduction of the separation proposals lUI contained. in the 
Ballway Board's Memorandum No. 556s.:F. of the 31st July, 
1929, pageS I 

Mr. B ... 1R&ig: <a) I am Unable to trace. any prouliie of Govel'n-
mexitin this cOnllection. . 

(b) Government do not consider that any inf"rence ofthi. nat11!'e 
e8n be drawn' from. 'the' facta moWn to them." . 

. (c) So .far is I. am' aware,' tb recommendations of the Standing 
Finance' Committee have been carried out. I am unable to trace tbe 
partiClllar' reoommelldations·in th proceedU:tls which,' the HODourolble 
~. b .. hal in mind. 

(d) No. 

Aooomrrs DBPAB'l'II'D'l' 8'I'oo1t VD11'Id8 OK TKB GBUT IImIAN PmmiSt1LA 
·~ : . 

685. .... N. V, Oadgll: Will the Honourable .ember ,for, ,{Jom. 
~. aacl: BaUw*yspleaae statfi": ! I it! ,', I: :.. ;.; : ::. ~. .;. l :~ .. 

. ·:·: . ~  the coneessicinJ grMUed .w the ~ ~ ' o'f .Sto(Jk· 
.' verifiers on Separation of' Accounts from :Aac;lit.on .b ~,.  

India,n Railway, have not been extended to the Great Indian 
Peninsula Stock·verifiers, despite their eligibility to the.8&Dlf' 
under paragraphs 1 and 1 (a) of Appendix A of the Railway 
Board'l Memorandum No, 556&'F. of ~ -Slat' July, 1929 ; 

(b) whether these men, one and all,\'ho were in serViCe at the 
time of separation of Accounts from Audit on the Great 
~  Peninaula. Railway, were entitled to promotionaaa 

Senior and Junior Inspectors of Stores Aocounts &8 laid 
down in the proposition statement of the (Blue Book) pro-
ceedings of the Railway Standing Finance Committeef Volume 
5, No.3 of 1928 and the aforesaid Memorandum; aad 

(c) whether these promotions are financially provided for in the said 
Blue-BoOk , . . . 

Mr. B ........ : (a> No conce_on which is admi88ible to &BY 
member of the Great Indian Peninsula Railway Accounts stat! under the 
memorandum referred to h&8 b ~  withheld. 

(b) and (c). Neither the proPosition statement nor the financial 
~ s ~ ~  ,in the blue book are relevant to the question of the 

. title .to 'prqmotion of any 01&88 or grade of stat!. I can &881)re the Honour-
able Kember, however, that any promises made to theltat! have b ~ 
honoured. 

AoootnI'f8 J>.aNBft 8rooJt VJIBDDIIBS Olf 'I'D GBBAT Inux PmiDlIIULA 
R.m.wAY. 

888.· •.•. V, CJUrll: Win the Honourable Member for Com-
meree and Railways pleue state : 

Ca> whether the retention of the cadre of Stock-veriflers in the 
... ; .. $tate R.ailwV8 Aceount.., DepartmeDt other than the East 



b,cllau Rallw..,y Accounta .. Department iI due to the cleric&l 
error in the propoeiti$)Il statements at pagea 46, and ~ of the 
said Blue-BQOk ~  to by the Auditor General m para-
crapp 13 at page 30 thereof ; 

(b) whether these men have been supported in their claims by their 
~ ~ ~ Jl. ~ ~ll  despite ~ ~. .~ , to, ~  .. Cou-

~ o ~  fJf ,~ l  Accounts ~ the 1 1 ~ '~o .,~ 
of' l~ 1 ~ j1istice Ma not ~ . meted out to , ~  , 

I ." 

\0) whether these men 'on the Great Indian Penmaula R&ilway ~  
,been performing all ~ s prescribed under the ~. 
:for, Inspector 'of Store Accounts and that these men an in no 
,way·iJlferior ,to In&pectors on the East Indian ~ , ~  
that· this view bas been ,repeatedly endorsed by ~ll' ~b  
Accounts Officer ; and " 

~  if the answers to the preceding parts be in the affirmative, tb:eir 
reasons justifying the non-promotion, of l~ GJ;",t Inchan 
Peninsula Stock-verifiers to the posts of Inipectors of Stores 
A.ccounts and " ~  tb1'Y ~o os  to ~  ~  ~ 

- '"I, , .•. steps to redress tDe , ~ s ; if not, why not , 
.: ... ; ..' 

Mr. B. :a $aig : ~  ,No. The , ~~ Jo  ~  ~ cadre .due entirely 
to' the" fict'- that' Government, considered' it the' most suitable agep-cr. for 
the work to be done.' . , 

b~ ' .. ~  am not ~ J. to disclose the ~ s,o  the depart-
nll'nLaI heads concerned in this matter. 

, '.1 

(c) Th'e organisation of work on diflerentrailways varies anll a 
rigid comparison of duties is 'not practicable. 

(d) Does not arise. 

,AOOO:o1lT8.DBpABTJIBN'l' STOOX V'EBIlI'IBJIi ON 'l'JIi: GuAir hmwr'hN1NSULA 
R.&n.WAY. 

(;87.',-•• K. ~. CJadIil: Will the Honourable Member for Com-
ml'!1'ep. ~ , l  please state : 

<a) whether the provisions contained in the Railway Board', Memo-
randum No. 55650.F. of. 1929, were partially -applied' in 
J ~ exemption. ,from passing Appendix •• D " enmina-

tions for promotion to the posts Qf Inspectors of Stores 
Accounts to the older members of the staff, but the ~ 
benefit W8S not fully extended to the Stock-verifiers em-
ployed in 1928, in the old Audit Department of the Great 
Indian pp.ninsula Railway; 

, (b) whethet the intention of the Auditor General in entertaining 
mch highly qualified staff for Stock-verification. w.ork wa. 
that in view of the impending separation, the existing stair 
of Stock-verifiers would be ll~  upon to Perform the mo" 
intelligent duties of Inspeetore of· b ~~ J ; u.d ." \. . ," 
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'(c) if the &rlfJWerB ,to· the· abOve he in the tdlirmative, the reason» 
for the' adoption of 'such, 8 diseriminating policy amongst the 
aame el888 and senice of men on the same Railway and 
,!!,hether they propose to ~  necessary steps to satisfy 
the legitimate claims of these men, if not. wby not , 

Mr. B .... Stair': <a> All the' employees in the Great ~  Pen.in!lula 
Railway· Accounts Department; who are eligible' 'for exemption under 
paragraph's 8;'9 andU 'of the Finaneial Commissioni!lr'sllemorandum 
~., ~- ,: of 1921t. ~ J).,en given such exemption, aDd ·ia;&ddition all 
~. ~~J1  __ Company 'a Stock V l' ~ OI1th. B&ilway on the old 
o~ . ''' l s of· .l ~  J ~  ueJPpted Irompa8lliagthe Appendix 
J~:J: . .~o . .. QtheJ" employes i.Q. the Departmellt'ul'e'to pass the 
~~Q .~~ Jl .~ .~ . ~ ~  ~ no 1_ favow:&b1y . \situated than 
tlJell' confreres on other raIlwaY8. 

(bJ NOL 

(c) Does nOi arise . 

.hsDo:a: o. R..mBD PLA'l'i'oa.. 'AND.' P A8$BNGD 8DD, BT()., ox. Tm: R.umIBK 
STATIO. oN'To 'BuGAL NAGPUB R.uLWAY. 

o..:~~ ' l -\ -:~ :~ ~~ ~ ~~~ : ~"~ b~ for 
(a) whether there are a rai8ed. platform, a proper pauenger shed 

and quarters for the staff·at· the Bamgirh s b~ . o1 ~,  
known as the station' of Bijuliabimdha' oil' th& Beagal 
Nagpur Railway Unebetwe4Dl Bartha Khana * the. Muri 
junction and .if ,lWt, ~  llot ; .an4; .t •. ·.; ,n, '.:" 

(b) the total anuual iucom.e of the station referred ,~: bo ~ fO.l· 
the p8f!t three finanCial years and w1lether ~ meome J1.ldb-
fies the improvements needed thereon , 

,.Ib.' BeDourahle-air 8UyiIl. 8IIba.n Ah·ed: {rc)"!aiMi J " .·~~
l11enl have DO information and ·wonld .. point out that facilities of this 
nature are within the competence of the Railway ,~ . o  to 
p"")Ji«k "where jiistified .. I 'Will, however, -.nd· i copy 'of tiliis ll ~ ~o  
and answer to the Agent for considerati&ll of the pabrt raised.' " 

, ,PIIoDdn •i1alr ..... DaI·: ~  taere. a.ayplatform shed, in' the rail-
~  ~ o  en the Be.ngal N&lPtlT Bailw&y ,. 

!'he BODourable 8:1r.'8a.t1l4 ~  AlnD'kJ ; (have DO information. 
,.: .. < . ,,' ~ ,'-:.' .... .  .  . .  . 

W:&ITrNO 0'1 'NiDs 01STATIO)rS ON SIGH-BoARDS lNihNDI ON THE BENGAL 
. ..".... . N,AG}>ID,. .RAD.Wj.y. ' 

.~.. 1 .. 

689. -Mr. Ram Narayan Biagi! : Is the Honourable Member for Com-
~'l ~ l &. ..,.~  ~~ . of l1:~ fact that on the ~~bo ll ~ indic,,:t-

JJig ~ P'W'lcs ~ " ,:, l~ 1 l . ~  of the , l ~ . Nagpur ll ~  m 
..the Cbhota "~  J ~Jo  tbe ,11aJQes of .tile IitJlh..,;n, are not wrItten 
J.P,. t. JIe ~ ~~~,,~l .~ ..• : . ~. ' . .. · .... , .. ~ .. r.4nd. :U 80, is he pre-
pared to l' ~  '11.U" "'~~ .1l  "Qf.: ~  ~l. :.~.  passengers 
~ \ l1 1 "'o  -'~ :' .,,!"h. , •.. ' "... . 
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. :,TIIe .Honourable Sir Saqid 8ultan AIqrwI: G!Jv8rDD,lent have no 
information but a copy of the Honourable Member'. question is beiDl 
sent to the Agent of the Bengal Nagpur Railway o .~  action &I m.ay 
be necessary. 

NEGOTIATIONS:roB AN hmo-BRITISH TaADE AGJLEEKENT. 

690. * •. T .... AviDMldtiDpm 0hett1ar : Will the HOnourable Mem-
b~J ' for o~ ~. ~ ~ ~ 1: '  ~  : 

(a)' when'th-e"negotiations ' ~ Indo-British Trade Agreement ,are ~  to be fuiished ; and' . , 1 

"" . (b) whetber;dJ,e agreement'will be :pJAlced before this House before 
final action is taken' on. tu -Agreement , 

.:'Y;'1r. hJrthaabr: (a) The HonOUrable ··Member ii refe1'flid to 
\~ J 'l  bY the o o bl~· o  Member to part (4)' of 

Mr. Mohan La) Saks'ena's I5tniTed iluestion No. 225 in this Sessior •. 

'1:,1 1 ~  Ii s~o  'yet known whether an ,agreement will ~~ reacb,e!i, 
I am afraid I must regard this &8 a hypothetical question which I alll ~  
prepared to answer. 

1Ir. T. 8. A.11J1MMlingam Ohettiar : May I know whether there 18 Ilny 
b.iwh in the lI.el9tiaijons , 

t. . •• ' 

. Mr. Y .•.• l~ : Not at alt 

Mr. T. S. A.vinNbjJjngaDl Ohettia.r : May I know ~  they ba!e 
iuformed Dr. Subbaroyan, one of the membe1'8 of the Advisory 'Com-
l~ , not to proceed to EIl:s:1and , 

:Mr. Y.N. 8uktbnkar': We 'have' no such information. 

'. ~. ~ 8. s~, :.: May. I ~  whether the Go,,· 
erriment arc aware of the news published in the newspapers thal.,1rh • 
. l ~o  Committee are returning early next ~ , . . , 
'. ." 
Mr. Y. N. 8uldhankv: As it happell8, I ·have nOlUch informatioD', 

1~ l  if ~ o~o bl  Member is giving ~ , to me I am ,prepared t(l, take 
IS' WOrll or. It. . 

. 8eth Govind Das : Has there been any ~  development ~  
1ne answer to Mr. Mohan Lal Saksena's question was given f 

;. I, '. , ': ~', • 

Mr. Y. N. 8ukthaukar : o~ 

Seth·Oovind D..., : What iff 'the· reason of 'this delay ~ l.~  nn 
.· ~:  T:., ". . , 

:,' M/y. ~ 8ukthaDku-: ~ o o s' are proceeding and we 
getting om reports. There is no delay:, "_ . .... " 

lire 
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~  GoviDdDaa : Are ~ taking more time than was apeoted' 
111'. Y. N. 8uk$hglrar -:No. 
1Ir. Jt. SanthaDam : Are we to understand that Government Mem-

bfqo do not read newspapers or take note of news which appears in the 
papers' 

, JIr. ,Y.J(.Suldbankar : I ~ .""o • __ : ~, 

Mr. Sham Lal : Is the Honourable Member awatE! that on 'the oCcailion or, iJu. lnd,o-Brit-ish Trade Agreement depaw, the o Q~ l  Sir Muham-
mad Zafrullah Khan told the Ho:uae, that in: the l& ~ ,?f ~~, trade ~ · 
ment, the Government of India are responsible to th18 House, and 1f t.he 
Gowrnment:arereaponaible to ,this Haole why not piaee;t.b'iB agreem('nt 
before the House before it iabally aCQepted , 

: ",.V.N. ~  :, , ~s ~ in ,. ~l.: o uu. ,.-eym.,t hail 
b.eDD:,explajncd tp: tAe,H,o:qse,m()lll than: o ~ m reply to .o ~ J ~ 
quet;tionsal:td the Hon01lI'able Member is .l ~  of it. . ," ; 

Mr. 8. Satyamurti: Is it a fact that the Govemment asked Dr. 
~ bbl o ,. one . of the 'members of the Trade Delegation to be ready to 
gn to England sometime this month, and have since cancelled th086 in-
'!Itructions, and asked him not to proceed to England , ' ' 

111'. "1". N. luJnbaDkar : I must silt fot'illotioeof taai...' 
Mr. 8. 8&tyamurti: May I know whether Governmen't have any 

knowledge of Dr. Subbaroyan going to l .~ · ' ~ ,.~  negotiations 
or have they no knowledge about it' If they 1 ' ,'~  is the lfuow-
]ec1ge they have ,f >'" 

Ifr. Y .•. 811kthnbr : That he was proceeding toBnglaad. 
Mr. 8. Satyamurti : Do they still believe that he is going' Will 

the Honourable Member state oategarically wbft,her ~.,. ~  ,issued 
any instruetions to Dr. Subbaroyan , 

, Mr. Y. If. 1Iuktba.Dkar: I have no information. I must ask for 
notice. ' 

1Ir. 8. Satyamurtt: Have the negotiations been resumed, and if RO, 
when do the Government· expect them to be completed t ' 

Mr. Y. If. llukthaDkar: The negotiations are going on. They are 
expeeted to be over by the end of October uut it is impossible to give a 
precise @te. 

GAZETTED OPFICDS IN DEPABTMBNTS UNDO THE MEJIBBB POB CoIODl:BOB 
.um RAILWAYS. -

691. -Bah K&1Iaah Bebari La1 : Will the Honourable Member for 
Commerce and Railways please state the number of gazetted ofttcera in 
di1ferent Department. under him and how many are (1) Bengaleel, 
(S) Madrueea, (3) Pnnjabees, (4) Bombayit8l,(5) Beharees, and 
(6) of other provinces or nationality , 



, ~ ~. . . '1 

. ,The ~ .,au,id·, .... AIwt"! .··~:"- 1 ·  
Department is concerned, the information available with Govenunent 
.. iU'be.· fowl'll' iii tlu!' Hiatory ·of Serv. ~ 0IiCer. 'of the. Indian 
at,ate . Railwaya,' a- eopy of whieh "is in the Library' of' 'the' H'ou.ae. AI 
rf'&ards'ihe Com!Deree Department, I lay a statement 011 the table of the 
:House giving the required informatioll. 

81G1eme'lll Mowi"l1 ,lie "umber of,aett.ed oJllce#. '" .J.illtftnJ DepGrfrM,.,. ufllki eM HO'IIlIUrabk 
Mmaber for Commerce aflll Railway. i" ~ far IU Ike DefHJrlfAe'lll qf Commerce ~ . 

Na_ of Department or office. 

1. Department of Com_roe (8eIll8ta. 
riat, .. 

t. Coii'Jia8rcia1 Intollipnce and 8ta-
tiatioa Department, CaIClUtta. 

I. IhatiBtioal RMareh Branch of the 
C, I. 4: 8. Department at the hMd· 
qaarten of the OoV8rnmeDt of 

.• 1::. IncIia., .' .- %. ,", 

4.. OIice of the Hi8h Commt.ioner 
for Inc:la--Londoa. 

.~ t(, . ..~ r.:"1 ~ i.. ,. 1) '.!J i \.' " • : ;.. :.'J 
~. Bhippi,Dc ol ~,~"" . :: .. 
.~' b ~~ .- ~ -', " ' .. ~ ' 
, . . . . " . ~ ',. 

~~o~~o , '1<") ' ••• 

.; j j J 

I .. 
1 'i :. ~ 

II "S II 
J J J 
! EI 9 

~ :z: 
4 8· 

2 

1 

. , .. ' l' I 

;., •.. ' •. • ··.r 

.; .. 
~ 

0 

1 J 1 .! . ~ = £J 
'S OS ,~l-J .. Remub. .8-.; 
9 fi = :z: :z: !' 

2 9 

1 

..-: " 

1 1 J 
..If :~ ...• :.;;; ;: ! i?f;" : ,':'~ 
: :,.r '.. .' :,1 

''':. ':', ~, ,t' ~ t ' 

.... • ~'. ~ ,,~ • J'"'\ 1:. :; 
': 3 -'-.1,< ·"t '·i' , 

·S.l.' 'l J:" :Js: ~, 'J:.:-::  ": .~, ( ~ ",;;,; .:· ::-~ '>'.';::;::':"':.'i:: .;,i r,r,.;', ,.: l:, ~  
~: ~~ .~~~~~ ~ .  ",., ;;, .... :1 ."j':'j "l~',· "T!r ,.;' 

10. OIBoee of the Prinoipal OIBoen 
" o o ~ J .: .~ . ~~,~. _, . .... '· l ob '~.· I'. ....·\'J;.l,·'., 

~. . ' ~. .' ~ "; ~ ", \ 1,'" l ,~' #o •• k , 'ii 
r·· :, :'. ' ~' f.t . , ~  ,.'?, -' .:'" ',," c " .~1. ~:' ~ -~  

i'l " 
(i) Bombay Diatriot .• s: 
(ii) Kadru ~o,  ,;.:", , ':_. .. ~ ) : .~ -,' . , .-1 .•• ~. ) .1 ,0' ., , It .I 

~  Caloatta DIttrict " 
"" l~"', ~: ~ ,:.-: •. ' ~"' ' :'~.  i ,... . .... ~~~~~ ...... ..: .. ~ :.:.:1 

, .. } . ':'" ; ~ -.- "o "~  
10 

"C<' "" 14,. 3 
.:, .~ " f ""1: :'ii ~J ~. ~ } 'I' 
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'.. ~ o..:u. 1 , 1 ~lJ J & _ 'L.6:w. Il'Ema. 

.,:,. ·,~ . "~ K_'JseiiariW: .Will.the o~~l  the Law ~~ 
b'r 'li,e, ~ ~ . to .s ~ tJ1e. ~ b l' of gazetted ofIieers in the Departments 
\lD,d6.\") bUD. ~ how Ul4ny of them "re (1) Bengalees, '(2.). Biharees, (8) 
Punjabees, (4) Madrassees, (5) BQmb$Yites, and (6) of other provinces" 

The HODOura.ble Sir Nripendra. Siroa.r :  A statement giving th" re-
qrlired information is laid on the table. 

Bengaleea .. 

Bombay Paraee 

u. P., 
. ' ,: ~ l~l:~ ·. 

EuropeaDI 

', . 
.. 

.. .. ..~. ',' 

5 

1 

I-

S 

5 

• , ~ . ,'... . ~ 1 

Total 

.-, : '. ,of ~ ,->,1'(.: :.:~ 

· •• ·'·ll.·· . ' 
'rBoLLEY USED BY THE Bolli OJ' A RAILWAY SERVANT BETWEEN pnlsnMA 

ANJ) SUPAUL. ., ' , • . i .i 
,I ' • ~ ..  ~'.  

694. *Ba.ba Ka.i1allh Behari La.l: (a) Will the Honourable Member 
for Commerce and Railways be pleased to state wfthreferenee ',((bis 
Inswer to the supplementary question! to question ~." 388, ..",erecL-c.-
thE' 8th ~ .b , 1987, that he had no information if the Railway trolly 
'Wa UBed lor the SOD of a· Railway 8etvant, whether on the' eOlWlphlint 

bl s .~ the 8«JrchUghf of the 14th J~, 1 ~J. .. s:1' ~ ~
ernmmt Diade any enqUiry into this serious allegation , 

(b) :ri no enquiry hu 'been made as yet,; do · o ·~' ~ 
1ft \lie matter enquired into , ,I: 

\'he Honourable 8ir 8&iJid 8111_ Um"': <ar &lIef J ~', I.' am 
having enquiries made. 

• . . • .  . • I ~ .. 

695 ..... KaiJMh. BehMi·Lal: Will the Honourable the Railway 
lIember ~ pl..,d to state:" .  . 

<a) ~ , s •. .,~,~: J , 1 ~, .  ye&1'8·iU:9afie. ~ l s 
: ""'. :;_.tIIe Baihrq'p\a1lfol:me at the .1imeofthe , • .-'ttaina .' i' .", i· I' j: '';:.r , .. ~' ':'1 ,,  



('b) 

(c) 

__ ery II. Binda· .ptJiM, Hindu 1'Gns v and 1.'- MUl8alman . parat, 
Mussalman paM "; , .. , 

if it is a fact that 'l\~ l &  authorities o l b l ~ ~ 
arrangements for "Christian pani ", "Parsi pans ", and 
" Sikh pam " ; 

if Government have considered the effect of encouraging auesh 
comm11I!A1 cries in public l ~ like Railway platf,orDlS ; 

(d) if there is any demand for having separate latrines for differelli: 
communities on the Railway premises ; and 

(e) if Government propose to .give any direction to tbe ... Railway 
authorities in the matter of exhibition of such Q ~ l s  
'on the Railcwar platforniS' ' I.' • 

The Honourable Sir Saiyid Sultan Ahmad: (a) Government have 
nq. Ql~~~ o , but . ~ prepared to ~ll . the Hon01U'&ble :He.ber's $te-
!r.ent as correct. 

(b) and ·(c). No. 
(d) o ~ ' are not ~ of" any. 

. .... " '" f 

. ... : t.,"': 

, • r ~ '~· . . , ' . '." . ~. 
(e) No. '.0. 

Mr. Sri Prakaaa : May I know how the religion of pani (water) is 
foCl!Dd out·f i I·· ... '··, ," , .,;. ,-

'lid .:1 •• , ••. "':'.::."J '~'  ·'ji'.A'ft'l .. -:. ,:~ 

UPKEEP OJ' THE VIZAQAPATAM PORT. 
, ',:. i '.,." .• 1 • • , :.': ' "" 

696. -Mr. K. I. Gupta: (a) Will the Honourable' Member. for 
Ctbirmerce"and Railways state what is' the' total aJllount speni up-to-date 
b ., . ~ .~1 o ~  QD ~  ~  of J. ~,. .  sce 
its beginning , 

, ' ~  . . i ~ • • .. • -'~. , 

(b ~ How many European, Anglo-Indian, and ~ ~ s are 
thfte in· the, service of the port, What are their reapedti've kliiiiea' ~ 

T ;.t 

, ~,,  lajt. ,faet ~  tIlel!e is not ~  work ,for the ~ : l oftiqera 
~  semce 
"'The KoDOurable'Sir Balytd 1 1~ 411l';ad : '(a) Ido'not' kD:oW' 

~ l  what figures :t.he Honourable Member requires;', . Tile 'apptlOxi-
mate ~ l expentHture incurred on the eonstructiop ,~ , tl,te ~ J1  of 
Viy'v,gapatatn up to the 31st Mar('h, 1937, was Rs. , ~.·" Govern-
mmt has A.J.sO made.,.grauts-in-aid ,during 1935-36 and 1936.-37 totaRing 
Ra. , ~,~ to meet deftcits in the'revenue accounts of ~"l'o  during 
th'ose yeant· A loan":of Rs. 2,00,000," sanctioned in 1934-35 'to meet the 
deti:f!i.t,4m:mg that yqti', is aliJQ ,being,oonverted into a graD.w.-aid'·during 
1937-38. -

".' •. 1 n : i.; 
(b) In posts carrying a maximum pay of RI. 400 and a11o'9'e, there 

are 15 European, three J\nglo-Jndiall, .t.Ui.! four Indian officers. A 
statemt"nt showing the salaries dr,g ,byOthese oft\cara iB placed on the 
table. , :W, ,< 

(0) N •. ". i 
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ST.ABBJDD QUESTIONS AND ANSWlIIRS. 

Seth GoviDd D88 : What is the reason for this big number . of 
Europeans and ~ ll number of Indians' 

The Honourable Sir 8aiyid 8ultan Ahmad : I understand these 
&l"e technical appointments and that is the reason why there are so many 
Europeans. 

Seth Govind Das : Is this a prospering concern , 
The Honourable 8ir 8aiyid 8ultan Ahmad : I have given figures 

which are not very enMuraging. 
8eth Govind Das : Is it a fact that on l'.ceount of the meagre facili-

ties, big ships do not come to this port at all , 
The Honoura.ble Sir 8aiyid 8ultan Ahmad : That question does 

not arise from the answer given. 
Seth Oovind Das : It arises in this way. The Honourable Membor 

said that the revenue!i lire not encouraging. I say that the reason 
for the loss of revp.nue is that facilities are not given to big ships to 
go into that port' 

The Honoura.ble Sir 8a.iyid 8ulta.n Ahmad : That question is being 
examined. 

Mr. It. S. Gupta. : In view of the answer to (e), may I ask the Honour .. 
able Member whether there has been a corresponding reduction in the 
oflil-ers' stnff when there has been a reduction in regarq. to labour Y 

The Honourable Sir Saiyid 8ultan Ahmad : I cannot answer that 
question off-hand. 

Prof. N. G. Ranga. : Has any recent attempt been made by the 
Government of India to bring about a reduction in the establishment 
charges of this harbour Y 

The Honourable Sir Saiyid Sultan .Ahmad : That was done in 1936. 
Mr. It. S. Gupta. : Is it a fact that one mechanical superintendent was 

supervising over thousands of labourers from 1926 to 1933 and now one 
mechanical superintendent and one assistant are supervising only 400 
workers Y . 

Mr. President (The Honourable Sir Abdur Rahim) : These detail" 
cannot he supplied off-hand. 

DEVELOPMENT OJ!' THE VIZAGAPATAM: PORT. 

6Y7. ·1Ir. K. S. Gupta: (a) Will the Honourable Member for 
Commerce and Railways please state whether it is a fact that Cochin 
Harbour sl!ffered the same financial strain in the initial yearl'l as is tile 
Ha!:e with Vizagapatam , . 

( b) Is it a faet·· that the Cochin Harbour had a fairly developec1 
~  from the beginning , 
(c) Is it a fact that while developing the port of Vizagapatam. it 

WRS understood that the hinterland woulrl also be developed' If 80, ,:~ 
has been done' 
~  0 
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(d) What is. the contribution of the BeopJ. Nagpur Railway towards 
the development of the port f 

(e) ~  it a fact that Sir T. R. Wynne declared that the administra-
tion of the Bengal Nagpur Railway has a great scheme to further the 
devebpment of the country through which it traverses , 

(f) Was any contemplated scheme submitted to the Central Govern 
mt'nt' If 80, what is the action proposed to be taken' 

(g) Is not the development of Vizagapatam port a matter for inter-
provincial co-operation' If so, what is the interest beSJ;owed by the 
Centrul Provinces Government , .. 

The Honourable Sir Saiyid Sultan Abmad : (a) No. Coehin was con-
stituted a major port only on the 1st August, 1936. As a minor port 
it had previously paid its way. 

(b) Yes, Sir. 

(c) As a means of developing trade through Vizagapatam, sanction 
waH accorded to the construction of the Raipur-Parvatipur Railway. 
This scheme, and that for the construction of the harbour, were treated 
88 inter-dependent, and were sanctioned together. The new line has 
been completed and opens up a hinterland of about 125,000 square mil ... 

(d) The Benga] Nagpur Railway makes no financial contribution 
towards the development of the port. 

(e) and (f). The Honourable Member s bl~  has in mind Sir 
T. R. Wynne's scheDle for the development of roads on the Jeypore 
plateau. The scheme has been reeeiYed by the Central Government, but 
no nction has yet been taken, as the matter is being further investigated 
by the Bengal Nagpur Hailway Administration in consultation with the 
Govcrnment of Orissa. 

(g) Thc Provincial Governments having jurisdiction locally are not 
concerned with the administration of the port, but it is in their interests 
to foster its trade. The Central Government are not aware as to the 
exact steps in this direction that have been taken by the Government 
of the Central Provinces. 

Prof. N. G. Ranga : Tn view of the continued losses incurred on the 
Vizagapatam Harbour, have Government tried to bring about retrench-
ment and if so to what extent have they succeeded' 

'!'he Honourable Sir Saiyid Sultan Abmad. : I have answered th,t 
question. The examination is going on at present. 

Seth Govind Daa : For how long has it been going on , 
The Honourable Sir Satytd Sultan Ahmad : After the Public 

Ac('ounts Committee submitted its report . 
. Setb. Oovind Daa : About a year ago , 
The Honourable Sir Saiyid Sultan Ahmad : I cannot say' definitely. 
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PBopos..u, TO Sl'OP TIlE WOBltING OJ' THE CQOA:NADA. ¥.OTIP.ALLl J .~. 

698. ·Mr. 'I'hirumala :B.ao : (a) Will the Honourable Member for 
Commerce and Railways be pleased to s ~ whether there is any proposal 
to stop the working of the Cocanada Kotipalli Railway (Madra.s Presi-
dency) , 

(b) If the answer to part (a) is in the affirmative, what is the cause t 
{(!) 114 it the policy of Government that every railway line, irrea- • 

~ "  of its length, should, if it is to be worked, be self maintaining' 
(d) Have Government any idea of a comprehen,sive review of rail 

and roai!. competition in the near future T 
((') If the allBwer to part (d) be in the affirmative, are Governmen1 

l·repared t(. await the results of such a review mentioned in part (d) 
before comIng to a decision on the fate of lines like the Cocanada Kotipalli 
Railway' 

The Honourable Sir Saiyid Sultan Abmad : (a) Yes. 
(b) The branch is being run at a loss which is, in some measure, 

attributable t.o uncontrolled road competition. 
(c) Yes, this is the usual policy in respect of commercial lines 

taking into account e. proportion of the additional earninge derived on 
account of traffic brought to the main line by the branch line. 

(d) No, Sir, but measures are in contemplation for co-ordination 
of road and rail transport on the lines of the recommendations in the 
Wedgwood Committee's Report. 

(e) Before arriviug at a decision to close any branch lines, Gov-
ernment. will take into account all relevant factors aifecting working 
expenRes alld earnings. 

Mr. Thirumala Rao : With regard to part (c), are the Government 
aware that the line is only 28 miles in length and do they propose 
taking into consideration the small amount of money invested in it 
before deciding to abolish the line , 

The o ~bl  Sir Saiyid Sultan Abmad : We will take that into 
cousideration. 

Mr. II. Anaonthaaayanam Ayyanpl' : Has any attempt been made 
to retrench expenditure, before deciding to abolish the line , 

The Honourable Sir Saiyid Sultan Ahmad : The working of the 
line haR not been stopped. 

Mr. Thirum&la Rao : Are Government aware that Diesel cars are 
being run on the lines which reduce the cost considerably' 

The Honourable Sir S&iyid 8ultaD Ahmad: I am not aware of it. 
o' Mr. Thirumala B.ao : Will the Honourable Member please consider 
that if service is by means of Diesel cars, the cost is considerablY' le88 
and therefore the necessity of abolishing the line may not arise , 

The Honoarable 8lr Sa1yid. Sultan Abmacl : I am obliged to the 
Honourable Member for the advice he haagiven. I will eonsider it. 

L38lLAD ell 
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OollS'l'BUC'l'ION OP AN OvElmBmalll BlIlTWlIllIlN BlIlZABODA STATION AND KDmrA. 
BBIDGlI ON THE MADlWI AND SoUTHERN M.umA.T'J.'A RA.ILWAY. 

699. -Mr. Thirumala Rao : (a) Will the Honourable Member for 
Commerce and Railways be pleased to state whether Government are 
a,vare tl.tat the railway level crossing between the Bezaroda Railway 
Station and Kistna Bridge on the Madras and Southern Mahratta Rail-
way is very frequently closed on account of trains passing day and night' 
at short intervals , 

(h) Do Government propose to remedy the great o~  cau.'Jed 
theJ'eby to vehicular traffic by asking the Madras and Southern Mahratta 
Railway to construct an overbridge , 

The Bonoura.ble Sir Saiyid Su1ta.D Ahmad : (a) and" (b). The 
Honourable Member is referred to the answer given to Mr. K. Nages-
wara Rao 's ~ o  No, 826 in the Legislative Assembly on 7t.h Octo-
ber, 1936. 

(b) WRITTEN ANSWEBS. 

GlUNT OP PASSES TO RETIRED RAILWAY SERVANTS, , 
693. -Maulllla Zafar All Khan : (a) Will the Honourable Member for 

Commerce and Railways please state whether it is a fact that the North 
Western Railway Administration grants return journey passes annually 
to alI officers on the retired list who have put in over 25 years service and 
this concession bolds good not only over the home line (North Western 
Railway) but also over other State Railways, whereas the same eoneessioH 
is denied to the subordinate retired staff', If so, ~ , 

(b) I"'1 the Honourable Member prepared to include the pooreraection 
of 1he retired Railway staff which bas spent a lifetime in loyally serving 
Government in the privileged list and s('c to it t.hat they are granted free 
return journey passes' 

The Honourable Sir Sa.iyid Sultan Ahmad : (a) Under the pass 
rules in force on the State-managed Railways with effect from 1st Janu-
ary, 1937, an officer, who retires with over 25 years' service, may be 
granted return journey passes for himself and his family', irrespective 
of whether over the home line or over other State-managed lines. 
Similarly, a subordinate who retires with not 1e88 than 30 years' service 
may be granted a return journey pass for ~ s l  and his family, but 
only over the home line. ' 

(b) The question of whether any modification in the existing paM 
rules is desirable' is ~  consideration. 

UNSTARRED QUESTIONS AND ANSWERS, 

PERsONS ~ l  AS APPRENTICES OR AS PERMANENT TNCUMBENTS ON 
RAILWAYS. 

ll~  Ma.\1lvi Muhammad Abdul Ghani: Will the Honourable Mem-
tt»er for Commerce and Railways be pleased to state the total number of 
persons recruited as apprentices or as permanent incumbents 'in different 
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capacities in all the Compaay aDd State--B18Jl8geci Bailwaysevery year 
since 1933 under different heads-such as, (1) Agency, (2), Audit and 
Accounts, Press and Pay, (3) Engineering, (4) o o o ~, ,Carriage and 
Wagon, (5) Traffic, (6) Stores, (7) Medical, (8) Law Officer, I!'nd (9) 
Schools, and the, total number of Muslims, Europeans, Anglo-Indlans and 
Christians, separately under each head ? 

The Honourable Sir 8a.iyid Sultan Ahmad : The information avail· 
able with Government will be found in the statements given in para. 
graph 76 of t.he Report by the Railway Board on Indian Railways 
fo!' the year 1935-36, Volume I, a copy of which is in the Library of 
t.he House. 

Government regret they are not prepared to supplement with figures 
for individual departments the information in regard to communal 
representation in railway services given in the Report referred to above. 

RETURNS REGARDING RESERVATION OF SEATS IN RAILWAY SERVICES POa 
MINORITY COMMUNITIES. 

120. Maulvi Muhammad Abdul Gha.ni : Will the Honourable Mem· 
ber for Commerce and Railways be pleased to lay on the table a copy of the 
returns regarding reservation of seats in Railway Services for minority 
communities, viz., Muslims, ete., prescribed by the Government of India 
RH per paragraph 5 of the Home Department Resolution No. F. 14117-B.\ 
33, dated the 4th July, 1934 ! 

The Honoura.ble Sir Saiyid Sultan Abma.d : Copies of the statement • 
• how-jng communal composition of Superior Railway Establishment and 
.1 the Railway Subordinate Services on the 81st -~ , 1935, and the 
iltatement showing the number of vacancies in railway services filled by 
direct recruitment during the period 1st April, 1934, to 31st March, 1985, 
are already in the Library of the House. Statements for the year 1935-
86, in the forms prescribed by Government, are under compilation and 
will be placed in the Library of the House when ready. Information 
regarding composition of, and recruitment made, to, Railway Services 
during 1935-36 is, however, contained in paragraphs 75 and 76 ili Chapter 
VI of, and Appendices' F ' and ' G ' to Volume I and Appendix C. n 
to Volume n of the Report by the Railway Board on Indian Railway. 
lor the year 1935-36, copies of which are also in t.he Library of the 
Bouse. 

PEBBONS RECRUITED AS ApPRENTICES, ETC., IN CERTAIN BRANCHES OF THE 
BENGAL AND NORTH WESTERN AND ROHIUW'NJ) AND KtTMAON R.AILWAYS. 

121. Maulvi Muhammad Abdul Ghani: Will th!' Honourable Mem· 
bel' for Commerce and R.ailwllYR be pleased to l ~· a stat!'ment on thl' table 
separately for Bengal and North Western Railway and Rohilkund and 
~ oll Hailway showing the total number of persons takl'n as appren-
tlceR or Ilppointefl dir('ctly 011 probation in the o\ ~ different. hranches 
over the Bengal and North Western Railway Rnd Rohilkund and KumaoB 
Raihvay Flcpal'ately during the years 193'4-35. 1935-36 anf! 1936-37; and 
the total number of Muslims RO appoint.ed ill Pilch b - ~  
~ ~  and Aecounts; Engineering l ~ Mechanical and Electrical 
TnJruleerinJ!'; TJocomotive: Carl'ifHlf' and Wagon Dppa.rtments; 

raffic ; StoreI'! ; Watch and Ward; Medical and Law Officers , 
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De ' __ bit IIrIaiPl Ialt&D A...... : I would refer the 
Honourable Member to my reply to UDstarred queition No. 119 asked 
by him today. 

HEALTH OFFICERS APPOINTED TO LOOK AFTER FOODSTUFFS AT STATIONS ON 
THE BENGAL AND NORTH WESTERN RAILWAY. 

122. Mallin Muamma,d Abdul Ghani: (a) Will the Honourable 
)lember for Commerce and Railways be pleased to state ~ nwnber of 
Health Oftlcers appointed to IOllk after food stuffs at\ various Railway 
stations over the Bengal and North Western Railway Q.d whether any 
of the said officers can take meat. fish and eggs so that he can test such 
food? If not, what arrangement has be(>n made for test.ing meet, fish, 
etc., diets Y , If no arrangement i!'l made, why not? Why has a vege-
tarian doctor been appointed T 

(b) Can he not be replaced by another m(>dical offiCE'r in the employ 
of the said Company who can test beef, meat and fish dicts as well, in 
thlJ interests of the travelling public , 

The Honourable Sir Saiyid Sultan Ahmad : (a) and (b). Govern-
JIlent have no information but the Honourable Member's question and 
this reply will be sent to the Agent for his consideration. 

HoURS OF WORK OF CERTAIN SUBORDINATE STAFF OF THE RAILWAY TRAFFIC 
DEPARTMENT. 

123. liaulvi Muhammad Abdul Ghani: Will the Honourable Mem-
bfll' for Commerce and Railways be pleased to state the tot/II period of 
",ork taken from subordinate officers Ilwl men of Traffic ~  (say, 
Ticket Collectors. Parcel Clerks, Booking Clerks. Travelling Ticket 
~ s and Assistant Station Masters. etc.) T 

The Honourable 8ir Saiyid Sultan Ahmad: On state-managed. 
BombllY, .Baroda and central India and Madras and Southern Mahratta 
Railways on which the Honrs of Employment Regulations have been 
gi,\:f'n statutory eiFeet th* Regulations apply I inter alia' t() traffic stair 
mentioned excepting Travelling Ticket ilxaminers. Accordingly, a rail-
way scrvant, other than one whose employment is el\fientially intermittent 
is, buhjeet to certain exceptioDB, not permitted to be employed for moi'e 
than 60 hours a week, on the average, in any month while a railway 
st>rvsnt whose employment is essentially intermittent is, subject to certaut 
'!!xceptions, not permitted to he emploYf'd for more than 84 houl'8 in any 
week. Govemment have no definite information in ",spect of other' 
Company-managed railways but it is understood t.hat the hOllrs of work 
of their staff generally conform to the limitR laid down in these 
RpgnlatioDB. 

INTERMEDIATE CLASS WAITING ROOMS ON THE BmAR BRANCH OF THE BENGAL 
AND NORTH WESTERN RA1LWAY. 

124. Itaulvi Muhammad Abdul Ghani: Will the Honourable Mem-
ber for Commerce and Railways pleRRe· -;tate the Dllme of tihe railway 
atationa whe\'e intermediate class wait.ing rooms have been built over the 
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BiMr'Branch of the :Bengal aDd North Western Bailway' H no inter-
mediate class waitiag room has been provided, wby not Y Does tbt 
Honourable Member intend to take steps for the provision of such waiting 
rooms' 

The Honourable Sir Saiyid. Sulte Abmad : It is not clear what line 
is meant by the Bihar Branch, but on the Bengal and North Western 
Railway, there are intermediate class waiting rooms at five stations for 
gellerlll use and ten for the use of ladies only. This matter is, however, 
within the discretion of the Railway . s o~  and specmc cases of 
Ml'dship can be brought to their notice through, the Local Advisory 
Committee. 

RUNNING OF A THROUGH TRAIN FBOM SAVAN TO PALEZA GHAT ON THE BENGAL 
AND NORTH WESTERN RAILWAY. 

125. ltfaulvi Muhammad Abdul Ghani: (a) Will the Honourable 
Member for Commerce and Railways be pleased to state what is the total 
number of third, intermediate, second and first class paasengers booked 
to Digha Ghat and Mahendra Ghat between the following stations during 
1935·36 and 1936·37 :-(i) Savan to Chupra Kuchehry, (ii) Benares to 
Chupra Kuchehry including Chupra Kuchehry railway station over 
Bengal and North Western Railway (Behar) , 

(b) II!! the Sonepore railway station second in length among the 
stations of the world' 

(c) In view of the number of passengers of different classes men-
tioDed in part (a) and the length of the Sonepore railway station, does 
the Honourable Member propose to ask the Bengal and North Western 
Railway Company to run a through train from Savan to Paleza Gh.at 
railway station for the convenience of the passengers especially the 
pordfJlna8kin lady paBSenger, failing which to run a composite carriage 
with adequate seats for lower class passengers , 

The Honourable Sir Saiyid Sultan Abmad : Government have no 
information but I am sending a copy of this question to the Agent of the 
Bengal and North Western Railway for such action 8S may be considered 
necessary. 

THIRD CLASS PASSENGERS ON THE BENGAL AND NORTH WESTERN RAILWAY. 

126. Maulvi Mu.bamma.d Abdul Ghani: (a) Will the Honourable 
Member for Commerce and Railways please state ~ total number of 
third class pasfolengers travelled during 1936·37 and the total amount of 
fares realised during the same period over the Bengal and North Western 
Railway 7 

(b) Will Government please state the total number of t.hird claY 
seats provided during 1936·37 over the Bengal and North Western Rail-
way' 

The Honourable Sir Saiyid Sultan Ahmad: <a) The total number 
of third clasR passengers carried and the earnings therefrom on the Bengal 
and North Western Railway, during the year 1936.37, were 30,843,000 
and Rs. 1,31,02,000 respectively. 
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l' (b)'On the 31st March, 1937, there were 64,062 .eats for third elaII 
passengers on the Bengal and North Western Railway. 

ACCIDENTS ON THE BENGAL AND NORTH WESTERN RAILWAY. 

127. ltIaulvi Muhammad. Abdul Ghani: Will the Honourable Mem-
ber for Commerce and Railways please state the total number of accident. 
over the Bengal and North Western Railway during 1934-35 to 193'6-37 t 

The Honourable Sir Saiyid Sultan Abmad : The Honourable Mem-
ber is referred to the information shown in Appendix. D of Volume n 
of the Railway Board's Reports for 1934-35 and 1 - ~ copies of which 
are in the Library of the House, whi.ch give the information desired 
for those years. Similar information will be included in the R-eport 
for the year 1936-37 now under compilation, a copy of which will be 
placed in the Library of the House in due course. 

CuSSIlI'ICATION OF RAILWAY REFRESHMENT RoOMS. 

128. Ifr. B.am Narayan Singh: Will the Honourable Member for 
Commerce and Railways please state : 

(a) whether the Refreshment Rooms on Eastern Bengal, East 
Indian, Great Indian Peninsula, and North Western 
Railways are classed as first and second classes Europeans, 
Hindu, Hindu orthodox, and Muslims ; and 

(b) what class of ticket-holders are allowed to use these Refresh-
ment Rooms respectively' .' 

The Honourable Sir Saiyid Sultant Abmad: (a) Government 
understand that there are refreshment rooms of" the categories men-
tioned. 

(b) The refreshment rooms catering in the European style are 
primarily intended for first and second class passengers &8 indicated 
by their classification, but Government understand that, as is the case 
with the other refreshment rooms, they are used by all classes of ticket-
holders who are prepared to pay the charges. 

GRANT OF PASSES TO REFRESHMENT ROOM CONTRACTORS ON THE NORTH 
WESTERN RAILWAY. 

129. Mr. B.&m Narayan Singh: Will the l o~o bl  Member for 
Commerce and Railways please : 

<a) state whether the North Western Railway Administration 
grant passes to Rl"freshment Room Contractors on racial 
diFlcrimination ; and 

(b) lay a Rtatement. of passes granted ILlld Huhl;cqUCllt!:" with-
drawn from the Refreshment Room Contractors showing : 

Ii) 1111 IIWII ; 

(ii) places of bl1s l~ o.  : 
(iii) class of Refreshment Room; anJ 'rea Stalls; and 
(iv) reasons for witlH11'awlll in I'twh l!USe 1 
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The B01lOurable SirSa.i1id Sultan AhmNi : (a) Govenunent have 
no reason to believe this is so. 

(b) The information is being collected and will be laid on the table 
in due course. 

(loKPLAINTS AGAINST THE Hnmu REJ'BE8BKENT RoOK CONTRACTOR AT DELHI. 
130. Mr. Ram Narayan Singh: Will the Honourable Member for 

Commerce and RailwaYti please place on the table a statement of 
complaints received ~  action taken thereon against the Hindu 
Refreshment Room Contractor at Delhi since February, 1937, and to 
state the reason for continuing the contract on the report of unsatisfactory 
working t 

The Honourable Sir Saiyid Sultan Ahmad : I am having enquiries 
made and will place a reply on the table of the House in due course. 

OoHPLAlNT BOOKS HAINTAINED IN EUROPEAN REFRESHMENT RooHS ON 
THE NORTH WESTERN RAILWAY. 

131. Mr. Ram Narayan Singh: Will the Honourable Member for 
Commerce and Railways please inquire and : 

(a) state whether European Hefreshment Room Contractors on 
the North Western Railway maintain two sets of complaint 
books, one for good remarks and the other for adverse 
remarks; and 

(b) lay a statement of complaints made either in the ~oo s or 
otherwise and the actions taken thereon during 1935-36-
1937 (up to date) f 

The Hononrable Sir Sa.iyid Sultan Ahmad : (a) Government have 
no information. 

(b) Government do not consider that the labour involved would be 
commensurate with the value of such compilation. 

PRICES CHARGED BY EUROPEAN REFRESHMENT ROOMS ON RAILWAYS. 

132. Mr. Ram Narayan Singh : With reference to the answer given 
on 23rd August, 1937, to ullstarred question No. 10, asked in this 
House on the 25th January, 1937, viz., 'The European Refreshment 
Room prices and service Al'e comparable with those of the better class 
hotels' and ' Is necessary to cover the COflt of service and other 
amenities, and is o ~b  with ~ prices charged in good class 
hotels '. will the Honourable Member for o ' '~ and Railways 
please lay a statement on tllP. tllhlf' rompfll'illg' the European Refresh-
ment Room expenditure with the better class hotels and the good class 
hotels in respect of : 

(a) carriage of stores from Bombay, Karachi 01' Calcutta, 
(b) cartage of storeR in local areas, 
(c) rent on buildings of orcnplltion, 
(d) electric installation and current charges, and 
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(.) depreciation cMlrg_ OD. 8ttinp,· flll'Diture BDCi orookery,. 
etc. Y 

The BoD01ll'able Sir 8aiyitI 8alt&n Ahmacl : I regret that I am 
unable to undertake the compilation of the information requested. 
The figures of expenditure by hotels run by ppvate enterprise are 
obviously not available to Government. 

ISSUE OF PASSES TO lNDIAN REFRESHMENT RooM CONTRACTORS ON RAILWAYS. 

133. 1Ir. Bam Narayan Singh: With reference to. the information 
riven on the 23rd August, 1937, in reply to unstarred question No. 10, 
asked in this House on the 25th January, 1937, will the Honourable 
Member for Commerce and RlLilways please state : . 

(a) whether be bas considered that Indians are not best able to 
C&Tl'y the contract for European Refreshment Hooms and 
they cannot give the most efficient service; if so, what dis-
ability and inefficjency is observed in the catering con-
tract of Uoyal Military Academy College, Debra Dun and 
whether the catering is done oy a European firm 01' by 
an Indian; 

(b) whether the Indian Refreshment Room Contractors are not 
required to maintain a high standard of service and to serve 
the trlHelling public at the lowest prices; 

(c) whether Government are aware that the withdrawal of 
passes from Indian Refreshmcnt Room Contractors is not 
a levy on the travelling public; and 

(d) whether the Honourable Member is prepared to consider 
the desirability of issuing passes to Indian Contractors in 
the interest of the travelling public and to remove the 
racial discrimination ; if not, why not' 

The Honourable Sir 8aiJid SultaD Abmad : (a) This is a matter 
of opinion. I am not concerned with the catering contract of the Royal 
Military Academy, Dehra Dun. 

(b) Yes. 
(0) Government have 110 rcason to think so. 
(d) Government have no reason to think that there is, in fact, anT 

"racia] discrimination. The ililFmc of passes to contractors is a matter 
for Railway Administrations having regard to the conditions of the 
respective contrHCt.s and Government are 110t prepared to interfere with 
Railways detailed arrangements in this respect. 

PROCEDURE ADOPl'ED FOR INFLICTING PUNISHMENT UNDER SEcTION 47 (9) 
OF THE INDIAN RAn. WAYS Am. 

134. Mr. bm Narayan Singh: Will tJle Honourable the Leader 
of the Rouse please state the procedure adopted fOT inflictipg punish-
ments provided in section 47 (2) of Act IX of 1890 and the authority 
competent to take cognizance of the offences committed under section 
47 of Act IX of 1890' 
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'the BCIIlourabla Sir Sa.i1id Sultan Ahmad : The procedure adopted 
for inticting punishments provided by rules under 8"I1b-section (.2) of 
,aeetion 4 70f Act IX of 1890 would be : 

(i) where the rules provide for punishment by fine, trial by a 
court ; 

(ii) where the rules provide for punishment by forfeiture of a 
sum deductible from pay, departmental action by the rail-
way administration. 

In regard to the court competent to take cognisance of offences 
under !leCtion 47 of the same Act, I would· refer the Honourable Member 
to section ] 33. 

brSTBUOTIONS REGARDING EMPLOYMENT OF NON-GAZETTED STAFF AS 
TEMPORARY HANDs ON THE EAST INDIAN RAILWAY. 

135. Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honour-
able Member for Commerce and Railways please state whether it is a fact 
that the Chief Operating Superintendent, East Indian Railway, has issued 
ctmfitlential instructions to his subordinate officers that non-gazetted 
staff should be appointed as temporary hands and kept as long 88 possiblE' 
on the temporary establishment so as to keep down working expenses 
nndE'1' the heada, provident fund and gratuity Y 

(b) If the answer to part (a) be in the affirmative, will o ~  
please state : 

(i) whether the instructions issued are in accordance with their 
policy; 

(ii) whether similar instructions have been issued by the other 
departments of that Railway ; and 

(Iii) whether the same will apply to those appointed by dirert 
recruitment to the gazetted service T . 

(c) Do Government propose to take action in the matter' If so, 
what' 

The Bonourable Sir Saiyid Sultan Ahmad. : I propose to reply to 
unstarred questions Nos. 135 and 136 together. 

T ~ obtaining information and will lay a reply on the table of the 
House III due course. 

MEETING OF SPORT OFFICERS ON RAILWAYS HELD AT DELHI. 

t136. Mr. Amarendra Nath Ohattopadhya.ya : (a) Will the Honour,. 
able 1\f ember for Commerce and Railways please state if it is a fact : 

(i) that a meeting of Sports Officers on Railways was recently 
l~ at Delhi ; 

(ii) that the Sports Officer of the East Indian Railway attended; 
(iii) that tIle motor car of this Sports Officr.r was sent to ~l  ; 

and . 
(iv) that it was booked under Free S£'rvice , 

tFor answer to this question, see anRWer to question No. 18150 
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(b) If the answers to part (a) be in the aftlrmative, will Govern-
ment please state whether the expenses incurred on train fares,omce p60!l& 
accompanying the officer, allowances, freight on the motor car, ete., are 
mot from the funds of the Sports or Welfare , 

(e) If the answer to part (b) be in the negative, will Government 
l'leatie atate why such expenses such as having a motor car hauled free to 
Delhi and back should be added to the working expenses of the Railway , 

(d) Do Government propose to take any action in the ma.tter' If 
oliO, what' \ 

CUT ON ALLOWANCES OF THE RAILWAY STAFF AT HoWlU.B. AND CALCUTl'A. 

137. Mr. Ama.rendra Hath Ohattopadhyaya : (a) With reference to 
tht' statement laid on the table on the 25th January, 1937, in reply to 
llnstarred question No. 50, asked on the 15th September, 1936, will tlte 
Honourable the Railway Member please state whether the word •• allow-
ances " in the service agreement was defined to include some and to 
exclude other allowances t If not, under what authority can Govern-
ment exclude local allowances from the meaning of •• allowances" , 

(b) Is this II local allowance" given to other than Company men , 

(c) Do Government now propose to withdraw ~ C:llt on this 100&1 
allowance T If not, why not , 

The Honourable Sir Saiyid Sultan Ahmad : (a) The reply to the 
-first part is in the negative. The reasons why Government hold that the 
undertaking given does not debar them from urying a compensato!'7 
allowance are given in the statement referred to by the Honourable 
Member. 

(b) Yes. ... 
(c) Government do not see any reason for departing from the posi. 

tion taken up in the statement referred to by the Honourable Member in 
part (a) of, his question. 

WELFARE OFFICERS ON STATE RAILWAYS. 

138. Mr. Amarendra Hath Ohattopadhyaya : (a) With reference to 
the reply given in this House to starred question No. 103 on the 25th 
January, 1937, that there Ilre no Welfare OMcers on the East Inllian 
Raihl"'ay, will the Honourable the Railway Member please state whether 
there are Welfare Officers, whole-time employees, on the Eastern Bengal, 
the North We,stern and the Oreat Indian Peninsula Railways' 

(b) If the answer to part (a) be in the affirmative, will Govern-
ment please state why an exception has been made in the case of the East 
Indian Railway , 

(c) Do Government propose to have a uniform system in the matter 
of welfare of the staft' on the four Railways they control' If not, why 
not, 



UJl'STABBE]) QUUTIOHS AliD .Al!i'8WEBS. 2131 

The JIoDourable Sir 8aiyid 8111_ "mal : (a) There is a Welfare 
Officer on the Eastern Bengal Railway. On the North Western and Great 
Indian Peninsula Railways there are no Welfare Officers. There was a 
Liaison Officer on the Great Indian Peninsula Railway whose post has 
been held in abeyance. 

(b) Does not arise.. 
(c) No, as posts are provided according to the requirements of and 

the organisation in force on each State-managed Railway. 

WA.TCH AIm WARD DEPABTIrIE:NT 01' TIlE EAsT LNDIA:N RAILWAY. 

139. Mr. Amar8l1dra Bath Chattopadhyaya.: (a) Will the Honour-
able Member for Commerce and Railways please state whether it is a 
fact: 

(i) that a Watch and Ward Department has been established OD 
the East Indian Railway; 

(ii) that its primary duty is to guard against thefts, shortage, 
damag.ej8, etc., and 

(iii) that its!·staff are liable to punishment for carelessness, neglect 
of duty, etc. , 

(b) If the answers to part (a) be in the affirmative, will Government 
plear.e state: 

(i) whether Watch and Ward staff are posted at the Sheds, Gates, 
Y &rd, and at other points at the Howrah Goods ; 

(ii) whether these men are under the supervision of several 
responsible staff of the department j 

(iii) whether cases have occurred of shortages reported frolX. 
Howrah seals intact wagons ; and 

(iv) whether the Traffic staff only have -been held responsible for 
such shortages under Rule 23, Part II, Indian Railways 
Conference Association Rules, 1935-36, punished and made 
to contribute towards the loss , 

(c) Will Government please state why the staff of the Watch and 
Ward are exempted from plmishment and are not madEl to proportionately 
contrlbute in such cases , 

(d) Is it a fact that in many cases the Watch and Ward, HOWI'ah, iu 
their reports have held the Traffic staff at Howrah responsible for 
"hol;tages from seals intact wagons but on investigations their reports hav(' 
bE>en found false' If not, do Government propose to examine the recvrd.'i 
()f lIowrah for the period October to December, 1936 , 

(e) Is it a fact that the Watch and Ward official responsible fo1' thp. 
fnlse reports has not b~  punished' bnt has recently been promoted to the 
gaze1ted service in an offitliating capacity , 

(f) . Do Government propose to treat their sta.ff alike, even in tho1 
muttf'r of pnnishments, contribution towards lm;;ses, etc.' If 80, are they 
prcT'lll'ed to iBStle instructions in the cases mentioned' 
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fte BGIlOlll'able Sir WJdd 8aItua A.bmM : I propOIle to reply to 
unstarred questions Nos. 139 and 140 together. 

I am obtaining information and will lay a reply on the table of the 
HOU8e in due course. ' 

lNSTBUOTION8 ISSUED ON THE EAsT INDIAN RAILWAY FOR NOT PROMOTING 
OBTAIN NON-GAZETTED STAPF TO OFJ'ICIATK IN THE LoWER GAZETTED 
SERVICE. 

1140. Mr. AmareDdra Natb Ohattopadhyaya: (.) Will the Honour-
tlble the Railway Member please state 'Wihether it is a fact that instruetions 
have bee,n issued on the East Indian Railway that non-gazetted staff over 
the age of 40 years are not to be promoted to officiate· in the Low('r 
Gazetted Service Y If so, will Government please state : 

(i) whether this order is in accordance with their policy; 
(ii) whether it is only appliooble on the East Indian Railway; 

(iii) whether it is only confined to the Traffic Department of this 
Railway ; and 

(iv) 'Whether recently a non-gazetted employee of the Watch and 
Ward Department of that Railway has been promoted to 
officiate in the Lower Gazetted Service, although over 40 
years of ~ f 

(b) Do Government propose to put a stop to this kind of treatmeut 
to its non-gazetted stadf, If not, why not f 

PAYJlENT OF WAGES IN THE HoWBAll DIVISION OF THE EAsT INDIAN RAILWAY. 

141. Mr. Amal'8'lldra Hath Ohattopadhyaya·: (a) Will the Honour-
able the Railway Member pIeRRe state whether it is a fact that under 
the Payment of Wages Act, 1936, and the Payment of Wages (Railways) 
Rules, 1937, the actual wages eRrned by an employee in receipt of Ie. 
than Rs. 200 must bc paid for the wage-period' 

(b) Is it also a fact that on the Howrah Division of the East Indian 
.Railway approximate wages are given for an " accommodated month" 
and adjustmentl:l made in the next aeeommodated month Y 

(c) Do Government propose to issue instructions tha.t the actual 
amount earned by an employee during a wage-period must be paid .to 
him and not approximate earnings with adjustments later on , 

The Honourable Sir Saiyid 8ulta.u Abmad : (a) It takes most of the 
Act to define what has to be. paid in any particular case and any attempt to 
summarise the law in a few lines might be misleading, particularlY' as the 
definition of wages is distinctly intricate. 

(b) As regards. the first part, Government have no information but 
it is possible that the East Indian Railway Administration may be resort-
ing to the practice of assumed wages and overtime to some extent in comply-
ing with the provisions of the Act. As regards the latter part, the reply 
is in the negative. 

(c) Government do not consider that any action is called for. 
tFor aDiwer to thla qU8Itloa, ., &lUlWer to q1l8ltiOD.. No. 189. 
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~  BEARJDBB OP INSTITUTES ON '.l'IIE EA.8TBBN BENGAL R.w.WAY. 

142. Mr. Amarendra Hath Ohattopa.dhyaJ& : (a) Will the HonoUr-
able the Railway Member please state whether .it is a fact that the of!ioe 
bearers of Institutes on the Eastern Bengal RaIlway such as Secretanes, 
Treasurers, Committee members, are all honorary workers' 

(b) Is it also a fact that these Institutes are maintained 'bY' grant. 
from the Staff Benefit Fund and subscriptions from members , 

(c) If the answers to parts (a) and ,(b) be in the affirmative, will 
dovernment please state: 

(i) whether IIny of the honorary workers who .are employe .• 
on the Railway can be placed under suspenSIon from theI! 
official duties at the request of the Chairman of an InstI-
tute for alleged irregularities in the Institute; 

(ii) whether tbe pay of the employee under suspension is debit-
ed to the Institute during the period of his suspension; 
if not, why not ; 

(iii) whether before release from suspension the employee con-
cerned is advised by the Chairman of the i[nstitute that 
he has been held guilty, partly guilty or innocent; and 

(iv) whether full or half pay will be paid for the period under 
suspension must be intimated to the employee before his 
removal from suspension , 

The Honourable Sir Saiyid Sultan Ahmad : I am obtaining informa-
tion and will lay a reply on the table of the HoWle in due course. 

SUPPLY OF CoAL TO DRIVERS ON THE EASTERN BENGAL RAILWAY. 

143. Mr. Amarendra Bath Ohattopadhyaya : (a) Win the Honour-
able the Railway Member please state if he is aware that considerable 
discontent prevails amongst the Drivers on the Eastern Bengal Rail-
way on the Calcutta District on aecount of the insufficient supply of coal 
given to them and the departmental action taken against them on this 
account' 

(b) Are Govenlment aware that this strictness of coal' supply to 
Drivers is due to the fact that the Calcutta District never shows a short-
age of coal as received from the wagons whereas this shortage is shown 
by other districts , 

(c) Do Government propose to have this matter investigated' 
The Honourable Sir Satyid Sultan Ahmad : Information is being 

obtained and will be laid on the table of the House in due course. 

FrrrINa OJ' WEI,nED MESH IN THE EAsT INDIAN RAILWAY QUARTERS AT 
TELKUL GHAT. 

144. :.ro. Amarendra :Hath Ohattopadhyaya : (a) Will the Honour-
able the Railway Member please state if it isa fact : 

(i) that the E8l1t lDdian Railway have provided quarters for 
its gazetted staff at Colvin Court, Howrah, and for its non-
gazetted staff at Dobson Road and TelImI Ghat, Howrah; 
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(ll) that the ground Hoor of Colvin Court and the Dobson Road 
quarters are fitted with welded mesh in the arches in order 
to prevent thefts; and 

(ill) that such necessary fittings have not been provided in the 
quarters at Telkul Ghat Y 

(b) Do Go'vernment propose to issue instructions that such invidioUi 
treatment must forthwith stop and that the quarters at Telkul ~ 
be fitted with welded mesh at once ? 

(c) .Are Government aware that such short siihted policy of ita 
razetted staff on the Howrah Division causes ~ ss  discontent 
amongst the non-gazetted stai! t 

ft. Jlonoarabl. Sir Saiyid 8altan Ahmad : (a), (b) 'and (e). GO?-
ernment have no information, but I am sending a copy of the question 
for the consideration of the Railway Administration. 

RISE IN THE PRICE OF PETROL. 

145. lIIr. II. S. hey: (a) Will the Honourable Member for C()mmerce 
and Railways be pleased to state whether it is a fact that the price of 
petrol per gallon has been increased by over 20 per cent. during the 
last few months' 

(b) What was the price of the petrol per gallon in the month of 
Karch, 1937, and what it is at present t 

(c) Is the rise in price due to the rise in cost of production, or for 
any other reasons , 

(d) Is it a fact that the Burma Oil Company has made a common 
Gause with the Russian Oil Company on certain terms and as a conse-
quence of that combine the price of petrol is rising day to day t 

(e) Do Government consider it desirable to intervene with a view 
to safeguarding the interests of the consumer and lower the price of 
petrol to its normal level f 

(f) Is it a fact that on account of the monopoly of petrol given 
to the Burma Oil Company, the said Company iN making high profits t 

(g) Are Government aware of the total amount of prpfits made 
by the said Company in the last year T What was the' dividend 
declared' What amount was distributed as bonus' What amount 
~ added to the Reserve Fund' And what was the amount that was 

carried to the next year's accounts , 
The Bonoura.ble Sir Sa.iyid Sultan Ahmad : (a) and (b). The pricl' 

of petrol varies in different cities, and I do not know which particular place 
the Honourable Member has in mind in referring to an increase of over 20 
per cent. in the price of petrol during the last few months. I may, how-
ever, state for his information that the price of petrol in Calcutta, as pub-
lished in the 1'TUMan Trade J oumaZ, was ~  same in March as early in 
Septetnber, 1937, viz., Re. 1151- per Imperial Gallon in bulk. 

(c), (d) and (e). Do not arise. 
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(f) Go:vernme.nt have ~o reason to b l ~ that the Burma Oil CompaD.1 
has a monopoly for the sale of petrol in India. 

(g) Government are unable to furnish the required informatioti. 

REDUCl'ION IN THE DUTY ON PAPER USED 11'OR NBWSPAPD PluNTING. 

146. )fr. Itt. 8. Aney: (a) Will the Honourable Member for Com-
merce and Railways be pleased to state whether Government have 
reduced the duty on paper used for newspaper printing 7 

(b) If so, from which date, on what sort of paper and to what 
extent 7 

(c) Do Government propose to reduce the duty on paper in sheets 
or in reams which is generally used by the journals, in order to extend 
Iimilar concessions to journals which are not printed on reels , 

The Honourable Sir 8aiyicl Sultan Ahmad,: The question should 
have been addressed to the Honourable the Finance Member. 
UTILISATION 011' SERVICES 011' AN AsSISTANT STATION MAsTER IN OONNEOTlON 

WITH TICKET FiuUD CASES AT MORADABAD. 

147. 1Ir. Muhammad, Azhar Ali: Will the Honourable Member for 
Commerce and Railways please inquire and state : 

(a) whether it is a fact that an Assistant Station Master 
(Mr. W. E. Miller), Moradabad, on the East Indian Railway, 
has since a long time been utilised on Special Duty in con-
nection with the direction and prosecution of ticket fraud 
cases; 

(b) whether the said Assistant Station Master is aeniormost in his 
class ; 

(c) what rate of pay he was paid as an Assistant Station Master; 
(d) what rate of pay and allowances are now paid to him ; 
(e) whether it is a fact that there is a Chief Inspector of Ticket 

Checking Branch (Mr. M. Latif, M.A.), Moradabad, East 
Indian Railway in the grade of RB. 460 ; 

(f) what are the definite reasons for not entrusting these services 
to the Chief Inspector of Tickets in preference to the 
Assistant Station Master ; 

(g) what expenditure is inc'urred (extra or ordinary or both) by 
t'he present arrangement ; and 

(h) what economy would have been affected. had the Chief Inspector 
of Tickets been entrusted with these services as part of his 
duties Y • 

The Honourable Sir Saiyid Bultan Abmad: (a) to (h). Govern-
ment have no information. These are matters of detailed administration 
within the competence of the Agent, East Indian Railway, to deal with to 
whom I am sending a copy of the question for such action 88 he may con-
sider necessary. 

JOINING 011' RAILWAY UNIONS AND FEDERATIONS BY RAILWAY EJIPLOYEBS. 

148. Mr. Muhammad Azha.r Ali : With reference to the reply given 
to starred question No. 1338 asked. in this House on the 15th October, 1936, 

L38lLJUO • 
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1riII the Honourable Member for Commerce and Railways please state : 
(a) whether his attention h8IJ been invited towards ~ 3315 

. of East Indian Railway Gazette No. 11 of 1937, published on 
~ s  ~ 26th May, 1937 j if not, whether he will 

pursue it.; if not, why not ; 
(b) whether he will lay on the table the publications made by the 

Eastern Bengal, Great Indian Peninsula and North Western 
Railway Administrations like that of East Indian Railway ; 
if none have been made, why not ; and . 

(c) whether there is any prohibition of the staff -.gainst joining ~ 
membership of the National Federatioli of Railwaymen, 
Delhi ; if 80, what they are , 

The Bcmoui'ab1e Sir Saiyid Bultall Ahmad: I am making enquiries 
and will lay a reply on the table of the House in due course. 
PENALTIES REFERRED TO IN RULE 2 OF THE RULES REGULATING DISCIPLINE 

AND RIGHTS OF APPEAL OF NON-GAZETTED RAILWAY SERVANTS. 

149. lIIr. l'ttnhammad Azha.r .&li : With reference to Rules 7 and 9 
of Rul(!8 regulating discipline and rights of appeal of non-gazetted Rail-
way Servants circulated with Railway Board's letter No. E.134IR. G. 6, 
dated the 22nd June, 1935, will the Honourable Member for Commerce 
and Railways please state the procedure laid down for penalties No.1 to 7 
and No. 10 referred to in Rule 2 , 

The Bolloarab1e Sir Saiyid Sult&1l Ahmad: The procedure to be 
adopted in in1licting penalties mentioned in ~  7· and items 2 to 6 of 
rule 2 of the Rules regulating discipline and rights of appeal of nOll-
gazetteu railway servants, is prescribed in rules 11 and 12, respectively, of 
the said Rules. No procedure has been laid down in these rules for penal-
tieg mentioned in items 1 and 10 of rule 2. 

AUTHORITY COMPETENT TO TAKE COGNlZANCE AND INFLICT CERTAIN 
PuNISHMENTS ON RAILWAYS. 

150. Mr. l'tInhammad Azhar .Ali: Will the Honourable Member for 
Commerce and Railways please state the procedure and authority cOmpe-
tent to take cOgnizance and inflict punishment referred to in General Ru1e 
413 for all open line railways in BritiEih India, Part I , 

The Bcmourable Sir Baiyid Sultan Abmad : I presume the Honour-
aNe Member is referring to the present General Rule 418 for aU open 
linca of railways in British India, Part I. 

The procedure in regard to infi.ieting the pllllisbment ~  to in 
that Rule would vary aocordiag to the General Rule that had been in-
fringed but the authori'liy competent to take cognizance of any broach 
of the General Rules would be the Railway administration. 
Rl!:TIRElIENT OJ' SUPl!lRANNUATED Now-GAZETTED STAFI' ON STATE RAILWAYS. 

151. Mr. !t'[uhammy .A.zbar Ali: Will the Honourable Member for 
Commeree and Railways please state the procedure on Eastern Bengal, 
East Indian, Great Indian Peninsula and North We&ternRailways in 
respect of retirement of the non-gazetted staft on reaching the age of 
I11perannuation t ., ,J 
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'1'lII' JlGII01U'&ble iii' Iat1id 8u1_ A1muul : Presumably. the Honour-
.tle :Member is referring to the rule which goverDI retirements of at! 
employed on the. State-manapd Railwalll a\ the age of SlJper&DJluation. 
If 80 I would refer the Honourable Member to F. R 56 of the Poft.s and 
TeleKrapha Compilation of the Fundamental Rules, Volume I, a copy ~  
wbicll is in the Library of the HoUle. I am, however, to add that m 
uni'ts in which there is a surplus or the likelihood of it, or in which there 
is a waiting list, extensions of service after the age of. 55 are not granted 
to railway employees whether ministerial or non-ministerial, unles.<J in 
indhidual cases it is found impossible to replace them. 

PuNISHMENTS INFLICTED ON GAZETTED OFFICERS ON STATE RAILWAYS. 

152. Mr. Muhammad Azhar Ali : Will the Honourable Member for 
Commerce and Railways pleaae lay a statement showing the punishments 
inflicted during 1935-36-37 on Gazetted Officers on Eastern Bengal, East 
Indian, Great Indian Peninsula and North Western Railways for offences 
referred to in Rule 29 of the Railway Servic,ee l ss ~ o ,  Control 
and Appeal) Ru1·es , 

The Honourable Sir Sa.iyid Sultan Ahmad : The information is not 
l'6adily available, and Government do not consider tha,.t the amount of 
time and labour involved in its collection would be justified by the results. 

NOll-PAYMENT OF OERTAIN ALLOWANOES TO TEHPORARY GUARDS IN THE 
DELHI DIVISION OF THE NORTH WESTERN RAILWAY. 

153. Mr. Muhammad Azhar Ali : Will the Honourable Member for 
Commerce and Railways please state the rule under whiclt ," Out of 
HfBdquarters Allowance" to running staff (guard) temporarily pro-
moted from other classes of employees are not paid to the staff on the 
Delhi Division, North Western Railway, when they are ordered to work 
out of their permanent Headquarters , 

The Honourable Sir Sa.iyid Sultan Ahmad : I am obtaining informa-
tion and will lay a reply on the table of the House m due course. 

NON-PAYMENT OF CERTAIN ALLOWANCES TO TEHPOlLABY GUA.BDSIN THlI 
DELHI DIVISION OF THE NORTH WESTERN RAILWAY. -

154. Mr. Muhammad Azhar Ali : Will the Honourable Kember for 
Commerce and Railways please State the rule under w1rlch a temporary 
running staff (guard), when proceeding on leave on average pay is not 
paid t'he average mileage allowance during such leave as is ~bl  to 
confirmed guards in the Delhi Division, North Western Railway , 

. The J ~ o bl  Sir Sa.iyid Sultan Abmad : I ~ obtaining informa-
tion and wIll lay a reply on the table of the House in due course. 

WAITING ROOM CHARGES LEVmD BY MESSRS. G. F. K:m.x.m:B AND CoMPANY 
REFRESHMENT ROOM CONTRACTORS ON TIlE EAST INDIAN R.ux.WAY. ' 

155. Mr. Mubammad. Azhar Ali : With reference to the repl}" given 
~ unstarred question No. 55 asked in this House on tbe 6th Marcb, 1937 

t1tz., ' The Agent of the East Indian Railway states that enquiries ahoJ 
r .. 3I!II,AD DB 
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that no neb oharge is, being lbade " will the HODOU!'AbIe Member' f .. Com-
merce and. Railway. please state : . . ~ 

<a> how many dO?Jenlt of bottles of Wines and liquors the Ageirt,' 
. East Indian Railway, recen-es 88 " Dali " from Mes&l'8. 

G. F. Kellner & 00., Ltd·.; each year on Christmas ; 
(b> whether the .Agent or his officer through whom be has ~ 

enquiry has seen Messrs. G. F." Kellner & Co., Ltd., 
Howrah Station, Cash Bill No. 148 of Book No. 7429, 
dated the 18th January, 1937, issued for morning service; 
and . \ 

(c) what is meant by WICharge of anna one c'harged on one cup 
tea of an anna under Cash Bill No. 148 of Book No. 7429, 
dated 18th January, 1937 7 

The Honourable Sir Saiyid Sultan Abmed : .(a) Government have 
no reason to believe that the insinuation is wiLrra,nted. 

(b) and (c). Enquiries are being made and the result will be placed 
on the table in due course. 
APPLICATIONS FOB ALTERATION OF DATE OF BIRTH ON TH:i!: EAST INDIAN 

R.uI.WAY. 

156. Mr. Ifubamma.d Azbar Ali : With reference to Railway Board's 
letter No. E.134IL.39, dated the 3rd January, 1935, will the Honoul'able 
Member for Commerce and Railways please lay a statement on the table 
of this House showing the names of the applicants and the manner 
under which the said applications for alteration of recorded date of birth 
of I1on-gazetted staff on the East Indian Railway were disposed of during 
the period from 1935 to date T 

The Honourable Sir 8&iyid Sultan Ahmad: Government have no in-
formation. 'Dhese are matters of detailed administration ,within the 
colUpetence of the Agent, East Indian Railway, to deal with. 
QUALmCATIONS AND PAY OF CLERICAL AND TEOBNICAL STAFF APPOINTED ON 

R.uI.wAY8. 

157. :Mr. Muhammad Azhar Ali: With reference to the reply 
giveII to question No. 218, asked in this House on the 5th September, 1929, 
'Will the Honourable Member for Commerce and Railways please lay a state-
ment on the table of this House showing : 

, (a) the names and nature of qualificaotiona of the staff recruited 
from Railways along with the scales of pay drawn while OD 
Railways anel. the scales of pay given on recruitment during 
the period from 1929 to date ; 

(b) the names of perBO;nS appointed on pOlf..s of a purely clerical 
nature as distinct from a technical nature both from nail-
ways and through the Public Service Commission during ~  
period o~ 1929 to date and the scales of pay on whIch 
appointed ; and 

(c) the names of persons appointed on posta of technical nature 
~ the said period , 

The B0n01l1'&ble Sir SaiJid Sult&1l Ahmad : (a) and (b). I place on 
the table two r..atements giving the information. 

(e) There were none. 
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81aletnetal B. 

Staff recruited from I Staff recruited through the .Public 

Serial 
Railways. Service Commission. 

No. Soalo of 

Names. 
pay. \ 

Namtlll. Sealtlll of pay. 

1 lrIr. Jeth& Nand .. 1~1 -- 1  Mr. Kanwaf 8()-4-120---l)-200 
-15-400. Bahadur. 

2 lrIr. R. T. Iyengar .. 180-16-4l1O Mr. Abina.m - -1~  
Chandra Ahuja. 

S Mr. Ghulam UlI&h 100-8-260 Mrs. I. K. 100/4-104/4-108/' 
Chowdhury. Collinll. -112/4-116/4-

120/6-126. , Mr. R.R.Hariharan .. 100-8-260 Mr. G. G. Ban .. • 80-2-80-3-1215 • 
joe. 

Mr. A. N. 8O-2-80-3-UG. 
Fegredo. 

lIIr. Mohd. Sadiq - ~l 1 . 

Mr. J. F. Peachy 60-2--80---3-1._ 

DraTamUTION OJ' CoBONA.TION MBDA.L8 ON RAILWA.YS. 

158. 1Ir. Muhammad .A.I:ha.r' Ali : Will the Honourable Member tor 
Commerce and Railways please s ~ : 

Ca> the procedure adopted by the Railway Department for the 
disposal of Coronation Medals ; 

(b) the expenditure incurred bl respect of (i) malnufacture and (if) 
delivery of the said medals ; and 

(c) the name, rate of pay, the travelling allowance paid, nature of 
pages granted and nll'ture of leave allowed to the staff ot 
the Government of India, Railway Department (RaUway 
Board), who were detailed with the Coronation Medalr; for 
delivery to respective Railway Administrations and ~ l' 
the staff of other Departments of the Goveriunent of India 
were also detailed likewise' 

ft. Konoura.ble 8Ir 8a.tytd Bulta.D Ahmad: (a), (b) and (0). GoT-
emment are not prepa.red to disclose the procedure followed for the award 
and distribution of Coronation Medal& 
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~ l  MADill .IN Tam:o AND l1mcBIrlEDL\TJiI ~  CoMPARTMENTS. 
ON .TB£ AssAM: BENGAL !t.uLWAY. 

159. 1Ir. J[uladh&r Oba.Uh&: Will the Hono1l1''8:ble· Member for 
Commerce and Railways please state : 

(a> whether any improvement has been made in the third claas and 
intermediate class compartments of the Assam Bengal Rail-
way; 

(b) whether the seaots for passengers have been improved and the 
lavatories have been increased in size and lighted ; if ::1(1, in 
how many coaches ; 

(c> whether the authorities propose 1;0 provide electric fans in the 
compartments ; if not, why not ; and 

(d) whether the authorities propose to issue instructions to the 
subordinates of the Assam Bengal Railway to be polite to the 
women and children and to workers and not to start the '!'rain 
at once when they want oto board trains at wayside stations , 

The HO.!lOura.ble Sir S&tyid Sultan Ahmad: Th.e information is being 
collected and will be laid on the table of the House in due course. 

SUPBBIOB OFFIOERS IN THE AsBAK BENGAL AND EAsTERN BENGAL RAILWAYS. 

1&0. Mr. Ku]adhar Obaliha: Will the Honourable Member for 
Commerce and Railways please state : 

(a> the number of superior officers in the Assam Bengal Railway 
and Eastern Bengal Railway and how many of ~ art 
from the Provinces of Assam, Bengal and Behar; and 

(b) the number of Indian Medical OfIicers in ille .Asaam Bengal 
Railway and how many are Europeans and how many are 
Indians' 

TIle Honourable Sir ~ Bu1ta.u Abmad : (a) .As regards the first 
part, I would refer the Honourable Member to the ·st8.tement below para-
graph 72 of the ~o  by the Railway Board on Indian Railwayt; for 
the year 1935-36, Volume I, a copy of which is in the Library of the 
House. As regards the second part, statistics are not prepared by pro-
vinces. • 

(b) The information a,vailable with Government will be found on 
page 88 of the Classified List of State Ra,ilway Establishment and Distri-
bution Return of F.stablishment of all Railways corrected upto 31st 
December, 1936. a copy of which is also in the Library of the House. 

AUTHOBITY FOB OLASSIPYING CERTAIN STAFF ON THE KALU-SIMLA RAILWAY 
AS INFEBIOR STAFF. 

161. Mr. Muhammad Azhar Ali: With reference to the Govern-
ment of India. Railway Department Notifieation No. 9186-F.IS.R.-lo..Uy., 
dated the 27th May, 1936, vis., I Rule 2 (13)-Inferior ~ mean &D:f 
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kUid of aerrice ott' ~ scale of pay the maximum of which does not eDeed 
Bs. 30 per mensem J J 'Will the HO!1ourable Member for Commerce and 
Bmlwqs please inquire IUld state : 

<a) 

(b) 

the authority under which the nremeB, shnnters, electric. 
wiremen, skilled and unskilled monthly labour employed 
on maintenance of works, cabinmen, shunting jemadars, 
labour on daily rates of pay in Looo--Carriaglr-Electric-
Engineering-Workshops-Gas Flactories and running 
sheds, on scales of pay the maximum o,f which do exceed 
Rs. 30 per mensem are classed as menid (inferior) sta1l 
on Kalka-Simla Section of the North Western Railway for 
purposes of allowances sanctioned in Railway" Board's letter 
No. 82-E., dated the 5th January, 1909 ; and 

the authority under which the Divisional Accounts Officer, 
;North Western Railway, Delhi in his letter No. 12136-37, 
dated the 10th February, 1937, treated the works mistry 
on scale of pay the maximum of which does exceed R.&, 30 
per mensem 88 menials , 

The Honourable Sir Sa.iyid Sulta.D Ahmad : <a) and (b). The autho-
rity is mentioned in the latter part of rule 2 (13) of the notincation 
referred to by the Honourable Member in the opening part of the:quea-
tion. I may, however, add that these are matters of detailed administra-
tion within the competence of the Agent, North-Western Railway, to 
deal with. 

APPLICABILITY OF FuNDAMENTAL RULES 24 AND 90 TO NON-GAZE'M'ED STAR 
ON STATE RAILWAYS. 

162. Itt. 1f1lbunmad .A.dla.r Ali: Will the Honourable Member for 
Commerce and Railways please liltate : 

<a> whether: Fundamental Rule& 24 and 90 are applicable to non-
gazetted sta:ff on the Eastern BengiU,' East Indian, Great 
Inman Peninsula and North Western Railways; 

(b) who is responsible for the draw of incrementa, if not witb-
held, for the non-gazetted staff ; 'and 

(0) what punishment is prescribed for the defiance of Fundamental 
Rules ; if ;none, why not' 

fte"J[onoara.ble Sir Sa.iyid 8ulta.u Abmad : (a) Fundamental Rule 24 
is Ilpplicable to non-gazetted staff of the Eastern Bengal, and the North 
Western Railways, and to the staft of t.he East Indian and the Great Indian 
Peninsula Railways who were appointed after thes!' raihvays were taken 
over by State except that, under orders ill8ued by the Government of India, 
their increments are not sanctioned until the executive offic!'rs concerned 
have been given an opportunity of Maying whether they approve of the 
increments being granted. Fundamental Rule," 90, also ,applies to, such 

, stat! who are governed by the Fundamental RuleR in resPect of leave, 
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." (b) "The offi.cer under whose ,executive charge a penon is employed. 

(c) No pun.iBhment is prescribed and each case is dealt with on its 
melita. 

GRADE TO GBADE ADVANCEMENT OF NON-GAZETTED STAFF ON STATE R.uLWAYS. 

163. lIII'r •• 'Uhammad Ashar Ali : Will the Honourable Member fllf 
(!ouunerce and Railways pJease state: ., 

(a) the punishment prescribed for the defiance of Rules for 
Recruitment and Training of SubordinlL"".e Non-Gazetted 
Staff on State Railways, 1932 ; 

(b) whether grade to grade advancement in the normal channel of 
advancement i.n a class is to be made by selection ; if so, 
under what authority or rule ; and 

(c) the period within which grade to grade advancement is' 1.0 be 
made by the competent authority ; if none, why not' 

The Bonoura.b1e Sir Sa.iyid S11lte.D Abmad: (a) No punishment hal 
been pt>rscribed. 

(b) I would refer the Honourable Member to rules 6 and 61 of the 
Rules for the recruitment and training of subordinate stat! on State-
managed Railways, a copy of which is in the Library of the House. 

(c) No period can be prescribed as advancement from grade to grade 
generally depends on the occurrence of vacancies. 

" 

PBoOEDUBE FOB DETAILING NON-GAZETTED STAFF FOB TBAINING P'OB 
PRoMOTIONS ON THE NOBTH WESTERN RAILWAY. 

1M. Mr. Muhammad Azha.r Ali : Will the Honollrable Member for 
Commerce and Railways please state the procedure for de!&Jing the 
subohlinate non"S'azetted staff On North, Western Railway for" training in 
o ~~ 1 prescribed by the Administration for higher promotions and whe-

ther the staff should be detailed in order of seniority or through the 
Selection Board , 

The Honourable Sir Saiyid Sultan . Ahmad: Government have no 
information, These are matters of detailed admini"tration within the 
competence of the Agent, North Western Railway, to deal with. 

CLERKS IN THE ESTABI.ISRMENT SECTION OF THB DIVISIONAL SUPERINTENDENT'S 
OFFICE, LUCKNow. 

1~ . Mr. Muh&mmad Ashar Ali : Will the Honourable Member for 
Commerce and Railways please Iftate : 

(a) the total number of clerks working in Esta.blishment section of 
~ , l Ruperintendent's Office, East Indian Railway, 

Luc1mow, shoWing the communal proportion ; and 
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I (b) the vacancies that occurred in the Eatablisbmeat Seotion dur-
ing the last three years and the conunumties ftom. which they 

; ;. w,ere filled in, giving numbers , 
'the BoDOurable Sir 8aiyid Sultan Abmad : (a) and (b). I am col;. 

lecting information and will lay a reply on the table of the House in due 
C0U1'88. 

flJ.Q.K8 IN THE EsTABLI8Hl4ENT SECTION OJ! TBJI ~ . 
SUPDINTJilNDENT'S OFFICE, ~. 

166. Ilr. Ilub,amm ad Azb&r Ali: Will the HOnourable Member 
for Commerce and Railways please state whether it is a fact that junior 
clerks in the Establishment Section of the East Indian R8.ilway, Lucknow 
Division, are made to pass the different Leave Rules Examination under 
the order of Chief ACCOUDUi Officer, Calcutta, whereas the Chief Clerk of 
Establishment Section and his First Assistant are not required to qualify 
themselves Y If so, will the Honourable Member please state the extent 
of responsibility amongst the Chief Clerk, First Assistant and junior 
clerks T 

The BODOurabJe Sir 8aiyid Bulta.n Ahmad : Government have no in· 
formation. These are matters of detailed administration within the o ~ 
petence of the Agent, East Indian Railway, to deal with. 

PBoJlISB8 AND UNDERTAKINGS GIVEN IN THE LEGIBLATUBE BY THE RAILWAY 
DEPARTMENT. ' . 

167. Babu Xa.ilaah Behari La!: Will the Honourable Member for 
CoInIilerce and Railways please state whether it ie a fact that His Excel-
lency the Viceroy has given orders that a register of promises and under· 
takings given in the Legislature should be maintained in each Department , 
If so, will· the Honourable Member please lay a statement on the table of 
this House of the promises and undertakings given in the Legislature by 
the Railway Department and the orders issued on each promise and under-
taking since 1921 , 

!he JlOJlO1II'&ble Sir 8aiytd Ialt&n Ahmad : The Honourable Member 
may rest assured that the promises and undertakings given in both the 
Houses of the Legislature are carefnlly examined and scrutinised in the 
Railway Department. Government are not prepared to compile the 
statements as the time and labour involved would be incommemlUrll.te 
with the results likely to be achieved . 

.APPEALS, PETITIONS OR MBMORw.s SUBMITTED BY THE RAILWAY STAFI'. 

168. Babu Xailash Behart Lal : With reference to paragraph 15 of 
section V of the Manual of Office Procedure, Government of India. Railway 
Department (Railway Board) will the Honourable Member for Commerce 
and Railways please infonn thi,; House of the natlllre of appeals, petitions 
or memorials addressed to His Excellency the Viceroy by the stat! of (i) the 
Railway Department, (ii) the Railway Board, (iii) the Eastern Bengal, 
E&Irt. Indian. Great Indian Peninsula and North Western Railways. and by 
the Trade Unions of Railway Workers along with the nature of replies sent. 
to the appellant, petitioner or memorialistlince 1984: , 



The Honourable Sir kiyid Sultan AhmacJ : ~  information is not! 
readily available and Government do not propOle to colleet it &8 the,. 
oonsider that the amount of time and labour involved in its collection will 
Dot be justified by the reSults. 

INCREASES IN PAY OF APPOINTMENTS OF RAILWAY EMPLOYEES. 

169. Babu Kailaah Behari L&l : Will the Honourable Member for 
Commerce and Railways please state whether it is a fact that all cases of 
proposed increases in pay of appointments, whether State or Company, or 
Fouperior or subordinate must come before the Railway Board for sanction f 
If so, will the Honourable Member l .~ state the increases in pay of 
appointment on iJastern Bengal, East Indian, Great Indian Peninsula 
and North Western Railways proposed by the administrations and rejected 
or sanctioned by the Railway Board since 1925 , 

The Honourable Sir Saiyid Sultan Abmad: As regards Gazetted 
Officers on State and Company-managed Railways, all proposals for in-
crease in pay of posts are referred to the Railway Board. In respect 
of non-gazetted stat!, the Agents of State-managed Railways and Boarcla 
of Directors of Company-managed Railways have full powers, except when 
the increase involved in the scales of pay of establishments is more than 
B.s. 25,000 per annum, or when it is proposed to raise the pay of an 
individual appointment beyond Rs. 400 per month in the new scales of 
pay and Rs. 600 in the old scales of pay. As regards the second part, 
Government consider that no useful purpose will be served by collecting 
the information. 

PETITIONS SUBJIITTED BY TBB STAPF ON STATE RAILWAYS. 

170. Babu KaiJaBh Behari IAl : With reference to Instruction No.7, 
P?blished with the Home ~  Notification No. F.16\7133-n, dated 
SlInIa, the 19th June, 1933, will the Honourable Member for Commerce 
and Railways please lay a statement on the table of Ithis House showing : 

(a) the total number of petitions under Instruction No.6 submitted 
by the stat! on Eastern Bengal, East Indian, Great Indian 
Peninsula and North Western Railways both in service or 
6z-service since 22nd June, 1935 ; 

(b) the authorities and the reasons recorded for withholding mch 
petitions ; 

(c) the instruction under which such petitions are withheld ; and 
(d) the number of petitions which reached the Governor General in 

Council since 22nd June, 1935, along with the result of the 
disposal by the Governor General in Council , 

The Honourable Sir Sa.iyid 8ultan Abmad : (a) to (c). I lay a state-
ment on the table of the House giving information readily availablE-' in 
respect of petitions withheld during the period 1st January, 1936, to 30tJi 
June, 1937. 

(d) Nil. 
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ApPLIOABILlTY 01' FUNDAlO:NTAL AND SUPPLBJlENTABY RULES TO NON-
GAZBTTED STuI' ON STATE RA.D..WAYS. 

171. Babu Itanash Behari Lal: Will the Honourable Member fur 
, !ommerce and Railways please state : . 

(a) whether Fundamental Rule 44 and Supplementary l{ulea 17 to 
195 are applicable to non-gazetted std (both superiOi" and 
inferior) on the Eastern Bengal, East Indian, Great Indian 
Peninsula and North Western Railways; 

(b) if the said ~~ 1 and SupplemeJatary Rules are not 
applicable then to lay the Rules on the'table of the House 
which are identical and are applicable to that staff j 

(c) the authority which empowers the Railway'Board and the 
Administrations to amend, modify or annul the Funda-
mental and Supplementary Rules applicable to that sta1f ; 

(d) whether that sta1f is entitled to draw at their discretion the 
allowances or fares and to refuse the acceptance of a free 
pass; if not, under what rule; and 

( e) whether the acceptance of a free pass of a class. lower to ~ 
fares of the class to which that staff are entitled under the 
~ ~ and Supplementary Rules is a iltatutory 
obligation on that sta«; if so, under what authority ; if 
none, why the free pass of a lower class is forced upon that 
staff, and whether the Honourable Member is prepared to 
order that the superior revenue establishment of State Rail-
ways henceforth be classed as second grade Government 
servants for purposes of travelling allowances ; if not, why 
not, and whether the expenditure will not be decreased' 

The Honourable BirSaiyid Sultan Ahmed :. (a ) Yes, except where any 
of these rules become inapplicable by the existence of special rules or 
orders applicable to Railway s .~, and also except in the ease of stat! 
taken over from the ex-East Indian and Great Indian Peninsula Railway 
Companies who continue to be governed by the rules of those companies. 

(b) The Honourable Member, I take it, does not require the companies' 
rules applicable to the .staft: taken over from the ex-East Indian and 
Great Indian Peninsula Railway companies to be placed on the table of 
the House. 

(c) Under the Railway Services (Classification, Control and Appeal)" 
Rules the Governor. General in Council has delegated to the Railway 
Board full power to make rules of general application in respect of Rail-
way servants other than those holding permanent gazetted posts in a 
substantive capacity or on probation, and the Agents of State-managed 
Railways have been given similar powers with regard to subordinate 
services provided they remain within the general rules framed by the 
Railway Board. 

(d) Presuming that the question relates to journeys on tour and 
transfer, the reply is in the negative except in so far as the pass for Rail-
way servant himself is concerned. The relevant rules are Supplementary 
Rules 82 (b) and 119. Since 1927, the practice, however, under orders 
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iuued by the Railway Board, has been that when a Railway servant 
proceeds on_ tour or when he ia transferred within the same Railway, he 
ia issued a pau for his journey. 

(e) Under the rules cited in reply to part (d), a Railway servant is 
not entitled to any f..res except those in exchange for a free pass. The 
ftrat part 9f the question ~o  does not arise.. As ~ s the ~  
part, the reply is in the negative because, o .l ~ l .  a poSSible 
decrease in expenditure, Government do not o sl ~ It deSirable to ~  
an invidious distinction against officers of the superiOr revenue. estabhah-
ment of State Railways and class them for purposes of travellIng allow-
ance in a lower class than that to which the Pass Rules entitle them. 

THE INSURANCE BILL. 

Mr. President (The Honourable Sir Abdur Rahim): The House will 
now resume consideration of the Insurance Bill. 

I understand that we have got a supplementary list of amendments 
which does Dot contain the amendments to clauses 26, 35, 36 and 37. 

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural) : So far as the group of sections dealing with a similar 
subject are concerned, clause 38 should also he added. 

is: 
Mr. President (The Honourable Sir Abdur Rahim): The question 

•• That elaUBc 31 stand part of the Bill." 

lIttr. Bami Vencatachelam Ohetty (Madras: Indian Commerce) : Sir, 
I beg to move : 

•• That in clause 31 of the Bill, after the words • the Court shall cause " occurring 
in the third line, the worda • unlesl for special reasons it otherwise directs, notice of 
the application to be Bent to every ;person resident in British India or in an Indian 
~  who is the holder of Ii life pohcy of any inaurer concerned and 8hall caU8e ' bl.' 
Inserted. ' , 

The amendment is quite explanatory. It is moved with a view to 
affording further facilities to the policy-holders to get the information 
with regard to the business of the insUrance company. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

• II Th.at in clause 31 of the Bill, after the words • the Court shall cause " occurring 
m the third line, the words • unless for special reasons it otherwise directa notice of 
the upplication to be sent to every person re8ident in Britiah India or in' an Indian 
State who is the holder of a life. policy of any insurer concerned and ahall causo ' be inserted. ' , 

Mr. 8. O. Sen (Government of India: Nominated Official) : Sir, I 
have to oppose this amendment and for these reasons. If the Honourable 
Members will look into the clause as drafted and just find what is goinS 
to he nlade, it will entail not only unneceSBary cost but will delay othe 
})l"o(leedings very much. Later on, in the section the right is given to auy 
poliey holder, who applies to be heard, to be given a hearing. Over and 
above that, the section, as it .n&nds, ,provides for the publication of the 
parti('uJars. That is more than enough. An insurance COIDp&n.y may have 
thoUJ.!8nds of policyholders, and if, for the purposes of an amalgamation. 

L381LAD • 
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fMr. S. C. Sen.] 
notice has got to be se.nt to everyone of them, onleea tile Court otherwill 
directs, it will mean unnecessary cost without any definite imp.rovewmt and 
will also cause a great deal of deley. 

Mr. I. latyamurti (Madras City: Non-Muhammadan Urban): Sir, 
I"'ould ask the Govemment to be good enough to reconsider theit· attitude on tbi!l amendment. If they will kindly turn to clause 30 (3), ~b "'. 
pnt iu by the Select Committee, -they will find that the words arc : 

.. Before an npplication i8 made to the Court to sanction IIDY; such scheme (that tt, 
a .chtme of om.algaflIGtioft), notice of the Intention to make the ~l Jl o ~  "ltl 
a stutement of the nature of the amalgamation or transfer, as the ease mu.1 be, alld 
of the renson therefor ahall, at leaat two months befoTe the ILpplication is mude, be 
nnt to the {'.cntral GO\'ernmcnt IlDd unless ~ Court for sporial reasolJs othcrw;ac 
directs to every person rcsident in British India or ill an Indian State who is thl' holder 
of a lite po\i(\V of any inRurer concerne"." 

ThQSe words, which were put in by the Select Committee, were delflted 
hy this House, on an amendment moved from this side on the simple ground 
that Y)JC Court would not come into the picture at that It..age. Therefore, 
these words were left out. But, when that amendment was moved Hnd W88 
accepted by the House, it was intended that at a certain stage notice should 
be giv!n to the policy holders. I would ask the Government to c:onsider 
tits-that this amendment which is moved by my Honourable friend, AIr. 
Sami Vencatachelam Chetty, seeks to reproduce in a more appro-
}Il'iate )II ace, thaot is, in clause 31, word for word, the words in the am('nd-
nlcnt Iflft out by a vote of this House. My Honourable friend, ?tIr. SE'11, 
SIt id thet clause 31 provides for policy holders being heard. I entirely 
agree. But, Sir, the words are these : " and such policy holders aR apply 
tl' be heard ". No obligation is cast on the Court to give notice to the 
policy holders to hear them. On the other hand, the responsibility of tak-
iOJ: th(' initiative for being heard by the Court is cast on policy holdcrs. 
They must get some notice. Hence I support the amendment. 

The BOD01U'&ble Sir Xripenclra 8iroar (Law Member): May 1 
suggest a half-way house to the Honourable the Mover of this amendment' 
As ii. is! drafted, the general practice is going to be that every policy 
holdel', whatever their number, has got to.be heard unless the Court o ~ 
wiRe directs. Will you agree to put it in this fona, that ordinarily that 
practicE' will not be followed, but the Court will h"ve the power, in any 
case, to direct that every policy holder should be notified. 

Mr. Bhulabha.i I. Deaa.i : Instead of " unless otherwise directs ", yon 
want tA') say, " if the Court SO directs ". 

Mr. T. Ohapman-lIIIortimer (Bengal: European) : Sir, before the 
RousE' R.ccepts this amendment, I should like to make juet one or two obael'-
v"tiODIll. 

III. PreIi6. (The :Honourable Sir Abdur Rahim) : Has the non· 
onrahlt· Member followed the correction of the amendment l l~  is ~. 
lOu,ht to be made' The amendment will now read like this : "if for 
sl'eClial reasons it so directs, notice of the application .... ". 

Mr. T. OIIaplD&1l-1Jmtimer : Sir. I am afraid I do not like the amend-
ment p.ven in the amended form. If Honourable Members would jmt 
consider the point of view that I propOie to pat before them now, they may· 
see that this is ORe of thQllfe amendment. which, though· _ the face they· 
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lIetro reasonable, may, in fact, ~ ia ,~ . workiDg very seriOQl 
OQIlBeqQcnceIL When this ame.wment was proposed in the Select Com-
mutee, I pointed out ..... . 

!\fr. S. 8at1amDtl: YQQ oan't tell 111 what happeUP.d in the Select 
Gammittee. 

1Ir. T. OhapmaD-llortfmer : I point out now that a very simHl11' pro-
12" .. ViRion in the U. K. Insul"8.)lce Act has, in fact, operated . 

... \00,.. against amalgamations taking place at all. Now, Sir, 
we all know that ooe of the certaiu CQWloqa.ences of this Bill, which is now 
before the House, is going to be a large number of amalgamations aH over 
the country. Sir, if you are going to make it increasingly dif&ult for 
tbl"ll>c amalgamations to take place, one of two thillgswill happen. }-;itber 
c(Julpunies will go into liquidation thereby causing great loss to the Ilolicy 
holdeN, or attempts will be made to secUl'e controlling interests in the 
shares thereby securing control of the business while good schemes for 
lUuul(!amation will fail because of the objections put up to these proposals 
by the policy holders. Now, Sir, we all know and, I think most of UI 
will '!gree, that even in this House where the level of intelligence ~ pre-
lo:wnably a great deal higher othan the level of intelligence of thousallds of 
policy holders,-many of them ignorant and poor people,--even in this 
HouNe we do not fully understand matters of insurance and 1 s ~  that 
if you have amalgamation schemes going out to policy holders all over tbe 
c1lUntry, to ignorant and iIl-i,nformed people, the consequence will snrely 
be ~ &  amalgamation schemes will, in fact, be stopped. I suggest to the 
fIouse that before they accept this amendment they should weigh that con-
sideration very fully and very carefully. Sir, I oppose the amendmE'nt. 

BIr ... AlHmtbaaayuam Ayyugar (Madras ceded District. and 
Ohitt(tUl' : Non-Muhammadan Rural) : 'Sir, I wish to say a few wOl'ds on 
ll ~ matter. It is an elementary principle of law that no man OUJ!!lt to be 

cout1('wned without a hearing. The original policy holder ·transacts business 
with u particular company and is it open to that company to go behind hi. 
back and amalgamate with some other company' Is it open to t·he com-
pUIJY to say to the policy holder • hereafter do not look to me for the fuI-
fihmmt of the terms of the contract under the policy, but you must look 
tn 8I1D\C other company with whom we have amalgamated " It is all right 
fltr my Honourable friend. Mr. Chapman-Mortimer, to say that thp.Be policy 
holders are all ignorant folk, but J submit, Sir, the hard earned money 
which these policy holders pay towards premium will speak fr-r itAelf. 
(Luughter.) You dub the policy holder as ignorant, but all the same you 
,,'ant his money to carry on your life insurance business. When the ques-
tion of giving notice to the policy holder is talked of you characterise the 
policy holder as little better than dumb driven cattle. I SUbmit, Sir, this 
is cxploitation ita excel.N. Regarding Mutual Life Companies, notice will 
automatieally be given to all policy holders in that company. No special 
plearii»g is necessary to extend this principle to all companies. I WIlS the 
author of having this provision deleted in clause 30 in order to make the 
pnnisioJ18 of this Bill a li¢tle more artistio and intelligent. After all evel'1 
statute must be a composite whole n.nd there ought not to be drawbucka 
~  aud there, omissions or deformities in the Bill. If I were the _"thor 

of this Bill, I would devote particular attention not only' to the prineipl-. 
but also to the way in which every elauBe is worded. Therefore, I W'anted 
to help the Honourable the lieader of the House and his able A.aaiatant in 

~ .s 
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drawing up this clause in proper plaoe. I made special reference to it 
yesterday when I moved the ame,ndment to clause 30 deleting certain wordt • 
.A reference to Court came in for the first time only in .elauae 81 and thil 
WIlS anticipated in clause 30 which was not proper drafting. I am OD1y 
lOrry that U1e assistance and the help which I BOught to give to the Honour-
~l  Member is not IUlderstood in the proper light and any opposition to 

it would be absolutely merciless. 
The JIoDourab1e Sir BripeDdra Itrcar : We have heen miaundenttood. 
Mr. Bhul&bha.i J. Desai : Sir, with the safeguard ;"ow suggested tho 

~  would read as follows : 
"When any application, luch BI i8 referred to in IUb'aeetion (I) of Mction 30, 

is made to the Court, the Court aha.J.I cause, if for special re&IOns it 10 directs, uotiee 
of the application to be aent to every penon ...... " 

I suggest that with this safeguard I/lhere can be no embarratiSment as 
pointed out by my Honourable friend, Mr. Chapman-Mortimer. Then, 
there is another point of view. After all, we are going to facilitate 
amalgamation. You must remember whose amalgamation you art! con-
templating. It is the policy holders of two companies. If these policy 
holders are not going to have an eBective voice in this amalgamation, 
tbe only result would be that a few stage-managers of the position of 
my Honourable friend, Mr. Chapman-Mortimer, will probably thrust 
their own will on .ute policy holders and tell them what is good fOr them 
on a matter which I think my Honourable friend ought not to suppol1 
having regard to the general principles which he had been o ~ 
in this l1.~ till now. I am quite certain that while on the one hand the 
Honse must give every facility for amalgam.ation, it should not do 80 
at the expense of not even being heard by those whose interests are going 
to be affected. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
~: 

" That in claUBe 31 of the Bill, after the worda I the Court shall (',QUS(\ " ocrurring 
in the third line, the wordl I unleBB for special reuoDa it 10 directs, notiee of the 
application to be Bent to every perlon resident in Britilh India or in an Indian State 
who il the holder of a life policy of any msurer concerned and ahall caulle ' be inserted." 

'fhe motion was adopted.. 

IIr. L. O. BUll (Nominated : Non-OtBcial) : Sir, I beg to move: 
II That in cla.U18 31 of the Bill, for the wordll I and IUch policy holderl BI apply 

to be heard and any I the word I or ' be lIubetituted. ~' 

Sir, the object of this amendment is that there ought to be no llndl18 
restrictions on amalgamations. If an unrestricted right is given to all 
nnd sundry of the policy holders to be heard by the Court, tbere will 
always he the risk of vexatious delays even in the case of a very desirable 
amalgamation. There might be a clique of policy holders who would deli-
berately give trouble regardless of the merita of the case. I think there 
is no reason at all to slippose that a policy holder with a real ·grievance 
'!ouid not easily secnre that he waa regarded by the Conrt as entitled to 
he heard. 'Sir, 1 move. 
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Xr. Preli4e1lt (The Honourable Sir Abdur Rahim) Amendment 
moved' : 

,. That in mUle 31 of the Bill, for the worda • and such policy holders aa appl;r 
to be heard and any , the word I or ' be substituted.', 

ltIr.8. O. Sen : Sir, I am sorry to oppose this amendment. The idea 
behind the proposal in the Bill was to allow any policy holder who takes 
the trouble of coming to Court to be heard and in that matter it was decided 
not to leave any discretion to the Court. There are ample safeguards: first 
of all the policy holder must consider the scheme, secondly, he must take 
the trouble of goi):lg and applying to the Court. In such an event there 
ought not to be any discretion left to the Court. That is the principle 
which haa been adopted and if this amendment is accepted it does away with 
that right of a policy holder who goes to the Court and applies, to be heard, 
no difmretion should be given as to that right. Sir, I oppose. 

Mr. Bhulabhai J. Desai: Sir, may I point out that the object of 
the Mover of the amendment would not at aU be served, because it is one 
of the futile amendments. If the amendment is adopted, the claU88 
'Would read : 

•• . •.... and alter hearing the directors or other penona." 

I think he argues that • other persons' 'Would mean and include the 
policy holders who wish to be heard. I think this is an utterly futile 
amendment, and I hope my Honourable friend will not press it. 

1Ir. President (The Honourable Sir Abdur Rahim) : The queRtion 
III : 

•• That in claUle 81 of the Bill, for the wordl ' and luch policy holcl8l'8 .. apply 
to be heard and any , the word ' or ' be lubltitUted." 

is : 

i. : 

The motion was negatived. 
1Ir. President (The Honourable Sir Abdur Rahim) : The questiOJl 

" That clause 31, al amended, ltand part of the BiD." 
The motion. was adopted. 
Clause 31, as amended, was added to the Bill. 
1Ir. Pruident (The Honourable Sir Abdur Rahim) : The 

" That clauae 82 ltand part ot the BiD." 
Mr. L. O. BUll : Sir, I beg to move : 

question 

. " That in clause 82 of the BiU, alter the word I inaurera " oecurrintl in the lecOnd 
line, the words and figures ' one or more of which ill an ill81Jrer BpeciAed in lub-clau. 
(0) (U) or Bub-claule (b) of clause 8 of aection 2 ' be inaerted." 

Sir, the point here is that the provisions of clause 32 are not really 
applicable in the case of two insurers registered or domiciled outside 
mdia. But as the clause reads that is the effect. There is, of course, 
no reason why the clause should not apply if either of the insurers is 
registered or domiciled in India, and the amendment provides for this. 
Clauses 30 and 31 apply only in such cases and it appears merely con-
Jistent. to apply the same principle to clause 32_ 

Sir, I lJlS)ve. 
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Mr. President (The Honourable Sir :Abdur· Rahim) : Amendwaat 
moved: . 

" Thu.t ill daule 3ll· of the BiU, after the word • illauren " ooeurrUaa ill Uae I8CQIId 
Ita, the warda &Ild figures • olle or more of which is all iJlaurer lpeciAea fa I1IHla_ (.) ("> or ,nHJaUI (.) 01 eJaue • of ...u .. I • be m.tecJ." 

Mr. S. 8a.tyamurti: Sir, I oppose the amendment. 'The whole 
lCheme of clause 32 is this : 

., Where all l~ll oll takell place between ~ tWI;I or more iDlurerl, or when 
&Ill bUlliD8IIB of ODe InSl1l'er is t,ranllerred to another, whetbes: ill accordance with a 
fCtieme confirmed by the Court or otherwille, tbe maurer carrylJlr 011 the amalgamated 
1naIiaeIe or 'be iDallrer to whom the bulillesll is traaaferred, aa the calle may bo, 1IhaIl, 
.... ..u. three mODthll from the elate ef tilt complena. of the J l lll~ o  or t1'&IIIIf., 
IanUah to the Central Government-

(CJ) a certi1ied coPl flf the eeheme, agreement _ deed UDder 1I'hioh tile &111&1,.-
mntion or tnln!lfer has been eft'ectcd, Ilnd 

(b) a d"e\nration sigued by c:very Insurer concerned or in the eale of a eompalll 
by the cbairman und the principal oflieer that to tbe beet of their belW 
evoTY paymElnt made or to be made to any perIOD whatsoever OD aeeo .. t 
of the amnlgamation or transfer is therein fully Bet forth &Ild that IlO otJaar 
paymentB beyond thOle let forth have been made or are to be maclo either 

«(I) 

in money, polici8ll, bondi, valuable lecuritiel or other property by or with. 
the knowlei'lge of any parties to the amalgamation or transfer, and 

whether the amalgamation or transfer has not been made fa aCf'.OManee wttll 
• Ichema eodrmedby the Qourl;-

(i) certified eopiee of /ltatementa 'Of the alllets and liabilities of the hMIa,... 
concerned, and 

(U) certified eopiea of the actuarial or other reports upon which the ~ 
or deed 11'88 founded." 

I see no reason advanced as to why where an amalgamation take. 
l ~ between one insurer and an insurer who i. DOW .ouglat to be 

exempted and who is defined in clause 2, sub-clause 8 (b) or (a), who 
is a foreign insurer carryirig on business in British India, all th_ 
details to the Central Government should not be given. I did not hear 
the Honourable the Mover bf the amendment point out any diftlcu1ty a\ 
all. It seems to me that in the interest.s of the polit!Y. holders of the 
insureri! who amalgamJte and the interests of the policy holden .of the 
new amalgamated company or insurer,-aU this· infol'JJlaton 01l8ht to 
'be available to the Oentral Government, and through them to - ~' who.., 
interests are likely to be affected one way or the other. The amendmelit 
of my Honourable friend, as the House 'Will notice, wRnt8 that, in clanae 
82 of the Bill after the word .. insurers " in the seound line, -the words 
•• one or more of which is an insurer specified in sub-elau8!' (a) (ii) or 
sUb-clause ( b ) of clause 8 of section 2 " be inserted. Section 2 is the 
definition section, and sub-clauseS (a) (to refers to the foreign 
insurer who has his principal place of business in or is domiciled in 
India, and (b) refers to anybody registercd under the Indian Com-
panies Act. I do not see why where an Indian insurer, fol' example, 
leeks to amalgamate himself with a foreign insurer carrying on businaa 
in British India, all this relevant information which ought to be made 
available. should not be. made available to the Central Government, and 
through' them to the perspns,con.cerned., ,The other day, J asked ID¥ 
Honourable friends what it W&II that they had to concf.'al, and they said . 
.. Nothing". But, as I read their amendment.!!. it.. ~  tome that 
there is an anxiety to publish as little &II pORsilllp and to keep back AI 



. ' 
m.uehas they caL'rhie aaturallyeoHrms the.8Jllpiei.oP. of thW who 
are already suspicious and rouses other people's suspicion. 1 sugg_ 
Sit, that they o ~ not to prooeed with the amendment, and I aek them 
to withdra'w it. 

Mr. L. O. BUlB: Sit, in view of what my Honourable friend, :Mr. 
Satyamurti, has said, I do not wish to press this amcluiment au4 beg 
leave of ~ House to withdraw it. 

The amendment WM, by leave of the Assembly, 'Withdrawn . 
. Mr. Presicteut (The HOIloutabl& Sir Abdur Rahim) : The question 

'~ : 

., That clause 32 stand part of the Bill." 

The motion was adopted. 
Clause 32 was added to the Bill. 
Mr. President (The Honourable. Sir Abdur Rahim) The question 

is : 
" That clause 33 stand part of the Bill." 
Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-}!\Jham-

madan Rural) : Sir, I beg to mave : 
.. That to sub-clause (I) of clause 33 of the Bill, the worde ' by or on behalf of the 

trI.IIIIferor or traillferee ' be added at the end." 

Mr. President (The l-Ionourable Sir Abdur Rahim) : Amendment 
moved : 

.. That to aub-elaulll (I) of dauae 33 of the BUl, the worde ' by ,or en behalf ~  the 
transferor 01' traDsfe1'ee ' be added at tbe end." 

Ilr. S. O. len : Sir, we accept .the amendment. 
Ilr. President (The Honourable Sit Abdur Rahim) : The . ~s o  

is: 
" That to sub·elause (t') of elanae 33 of the Bill, the worde ' by or on behalf of the ......e.nw or transferee •. be add .. at the ead." ,'; 

The motion was adopted. . , 
Mr. F. Z. James (MaMas: European) : Sit-, I beg to moye : 

.. That in sub·elause (5) of clause 33 of the Bill, after the word' assignee " in 
the third line, the words' named in the notice' be ineerted. ,., . .' 

. If ~ bl  Membe,rs will kindly look at tbe Bill they will find 
that under sub-clause (5) the insurer will receive only the notice. The 
person to be recognii'!ed should be the per.'1on named in the notice, not 
b ~ the person who may h<> described as ~ .'  in the endorsement 
or instrument of transfer. The effect (If the amendment is to make it 
elcar that the ilL'Iurer's liability is to the person of whom he has recllh'ed 
notice, whether it is the person named in the endorsement or instrument 
01' not. 

Mr. President (The Ho:nourable Sir Abdur Rahim) : AmeJ;l,clment 
moved: . . 

" That in sub'l'lause (5) of elIUl8e 33 of the Bill, after the word • .. alpee " la 
the third line, the words • named jn the. notice ' be insllrted." 

Mr. B. C. Ben : Sir, we accept the amendment. 
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111'. PreIid.em (The Honourable Sir AbdUr Rahim) : The quelftioJl 

.. That in Bub-elauBe (6) of claUIIe SS of the Bill, after the word' uaipee " in 
the third line, the words ' named in the notice ' be inserted." 

The motion waa adopted. 
lIIr. P. Z. James : Sir, I beg to move : 

" That in Bub-clause (6) of ('lause 33 of the Bill, for the word ' policyholder " 
in the fifth line, the worda ' transferor or assignor ' be Bubatituteci." 

This is a purely verbal amendment, and we ~ that ,;' ~ 
feror or assignor" are more suitable words tha,n the word poliey-
holder "_ 

Sir, I move. 
Mr. President (The Honourable Sir Abdur Rahim) : Amendment 

moved: 
" That in Bub-elauee (6) of elauae 33 of the BiD, for the word' policyholder " 

ba the fifth Iino, the words tranaferor or aslignor ' be aubetituted_" 
111'. 8. O. len : Sir, we accept the amendment. 
1Ir. Prelident (The Honourable Sir Abdur Rahim) : The question 

is: 
" That in aub-elauae (6) of clause SS of the BiD, for the word' policyholder I, m the fifth line, the words ' traDlferor or aslignor ' be aubatituted." 

The motion was adopted. 
8arcJa.r IIangaJ. BiDgh (East Punjab : Sikh) : I beg to move : 

II That in eub-claule (8) of claulle 33 of the BiD, after the words' remediea of 
the ' the worde ' u8ignee or ' be werted." 

The object of this amendment is clear, and I hope the Honourable 
Members would accept it. Sir, I move. 

Mr. PreIldent (The Honourable Sir Abdur Rahim) : .A:mendment 
movf'd: 

II That in sub-clau .. (') of cla.ule 38 of the BiD, after the wOMa ' remediea o! 
the ' the WOrd8 ' .. ignee or ' be inserted." 

1Ir. 8. O. Ben : We accept it. 
Mr. Prtlident (The Honourable Sir Abdur Rahim) : The question 

s~ 

" That in 8ub-elau .. (8) of mUle 33 of the Bill, after the worda ' remediea 0' 
the ' the worde ' as8ignee or ' be iDlerted." 

The motion was adopted. 
Mr_ Prelident (The Honourable Sir Abdur Rahim) The questioi;., 

is : 
" That elaue 3S, aa amended, etaDd part of the Bill." 

The IIJ()1 ion was adopted. 
Clause 33, as amended, was added to the Bill. 
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Mr. President (The Honourable Sir Abdur Rahim) The question 
is : 

I I That claUIMl 34 stand ~  of the Bill." 
Mr. P. B. James : I move: 

II That in lIub·cla.use (t) of clause 34 of the Bill, ·for the word I communicated " 
in the third and fourth linea, the word ' produced ' be sublltituted." 

'l'lw point of this amendment is that it is not sufficient merely to 
('ommlluicate the fact of o~ o  to the insurer, but that the policy 
with the endorsement should be produced to the insurer. This amend-
ment will have that actual effect. I hope the HOuse will accept it. 
Sir, I moye. 

Mr. President (The Honourable SIr Abdur Rahim) : AmendJnent 
moved: 

II That in sub·c1aulMl (B) of claUIMl 34 of the Bill, for the word' communicated " 
in the third and fourth linell, the word ' produced ' be sUblltituted." 

Mr. S. C. Ben : I am afraid I have got to oppose this amendment 
moved by my Honourable friend, Mr. James. In the previous clause we 
have, in the case of assignments, provided that a mere intimation is 
sufficient : why should in the case of nomination policy-holders be 
forced to produce the policy before the insurance company. Sir, I 
oppose it. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

II That in Bub·clause (8) of cIauIMl 34 of the Bill, for the word' communicated " 
in the third and fourth linea, the word I produeed ' be mbatituted.' I 

The motion was negatived. 
Mr. P. B. JameB: Sir, I move: 

" That in Bub·clauee (I) of claUIIe 34 of the BUl, atter the word' eadol'll8ll1e!l.t " 
oceurring in the eighth line, the words ' or a will ' be inaerted. I I 

That is intended to clear the difficulty which might arise if a will 
·bequeathed the policy to some one else specifically or as part of the 
residue of the estate. There might in that circumstance be a eontest 
between the nominee and the legatee under the will, and this is to make 
it quite clear that the policy which might be bequeathed would also 
come under this section as would an endorsement or a further endorse-
ment. Sir. I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

I I That in lub·elause (8) of e1a.ulMl 34 of the Bill, after the word I endorsement " 
occurring in the eighth line, the worda ' or a will ' be inserted." 

Mr. B. O. Ben : We accept it. 
l'tfr. President (The Honourable Sir Abdur Rahim) : The question 

is : 
" That in lIub-clause (t) of clause 84 of the BUl, after the word' endorsement I 

oeeurring in the eighth line, the worda I or a will I be inlMlrted. I I ' 

The motion was adopted. 
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it: 
... PrIIidem (The Honourable Sir' Abdur Rahim) : The qUestiOD 

ill: 

" That elaue 84, .. amended, ltand part of the BiD." 
The motion was adopted. 
Clause 34, as amended, waa added to the Bill. 
Mr. President (The Honourable Sir Abdur Rahim) 

" That elau.. 39 ltand part of the Bill." 

Mr. P. B. James: Sir, I move : -. 

The questiOll 

" That in clause 39 of tho Bill, for the word' and " oeeurriDa in the ninth liDe, 
the word ' or ' be lubstituted." 

The object of this amendment is that if the policy-holder knew at 
the time of making it that his statement was false the question as to 
whether it was a material matter or not should not really arise. Sir, r mOve. . 

Xr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" 'l'bat in danae 39 of the Bill, for the word ' and " occurring in the ninth 1iDe, 
the word ' or ' bl' 8ubstituted." 

. Mr. S. Satyamurti: Sir. I strongly oppose this amendment. Tbia 
clause may be caned Dr. Deshmukh's clause. 

The Honourable Sir Nripendra. Bu-car: It has had many joint parente. 
Xl'. 8. Satyam1U'ld. : We heard a lot about parents yesterday m 

this House, I do not want to pursue that further. I think we may say 
that in a way it is the child of Dr. Deshmukh. If he (the Law l ~ 
bel') or the Leader of the Opposition choose to speak' later, they can 
.. ive mataJlces of cases where insurers have taken objections, in the 
most. outrageol111 manner. all sorts of pleas against the insured, 8Om.-
times against. his heirs and against those who survive him, most extra-
ordinary pleas, on some tritlinQ: mistake about some diseRse, flOme age, 
and so on. This clause ptovides very bealthfly that no policy of 
Insurance shall, after the expiry Of two years from the date on which it 
was effected, be called'in question by an insurer on the ground that a 
statement. made in' the pro'p()sal for ihsuranM or in any report of a 
inediMI officer, or referee, or friend of the insured, or in any other docu-
ment leading to the issue of the policy, was inaccurate or false unlf1!f18 
the jnsurer flhow!i that such statement wafl on a material matter and 
'ralHlnlently l~ by the o1 ~ - oJ  and that the policy-holder knew 
at. the time of milking it that the statement Wit!'! false. My Honourltble 
friend" of t.he Euronean Group. with 11 keen anxiety, evidently for 
s o ~ unscrupuloTls immrers in their unequal fight against the 
helpleslI heirs of policy-holders, have taken up t.his ~. l en behalf of 
thoRe I!'entlemen. My HonoTlrable friend, Mr. .Tames' amendment 
lays : 

" In r.laulle 39 of the Bill, for the word ' and " oeeurring in the ninth line, tile 
word ' or ' be 8uhltituted." 

If that substitution he accepted by t.he House, it will mean t.his : the 
insurer ~  11llccessfll11y resillt the ('la.imll of the heil'R of a 'policy-holder 
if the)" proV/" either thill, that the stlltement. wall on R mat.erial matter. 
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or fraudulently made by the policy-holder. Th&t is quite enough. 
They need not prove what the ~l s  rightly delDands, that the policy-
holder knew at the time of making it that the statement was false. It 
leems to me that unless the insurer brings home these three facts to the 
Court, namely, that the sta:tement was on a· material matter-eases 
bll.ve arisen in which statements on worthless matters have been trotted 
out as statements which ~  wrong and. therefore. ought to invalidate 
the claim of policy-holder's heirs,-secondly. the statement was made 
fraudulently by the policy-holder, and thirdly,-and this is the most 
important-that the policv-holder knew at the time of making it that 
tnt) btat.ement was faL<Je. It seHrns to me that this is sound law. and we 
are giving ample protection to the insurer and the insured alike. To 
81:('ept the amendment of the Honourable Member of the European 
Or['lIP will mean that the policy-holder's ~ s will he at the mercy of 
n,nf:cl'upulons insurers. On behalf of polIcy-holders and those who 
expt'ct to get money from them in the happening of certain contin-
gem-it's provided for in the policy. I very strongly resist this amend-
ml'nt. /111<1 expect the House to vote against it. 

Sjr Cowaaji Jeha.ngir (B()mbay City: Non-Muhammarlan Urban) ~ 
Mr. President, I would like to support this amendment. In champion-
~ tll(' C'IlIse of the policy-holders. my Honourable friend, ~ . Sat ya-

mUJ"ti, forgets that at least we should ensure that the ob ~- ol 1'l' 
llehavc JJOI'N,tly. If my HOllourable friend. Mr. Satyamurti. cnn ;;hm,' 
a large number of cases where small insurance companies. have been 
tyrannical, it is also possible to show that in a good many eases policy-
holders have deliberately tried to defraud insurance companies. Now. 
I have known of many cases where false starements have been deli-
berately made. which are very difficult to prove. Up to now, the law 
has been that if a policy-holder is caught making a wrong statement, 
or if anybody on his behalf makes a wrong statement. which is of 8 
material character, then the in'!urer i!! protected ..... . 

The Honourable Sir Nripendr& 1iroaI': No : even if immaterial, 
t.be policy goes. That is what we want to change. 

Sir Oowaaji Jehallgir : That may be so in law today, that any sort 
of false statement. made--and it is possible my Hononrable friend, the 
Law Member, may be able to show "ases where fairly unscrupulous 
insurers have taken advantage of it. But at the same· time you must 
give the insurer some protection. If a policy-holder makes a material 
mistake·-it may not he deliberat.e-but it may make all the difference 
in the world to the insurer; surely the insurer need not g'o further and 
prC1YC that it was done with his knowledge. If the mistake was of such 
a T!lllt<!!'i:tl character that the insurer suffered a comidcrahle loss bv 
that miR-statemcnt. do you desire that further proof should he given that. 
it was done witb his knowledge. which my Honourable frirnd, the Law 
Memllf'r. knows is very difficnlt to prove' It is quite oll~  tuat t]le 
insllrE'r shoulrl suffer up to a certain point by a false statement being 
maar which is of a material character: thnt is quite sufficient: I anI 
c':'rtain that no reasonab1e person in this House will demand that the 
in<;llrrr should suffer dne to a false statement b ~ made by or on 1)('-
half (If a policy-holder: and the insur.er should still further have to 
PTOV(l thnt it WIlS done wit.h· his knowledl!e! If it is mat.eriltl And if 
the policy-holder has got a considerable advantage by having made 
knowingly or unknowingly that. statement, then the insnrer should be 
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protected by having that policy at least cancelled. But it cannot Iio 
on for ever after two years or any period that the House may decide 
upon. You cannot allow that false statement to stand and the policy-
holder to get advantage out of it. Therefore, I see a great deal of 
reason in the amendment moved by my Honourable friend, that if the 
policy-holder requires protection, the insurer also requires protection. 
If my Honourable friends can sho,v many instances where policy-holders 
have suffered due to unscrupulous insurers, I can cite many cases 
\vbere insurers have suffered due to false statements made by policy-
.holders. Under the circumstances, I would ask the. House not to be 
completely carried away. but to give protection to both sides. If it is 
of a material character, and even if it is done by aceident. not deli-
berately. there is no remedy. Suppose a man says be is 42 years of age 
when be is really 62 : it might be said that he did not make that 
mistake. but that somebody on his behalf did it-it was not done with 
his knowledge and. therefore, he should remain insured for all time, 
because he was not caught ,vithin the first two years: and believe me, 
t.hose cases are not rare. I have known from experience that 
policy-holders. when coming to insure. have cut off sometimes ten years 
from their age : it would be difficult to catch and they can be caught 
only afterwards ..... . 

'!he Honourable Sir Kripendra. 8ircar : What about the doctor t 
He could not discover the diflereuce of ten years , 

Sir Oowuji Jehangir: It would make a complete ehange in the 
insuranee policy. There are many men in this Honourable House 
whose age cannot be guessed within ten years : there are many other 
mis-statements which policy-holders also make. I have knOWn of a 
case where the policy-holder stated on oath that he su1fered from no 
disease at all. The doctor passed him to be so. His friends testified 
that he suffered from no disease of the kind specified in the policy ; 
and as a matter of fact that man had suffered from that very disease 
·and it was apparent even two days before he made that statement on 
oath ..... . 

Dr. G. V. Delhmukh (Bombay City: Non-Muhammadan Urban) : 
Was he the policy-holder's doctor or wu he the cmnpany's doctor , 

Sir Oowaaji Jeh&Dgir: The company's doctor; but it could not be 
detected: for such a s ~ l  fits-you have to depend upon 
the honesty of the policy-holder to give the real facts and upon his 
friends who also endorsed what he said. Surely, then, the insurer 
should have some protection. Therefore. if it ntakes a material differ-
ence, I think that my Honourable friend should not insist that the insurer 
should further prove that it was done to his knowledge; aDd my 
Honourable friend, the Law Member, knows better than anybody else 
better than other lawyers, how difficult it is to prove that a ~ was 
done with the knowledge of a certain person. All I plead for is this: 
that if it makes a material difference in the policy, if the terms would 
be completely different. if the real facts were known. then so.me protec-
tion should be given to the insurer. This is all I ask, and I do not think 
it is asking anything very much that will prejudice the case of a policy-
holder who .. as some of my Honourable friends, contend, might have 
been I:>adlytreated in the past by certain insurance companies. It ~ 
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penalising all honest insurance companies in order to punish a few dis-
honest ones that my Honourable friends may have deotected in thlt 
past. 

The Honourable Sir Nripendra Sirear : Sir, in opposing the aLlenu-
ment, may I make it clear to the House what difference it makes-and a 
"ery substantial difference--by changing the word " and " into " or ". 
It may be rather technical, but all lawyers here are well aware that if 
tbe statements which are made in writing, the questions whieh Bre 
aUbwered, are made part of conditions of the issue of the policy, as they 
almost always are then, however immaterial, however trivial the mis-
statement may be: the policy money is not recoverable, and if my 
fdend, Sir Cowasji Jehangir, in his leisure moments, will look up the 
C:.bCS collected in lIalsbury, he will find that judge after judge have 
~  that they have been unable to decree the suit in favour of the 

n'Jminee of the policy holder because the law is very hard, and as soon as 
these answers are made part of the conditions, then the Court has no 
optIOn to give any relief to the policy holder. As a matter of fact, Sir, 
some of the reported cases show an extraordinary position. If a ~ is 
lIbked if there was any illness in his family, possibly his great grand 
lIucle had l:lUfIered from something some 50 years, and that may come 
wJthin this mis-statement.. ..... 

Sir Cowasji Jehangir : Weare talking of material. 

The Honourable Sir Nripendra Sircar : Then about what is false. 
'Tt,cre again I am afraid most of the non-lawyer Members do not know 
the difticulties which have been created in the law Courts with regal'd to 
a false stateme,nt. If my Honourahle friend were to refer to the text 
houk on Torts, he will observe that a statement is supPoRed to be 11 mis-
l~ s l  (1) if it is known to be false, and (2) if it ~ rashly made 
~ ithout making inquiry as to whether it was true in fact or not. 'l'11ere 
lS ul! ,t.he difference from a practical poi,nt of view between item No.1, a 
I'Itatement which I know to be false, and No.2, a statement which 1 have 
mflde without making reasonable inquiry. That will also come in the 
category of the items given under fraud, and that will be misrepre-
sflntation. Therefore, Sir, the whole object of this is, in so far af; the 
!;'Latements are concerned, the insuring company gets two years to make 
~ l' inquiries. It is quite possible, I can conceive.pf such cases, and 
~  may be one case in a thousand or in ten thousand where ~  by 

Il,Jaking inquiries within two years you cannot find out' what the rel'li 
st ~  of affairs was. It is quite conceivable, but as against that, there 
WIll be a very large number of eases where the assured has been hit b)Y 
~  o ~ o  of the hard law which exists today. My friend was ask-
;ng me If I knew of many eases and so on. May I refer him to a recent 
batch of cases, six in number, before Mr. Justice Lort-Willialns, which 
were decided early this year. In each of these cases insurance (!om-
panies were involved. The point was taken that the statements were 
('Conditions, and some of the conditions have been broken, and therefore 
they won't pay. Now, Sir, in the first case judgment wa; delivere,l: 
"ncl.rather trenchant observnti.ons were made by His Lordship against 
Ole Insurance company who trIed to take shelter under this. Unfortu-
ll~ l , in ~ , . l  case the insurance company had committed the 
mJRtnke, whIch they seldom do, and I am. Sure Sir Cowasji's Com puny 
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illIver ~ .lll that ~1 ,-~ that they forgot to have ~  usual endOl'q60 
ll~  that the questions and answers were part of the conditioIl!l of tJle 

l}o1icy. Therefore, the Court could give relief, but as a result of the 
oh&'rvationa made on the existing state of the law and Mr. Justice Lort-
W .lliams' recommendations that the matter should be taken up in tb" 
Lt>gislature to remove the hard situation which is created by the existiug 
hlW, I had this in mind, although I am obliged to Dr. Deshmukh for 
rC'lllinding me of it. Now. look at the comparative position. A U.8D 
..lief> and the money becomes due on his policy. ~ is the ehimant' 
Probably the Ol'phan or the widow, and she has then .to get proof ami 
Imng evidence to show that what was stated 20 years ago by th"! ~  
(I" the husband was or was not correct. In this particular case though 
JUT. Justice Lort-Williams decided in favour of the policy holder, the 
laUE'l" really got nothing. Three doctors were examined by Ilhn and 
f"ur doctors were examined by the Insurance Company, but the mis-
fo],tune of the Insurance Company's doctors was that their evidencl:, to 
usc the mild language employed by the judge, was held to be not ,'er, 
reilable. I submit, Sir, that the House should not allow this very sRlu-
ta"y provision to be whittled down in the interests of the policy holde1"ll, 
a l,rovivion which has been introduced by the Select Committl!e, ." 
changing the word" and" to .. or ", which will enable Insurance Com-
panies to take advantage of immaterial statements known to be false. 

Dr. G, V. Deahmukh : Sir, I hope the House will not whittle down 
thJEo salutary provision, as suggested by the Honourable the Le3.de!" of 
the nouse. I do not wish to deal with it from any other point of view, 
exccpt from the point of view which has been raised by my friend, Sir 
('o-.vasji Jehangir. It is curious that my friend, Sir Cowasji Jehangir, 
Rhould take his stand on mis-statements of policy holders, and should 
po;nt out instances of wrong age. I want to ask my friend,-what do 
th.. InsUI ",nee companies in India do' To begin with, the inouranee 
('ompanicr. themselves give mis-statement of age, and I shall extJ1aill to 
the House how it is done. Every life in India is loaded by fivfl year •• 
What is the meaning of this t Every life that is insured 1n Indil! ia 
loaded to the extent of five years by the Insurance companies .....•. 

Sir Oowaaji JehaDgir: Will you please explain what you mean b7 
, loaded' , 

Dr. G. V. Deabmukh: Yea, I shall explain it to you. 8uppose I 
insure my life and I am 25 years old. No insurance company in [ndia 
will charge me the premium that is due at age 25, but it will chnrpl 
.ue premium as if I am aged 30. That is the minimum. Some com-
panies even load more. Therefore, Sir, to begin with, in the matt'!r of' 
8jJe, there is dishonesty on the part of insurance companies in Indill. I 
am glad Sir Cowasji has raised this point, because I was going to allude 
to it a little later. Now, Sir, what is the result of this loading. 'the 
result is, to begin with, the insurance companies take more premium 
than t.hey are entitled to, and when worked out at compound interest, 
do you kuow what it means t It means that these insurance com.pnnies 
take from me, without my knowledge, 15 or 20 per cent. more than 
'''hat they are entitled to. This is so far as age is concerned. Now. I 
come to the statement made by Sir Cowasji ...... . 

Sir Oowa8ji JehaDgir : WiD you explain to me what • loaded • me ..... 
and how it is worked out , 



Dr .. G. V. Deahmukh : I am very glad my fr,i,et4, IWks me that ~~s
tifu. I thouiht that he being a, Direpwr of ene of the eight big o ~ 
panies in the Empire knew all about ~ s IQading apd rating. '~ 
"'ell, for t4e edification of nlY friend I shall gladly explain what -1 
wean. There are certain mortality tables, and the actuaries bave 
wQrked Ollt that fo:.- a ~ age a certain amount of premium should 
1,e charged. If you insure your life, say, at the age of 20, the insure.nce 
c;ompaniell charge you as if you Ilre aged 25, or rather they charge you 
lYe years' extra premium ; you are not charged on your actual ago. 
lio you understand what I mean now Y (Laughter.) 

Sir Cowasji Jeha.ngir: The trouble is that the Doctor does not 
u,nderstand. 

Dr. G. V. Deshmukh : It does not matter if I do not understand, 
but Sir Cowasji d@es not understand beoause he does not want to under-
stand. If the House understands, I am quite satisfied. Tho retluJt of 
it ib this ~bll  every party who goes in for insurance is nlrPAdy-I 
Tt'Oll't use a very strong word, that is, swindled, into paying 15 01' ao-
pt"r cent. more than the actual charge. 

Sir Oowasji Jebangir: May I ask one question. Taking tor the 
sake of argument ...•.•• 

Mr. President (The Honourable Sir Abdur Rahim) : I cannot a11o ... 
the llonourable Member to argue agnin. 

Sir Oowaaji JehaDgir : No, no. Sir. I am asking him a qnestioa. 
Tal;;ing Cor argument's sake that my Honourable friend's contention illl 
correct, about the way in which insurance compan:es charge preDliums. 
does he contend that because they do so, the policy holder shol.lld be 
ailowed to do the same , 

Dr. G. V. Deshmukh: This is just the argument of Sir Cowas;ii to 
which the House is well accustomed by this time and I do not want f.O 
:lDSWer this sort of argument. What I say is this. So far as mis-state-
ment is concerned, the charge can be laid more to the door of thc .!OIll-
pa,nies which want to put on a righteous air than to the !loor oi the 
policy holders. After the rating-the whole system being b~s  on a 
certain amount of fraud to begin with,-what is ~  next o~  of 8ir 
Cowasj. about medical examination T He talks of apoplectiC! persons 
eo.ming to the o ~ s and the age limit being brought down by ten 
years. My Honourable friend must be engaging very cheap tloct01'l 
",ot to find out that when a person robs ten years--mind you, the com-
panv which has already added five years to the insured's life,--no\v 
they want to m"ke an exeuiC of it to say that when the party <lOuu·g 
t6 Uh they may subtract ten years out of the age. It seems to me that 
;t is almost impossible, for this reason, namely, that between the cI;m-
pany and the policy holder there Ilre more chances of the C'>mpany 
Itavinl!: an advantage over the policy holder. First of all, the ~o "  
has its medical doctors. Then ~. is the referee. and T cannot !;ee 
how all these excuses can be brought fOrw'flM. AJ!&in, after the polley 
holder dica-usually you will find that during the lifetime of the policy 
holder no company will challenge." I have knoJVD cases-my llOYIOIlt-. 
aiJlc friend is talkinll of apoplectic cases--I have known casell b~  
the patient W88 actually suffering from cancer and yet. during the lir,,-
time of t.he patient, the company never challenged tile man or put 
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[Dl'. G. V. Deahmukh.] 
forward any objections. As SOOn as he was dead, when it came to paying 
the amount of the policy to his dependants, the widow and the dilldren-
it is then that their Inspeetors go round, whoever they are, and 
try tCi find out what was the mis-statement. H they can do that within 
sh. Dlonhs or a year after the death of the policy holder, why o. ~  
the) do it within two years that has been allowed by this clanse 7 I 
hope that thE: House will agree with· me that there is absolutely nothing 
in tbe arglJlncnts which have been brought forward by ~ dire('tor of 
Oue o£ the biggest companies and that in the int8l'ests or the policy 
holder the HoWIe will agree to the clause as it is. '. 

Mr, It. B. Aney (Berar : Non-Muhammadan) : So ~  as the prin-
ciple laid down in this clause is concerned, I believe that no Dlan' who 
has any sense of equity will take exception to it. I.n fact, in view of 
the existing state of the law on the subject, it is necessary that a very 
C]tlilr and l,nambiguous rule should be provided for so that in future 
tht! policy holders should not find thelD1lclycs in the same difficulties in 
getting Justice as they do at present. Therefore, I should like to 
congratulate Dr. Deshmukh on having made this happy suggestion 
when the Select Committee was meeting here. I was presl:nt at his 
1I0ufif' on the very day on which he sent a telegram to the Seleet CQm-
mil.tee and drawing its .attention to this particular defect so that it 
mitlht tak.e that into consideration when it was considering the whole 
Bill. Therefore, there is no question that we ought not 1.0 lea"Ve the statp, 
of the law in an ambiguous condition in which it is really difficult for the 
policy holder in ninety-nine cases out of hundred to get justice if ~ dis-
pute arises. But when I read this clause I find some difficulty in under-
standing it. Three conditions have got to be satisfied, one, that such s ~ 
ment was on a material matter, secondly, that it was fraudulently made by 
the policy holder, and thirdly, that the policy holder knew at the time of 
making it that the statement was false. Would it not be su1'licient to 
hllve these two conditions, namely, that the false Iif.atement was on a mate-
rial matter and that he knew at the time of making it that the statemer:rt 
was false' There should be no need in such a case of proving fraud in 
addition. If these two conditions are separated, taking fraud as One ele-
ment Ilnd the false statement on a material point to the knowledge of the 
JOall when he made that statement as the second element; it wllI serve 
the purpose, These two element... should be separate and independent of 
each other to bar the claim. Otherwise, three elements will have to be 
proved. If any of these two cOJ1ditions is proved, he should be in a posi-
tion to get justice. If the clause is a little bit ~ then the objeeot 
which my Honourable friend has in view will be achieved. That is how I 
feel, t.hat is my difficulty in understanding the clause. At any rate, if I 
am wrong in understanding i'li I shall be very glad to see how it can be 
interpreted in any other way. But I strongly support the principIa of 
t·hE: clause 89. 

Sir B. p, IIody (Bombay Mil1owners' Association: Indian Com-
merce) : I am afraid Ido not understand anything about loading, 01' 
unloading; I am just a humble 'seeker after truth. . ~ .  
Everybody must concede that if the present law operates very IlllTRhly 
upon the policy-holder it requires to be changed. The pro.vision sug-
gest.ed, to my way of thinking, would make the policy-holder a sort of 
chartered libertine. If it were to stand, it would impose on the inllnrance 
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oompany. the ·esiabliahmellt of three oonditioas,· one;:,that::there.'i1fAs a 
miHtatementof ~. l fait, next, that it was fraudulently aa.deo.". 
the policy-holder, and thirdly, that the policy-holder knew ~  tile time 
of making the statement that it was false. There is one thing which 
1 want to know, and 1 hope the Honourable the Law Member .will 
tlDlighten me about it, what happens if the policy-holder. has died iI). 
the meantime , 

The Honourable Sir lfripendra Bircar: My Honourable friend 
want!:! enlightenment. May I throw, a little light' If the policy-holder 
elies within two years ..... . 

Bir B. P. Mod.y : I say, after two years. 
The Bonour&ble Sir Nripendra Sircar: After two years have 

lapse.d, the representative will get the benefit of clause 39. I may inform 
my Honourable friend in connection with big Insurance companies--
they begin their researches and enquiries and investigations only when 
the mall is dead. Why don't they do it earlier , 

Sir H. P. Kody : I am afraid the Honourable the Law Member has 
1 P.x. for once been very unconvincing. Supposing five 

years after a policy has been effected, the policy. 
llOJder dies, how is the s ~ to establish that the policy-holder made 
a material missta.tement of fact and that it was fraudulently made? If 
be was living, the insurer would have means of finding out, he would 
question him, he would have enquiries made and would be able o·~ 
certain the truth. But if the policy-holder is dead where can I make 
enquiries' I would not know where the policy-holder had gone ;'after 
death, I would not know the precise place where he had gone. 
(Laughter.) I 10o'Uld be able to know the place in the case of Sorileof 
my Honourable friends (Laughter); but I am sure that if he was 'jut 
ordinary policy-holder who had gone out of my sight, r would not know 
anything more about him than that lle wo.<; once before me mf a poliey. 
holder, and so no means would be left to the insurance company ;of 
ascertaining whether the statement was fraudulently made. Then there 
is another question I want to ask. In the first part of the clause you 
talk of false st.atement made by a medical officer, referee, friend of the 
insured, etc., etc., but in the last part, where you make it obligatort 
upon the company to meet the claim unless the policy-holder was :~ 
self fraudulently making the si;a,tement, you have none of these ~ 
guards. What is the result' The result is that a friend of the policy-
holder can make any sort of fraudulent statement, but it is only when 
the iusurance company can establish that the policy-holder himself mad.e 
such a statement fraudulently that you can defeat the claim. The last 
portion is quite clear. It says " Unless the insurer shows that such 
statement was on a material matter and fraudulently made by the j)olicy-
b.older and that the policy-holder knew at the time of making it that 
the statement was false.' '. The policy-holder may not himself make 
a false statement. He may evade a question, and allow his friend to 
make a deliberately false statement on a material fact, and thE'!n the 
policy-holder, under the provisions of this section, would escape 
liability altogether. I think that if the law 18 to be altered, the WllY 
in which the provision is worded is not an equitable one. ~s it stands, 
the section is much too oppressive on the insurance company. 

L38lLAD • 
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•• 8i&1II 'Lal (AmMla O1viaio.: Noa-Multammadan): Sir, I 
appoee this am_dIIBeIlt. I thought that Sir Homi Ilody knew IODle law. 
Id a buiness man he ought to know that even if a mall is dead it is 
,..aible to prove his knowledge. If a man W88 60 years old and gave 
1rlII agtt\ as 30 and' it is proved in Court that he was really 60, no 'W'itna.es 
are required. It would be possible for the Court to hold that he made 
a statement knowing it to be false. Then I would submit this. ll"'or 
every wrong, there is a limitation. The insurance contract is like any 
other contract and these cannot be questioned after some time. What 
1 thiuk is that this exception has been made in favour of the insurance 
company. Otherwise, after some time, it should not be open to either 
party to question the contract. You can go enjoying the premimum 
and when it is your turn to pay, you begin to suddenly discovel' that 
lome statement made by the ~l - ol  is wrong. This is D(lt just, 
You stay ill a hotel and you enjoy the dinner for 15 ,days or a month and 
when the bill comes, you should not say : ' the food was not good and, 
therefore, I refuse to pay'. You employ your own agents, your ~ 
docton and after enjoying the premium how is it open to you to question 
thec.-ontract. There mullt be SOBle limitation and I think the law ought 
to have been that after two or three years, it would not be open to either 
party to question the contract. I' think after you have taken the 
premium, after you have entered into the contract with open eyes, it 
mould not be open to you to question the contract. This is rather Ii 
IOncession in favour of tlte eompany and I hope this amendment will be 
Jejected. 

1Ir. Bhul&bh&i I. DIIai : The true import of the section as it would 
no after 8ubstituting " or" for" and " must be fully' perceived, 
apart from the general arguments which have been addressed. The 
eJa1l88 would then mean thie: No policy of insurance, after the expiry 
., two )1.e ... s from the date on which it was effected, shall be wield ill 
.... estion by ~  insurer on the, ground that a statement made in tbe pro-
notal for insurance or in any report of a medical oflicer or referee or 
friend of the insured or in any other document leading to the issue of 
.lae policy was inaccurate or false, unless the insurer ,shows thlj,t such 
ltatement was material and fraudulently made or the insurer say€ that 
the policy-holder knew at the time of making i,t that the statemMlt W8.8 
false. The result of putting " or " would be that any immaterial state-
ment, so long as it ean be shown to have been made by the policy-holder 
wit.h a knowledge of .its falsity, would IItill invalidate a policy--,which 
would practically negative the whole value of this section. The valup 
of this section is this, that if a matter is material, and, on that material 
.atter, it was falsely stated, then it should undoubtedly be invalinated, 
but we really go 'back to the old position with this much added that, 
though immaterial, the policy-holder knew at the time it was made 
that it was false and it may have been mad'e by hiR friend, it may have 
been made by a referee, aud it may have been made in a medical report. 
Therefore, if you put in " or ", the whole value of this section would 
iisappear. The true object of this section was t.o relieve the harshnes'l 
ef the present law, that imma.terial statements; though inacC'urat.p. 
IIhonla not invalidate a policy. In thediRcussion that has taken place, 
the trne point is not seen, namely, that if you 'flubstitute "or". you 
are making every immaterial statement, which iR inaccurate or fal'!e, &Jl 
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iDnlidating ~ o , 80 long as the insurer. 08D. prove that ~ policy-
holder knew 1t. Suppose you ask a man " do you lJDloke ", and he 88,. 
" DO ", 8lld supposing it is proved that he did smoke, and he must have 
kaoWD that he was smoking, that would still invalidate a policy. 'fhere-
tore, you really do DOt want .to destroy the value of the clause by 
substituting " or " for " and ". . 

Sir H. P. Mod,. : Supposing you left out the last three lines , 
Mr. Bhulabha.i J. DeIa.i : I am only answering the question for my· 

.elf. It is entirely for the Leader of the House to auswer you. To me, 
at all events, it would not very much matter. I will tell you why you arc 
not going to get anything out of me, because, if it is fraudulently mnde 
by the policy-holder, then, to me, the words "fradulently marle ,. 
involve the falsity of knowledge. The point is that if you put in the 
word " or ", you are coupling it to an immaterial s ~~ , lJecause 
you would, then, dissociate it from the first part, namely, unloss the 
stat.ement was materially and fraudulently made. What I, therefore, 
want is that, whatever condition is attached, the primary conditioll mlllt 
remain, namely, before the policy can be invalidated, the ina'ccurate and 
ralse statement must be ~ l. ..... 

Sir Oowaaji Jehangir : I agree. 
JIr. Bhulabhai J. Desai: If you agree, then you are supporting mc 

that the amendment is wrong. 
8ir OoWNji JeJuuIcjr : Would the Honourable Member r,e-ciraft it' 

What I am saying is that he shall have to prove three things. 
Mr. Bhulabhai I. DII&i: I am trying to answer ~  question. 1 

am afraid I am undertaking to answer too many questions, but as it is 
a matter with which I' happen to be somewhat conversant, I ,,"0 not mind 
answering the questions. The point is this. I take it from Sir Cowasji 
Jehangir that he agrees that if substituting the word" or " would make 
an invalidating factor an immaterial statement, then he does not want 
it. He is willing that it should be invalidated only if it is matel·ia!. I 
onderstood him to say that. If he says that, then the word" or " will 
not serve the purpose. Then, I come to the three factors which, with 
great submission, are these: Firstly, you have to prove that it is 
material. Secondly, you have to prove that it is fraudulently made by 
the policy-holder. So far as the last words are concerned, ellpeciallv 
when he knew it to be false, it does not add very much to the bUl'uen of 
proof so far as I can appreciate it, because if it is fraudulently made by 
the policy-holder, the only value of those words, if any, is this-a::: far 
as I can see on its construction,-that though material and not made by 
him, he knew its falsity. That is the way in which I construe the sec· 
tion as it stands. In· other words, when he made it., he must have 
fraudulently made it, hut when a Doctor makes it or a ~  mllkes or 
a friend makes it, then he must know it to be false. Therefore, really 
and truly, the distinction must be obvious by now, namely. first, that 
it should b,!:! material. When it is made by himself, it shou1d be- frau-
dulently made, and when it is made by another friend, Doct.)r or 
,referee, he must know that it is false, because he must not be answer-
ahle for It statement made by a doctor. a friend or a referee unless be-
knew it to be false. In view of that explanation, if the opmioD of Sir 
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Oowasji Jehangir was that there was additional burden of proof, 1 
submit he was mistak-en. In so far as the substitution of the ¥Ford 
" or " would lead to the situation which I have 8ubmitied to the H01Jl8, 
namely, that it w01;lld attach itself to an immaterial statemeQt,it sbould 
110t be done. 

Mr. JI. A. Jinnah (Bombay City: Muhammadan Urban): Sir, I 
quite see the point of the Leader of the Opposition that if you substitute 
the word' or ' for' and " it might cover even an i.mmIJ.terial statement if 
proved as' a sufficient ground to resist the claim. On the other hand, &¥ 
the clause stands now, it seems to me that it is also OpeD to the policy 
holder to urge with a great deal of force in any Court of ra.w that, first of an, the, statement must be inaccurate or false, secondly, that that state-
ment must be material and, thirdly, that it was fraudulently made. I 
quite agree with the Leader of the Opposition that when you say that it is 
fraudulently made, it means that you either knew or that you must have 
known or that if you bad taken the precaution as a reasonable and prudent 
man, you would have come to know. All that will come under 
, fraudulently' if it stops there. But it goes further. Although the 
insurer may prove that the statement is inaccurate or false, although he 
may prove that it is a material statement and although he may prove that 
it is fraudulent, n-.mely, that he ought to have known and that as a prudent 
man he must have known, that is not enoug;h. The fourth ingredient is 
necessary, that is to say, his knowledge in fact. Now, that knowledge in 
faet must be proved. Until you satisfy the last"·, ingredient; - that is, 
knowledge in fact, the policy holder would be entitled :to establish his 
elaim. TherefQre, the position really is this. While there, is a , ~ll  deal 
of force in the point of the Leader of the os o ~ namely; that that 
'might letin even, an immaterial statement-that is ,how I understoOd, him-
it is equally objectionable that it might require th'",t the knowledge of the 
policy holder must, in fact, be proved. There is, therefQre, that danger 
.and I would really appeal to ,the Leader of ~ House to consider it. I!Uu 
:only pointing this, out in the interests of the policy holders as well as in 
the interests of the insurers. So, it is for the Le8.d.er of the House to con-
aider it. ' 

Mr. Bhul&bbai J. Desai : May I make a suggesti'On and, if there is no 
time now, it may be' taken up afterwards' If it is a material ma.tter and 
is fraudulently made by the policy holder and in the ease of statements 
made by persons other than the policy holder, the policy holder knew that 

,it was false ..... . 

'!'he Honourable Sir Nripeudra 8iroa.r : I must resist it at once and say 
that I shall not accept it because a fraudulent statement does not cover 
only a statement which was known to him to be false. 

Several Honoura.ble llembers : The question may now be put. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
JS : 

" That the qtIl!11tion be DOW put." 

The motion was adopted. 
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Mr. President (The Honourable Sir Abdur RainDl) : The qu_tioD 
is : 

•• '!'hat in claue 39 of the BiU, for the word • and " occurring in the JliDth line, 
the word • or ' be substituted." 

The motion was negatived. 
The .Assembly then adjourned for Lunch till Half Past Two of the 

Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr. Akhil Ohandra Datta) in the Chair. 

Mr. r . •. J&meI: Sir, I propose to move only the first proviso in 
amendment No. 711. I b~ to move: 

•• That to e1aUII8 39 of the Bill, the following pron.o be added : 
• Provided that nothing in thi. eeetion shall prevent the bIIurer from making 

such adjustment in the policy terms a8 may be Deeela&ry in eoDlI8quenee 
of any mis .. tatement of age in the original propOial '." 

Sir, this proviso is designed to relieve the rigidity of clause 39 as it 
stands. I would call the attention of Honourable Membel'8 to that c1aUl& 
once more: 

II No policy of insurance thall, after the expiry of two ,.ears from the date OD 
which it W&8 eJreeted, be called in question by an m.urer on the ground that a state-
ment made in the proposal for inBuranee or in any report of a medical ofB.eer, or 
referee, or friend of the insured, or in any other document leading to the itaue of the 
o1 ,.~ W&I inaccurate or falle unlell the iuurer ahowl that luch statement W&I on 

a material matter and fraudulently made by the poliey holder and that the policy holder 
knew at the time of making it that the statement W&I false." 

I understand that it is a common practice of life insurance companies 
not to ask for proof of age when the policy is actually being effected and 
it is also common, that it may be discovered later on that, not by reason of 
any fraudulent mis-statement or by reason of any intent to deceive, the 
statement made in the policy is, in fact, not entirely accurate. O;ur pro-
"jso makes it possible, in iuch all event, for the necessary adjustment to 
be made, if quite inadvertently a person taking out an insurance policy 
puts his age down as so much, the result may be that he would be paying 
an insurance premiwn eithE"r more than what he ~l l  have paid or 
for 8. longer .period than would be necessary. Therefore, our proviso sug;. 
gest.s that where there is a mis-statement of age in the original proposal, 
then it should be possible, notwithstanding anything in t'his section, for 
the insurer to make I>lUch adjustment in the policy terms as is necessary in 
consequence of such mis-statement. It seems to us a perfectly reasonable 
proposal. As J said in the first instance, it does relieve the sootion of 
something of its rigidity in the case where the mis-statement is not made 
eitl1er fraudulently or with intent t.o deceive. Sir. I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
moved : 

•• That to clau!e 39 of the Bill, the following proviso be added : 
• Provided that nothing in thil leetion shall prevent the insurer from making 

8uch adjustment in the policy terms RS may be necessa7 in consequence 
of any mis-Itatement of age in the original proposal '.' 
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. Mr ... ~ ~ : Sir, I oppose thia amendment. 
Sir, thia is a hurdle race in which our Honourable friends of the European 
Group aided. by my Honourable friend, Sir Cowasji Jehangir, ~ 
engaged. First of all they wanted to nullify the beneficent effect of this 
clause 39 by introducing the word' or ' for' and'. When that attempt 
failed, this is another attempt to see t'hat so far as age is concerned, 
whether they could not re-open the matter and get the policy declared void 
on that ground. Sir, age is one of the matters which have to be noted ill 
a policy. A statement regarding age is given now in every policy. The 
policy holder also has to state the age and then it beCOlJles conclusive and 
irrebuttable after the period of two years. This amendment seeks to get 
over the effect of prohibiting the insurer to go behind the age noted in the 
policy or to call it in question after it matures or even before the policy 
matures. So far as age is concerned, the insurer wants to have unlimited 
time to make unilateral adjustment in the terms of the policy. Sir, if 
with the consent of the policy holder, the insurer wants to readjust the 
premium or the terms of the policy in accordance with the age, there is 
absolutely no prohibition. This proviso is not necessary. If both the 
iD81lred policy holder and the insurer join together irrespective of fraud, 
irrespective of anything else, they can do so. But if unilaterally the 
amendment should enable the insurer to do as be pleases with the policy, 
I object to it. The Vf!ry mischief that is sought to be prevented by the 
introduction of clause 39 is allowed to be perpetrated if we accept this 
amendment. Sir, that is improper and I oppose t'he amendment. 

Dr. G. V. Deahmukh : Sir, not only do I oppose, but I very strongly 
oppose this amendment that has been put forward, because, as I took the 
opportunity of pointing out to the House, besides agreeing with every 
word of what my Honourable friend, Mr. Ayyangar, has said just now, 
I would say that these are the ways of circumventing the effects of clause 
39 of the Bill. I wish to point out to the House how this age is made the 
factor on which spedal stress is 'laid bCCI\1lSC, in the majority of cases, 
jusurance companies before have found out frivolous excuses for not pay· 
ing moneys either to the policy holders or very often to their dependants 
and this excuse of age has always been put forward. It is proverbial how 
inaccurate Indian policy holders are with reg'ard to their giving correct 
age. What usually happens is this. Supposing for instance, a policy 
holder is dead and there is some dis(}repancy about the age. Usually 
either the Agent or somebody else from the company will go to the widow-
always an ignorant widow-and tell her : •• Well, this is a mis-statement 
made by the deceased, you may not get anything at all, therefore com-
promise this matter for something ". In between, the Agent takes' some-
thing or the Company retains something and the dependants of the 
policy holdera-I have invariably seen-are cheated out of their legiti-
mate dues . 

•. P. B. lames: May I point out to my Honourable friend that it 
might also operate to the policy holder's advantage f 

Dr. G. V. Deslunukh : Personally I fail to see how it is ~ to 
operate to the advantage of the policy holder. So far as my expenenco 
goes it invariably acts to ~  disadvantagE' of the dependants of the policy 
holders. AB I have mentIOned before, usually theRe questions do not crop 
llP during the life time of the policy holder. All these objections, frivolous 
and technical objections, are always raised after the deaih of the policy 



holder and if a provision like that were left behind it will olllJr mean that 
the harassment to policy holder's dependants has not come to an end on 
account of this enlightened legialation but the same thiug is to go on. SiL·, 
I strongly oppose the amendment. 

1ir00wasji leb&ag.ir : Sir, I do not know whether the Government 
are going to oppose this motion or support it. 

Tbe Honourable Sir Nripendra 8ircar : I am going to oppose it. 
Sir Cowasji· .J'ehangir : I propose to put a few points before the 

Oo,·ernment for their consiut"ration. This question of age, as T1J7 
Honourable friend, Dr. Deshmukh, reminded us, is one of considerable 
importance in this country because many of the policy-holders do not 
reaJIy· know their age. And they make a guess and it is possible they 
may be out, one way or another, by a ~  number of years. Facts 
may come to the knowledge of the insurer and to that of the poliey-
holder as to the accnrate age of the policy-holder. This amendment 
seel(s to enable the insurer to correct that age in the policy and the 
terlWl of the policY' in accordance with the correct age. 

Dr. O. V. DeBhmukh : Within the first two years you can do it. 
Sir Cowasji JehaDgir : I will reply to that argument in a minute-

Now, Sir, if you leave this clause as rigid as it is, it will work as a great 
hardship to the honest insurer, because, if the age happens to be lower, 
naturally the policy-holjler will go to the honest company and say 
that he made a mistake, and very few companies will, if they are 
satisfied, refuse to rectify it. But if the age is, as in the majority of 
cases, much higher actually than the policy-holder has stated in the 
original proposal form then the insurer has no remedy after two ytlla 
What this amendment seeks to do is purely to enable the _La to 
put the correct age into the policy and so alter the terms aeMl'ding 
to the age at any time after the policy has been eftected in the first 
instance. If my Honourable friends want justice OD tllMh sides, how 
can they object to this amendment T If they desire that policy-holders 
should get more opportunities than they have now of giving wrong 
ages and never allow it to be rectified in the future, then I can under-
stand their opposition to this amendment. 

:Mr. Sham Lal : Should it be with the consent of the policy-holder 
or without his consent , 

Sir Oowaaji Jeha.ngir : I agree there is something in that. I 
understand that an unscrupulous insurer would always attempt to 
prove that the age was higher, and the policy-holder would contest it. 
I,n that case there is always the Court of law open. 

Dr. O. V. DeBmukh : You want widows and children to go to a 
Court of law T 

Sir Cowasji Jehangir : No ; but the fact remains that in the 
ma.iority of cases in this ('onntry the policy-holder attempts to give a 
lower age than is aetUl'llly the facts. Difficult as the position is in 
this country, you are trying to make it more difficult. Now, Sir, the 
argument has b ~  b o ~  up that within the first two years the matter 
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[Sir Cowasji Jehangir.] 
can be rectified ; but a large :o9f>mpany cannot go on uamiJting and re-
examining its policies during the first two years. You will do all ~ 
can to see that you get accurate information in the 'first instance, and 
does this House mean to say that it is going to legislate in & way which 
will force the companies to examine and re-examine the facts within 
the first two years T Will they not be putting the policy-holders to a 
considerable amount of worry and trouble' I maintain, Sir, that this 
two-year limit will work to the hardship and harassment of some of the 
policy-holders. An unscrupulous company, if you take for granted 
that some companies are unscrupulous, will make ever:y attempt in the 
first two years to worry and harass their policy-holders, because they 
will examine and re-examine and ask for all sorts of e%aminations in 
the first two years, which they would not do if they were at liberty to 
find out the truth at all times. 

Dr. O. V. Duhmukh : Will you insure without taking precautions' 

Sir OowaBji Jeba.ngir: H you make a mistake you cannot rectify 
it, and, therefore, your precautions will be so severe and will continue 
to be so severe that for the first two years it may mean harassment 
to the policy-holders in some cases. 

Now, Sir, we were told that companies are UDlcrupuIous with re-
gard to their calculations of premium as compared to age. I am 
reliably informed that so far as the Oriental Life Insurance Company 
goes, it relies on its own mortality tables derived from experience of 
the last 65 years. 

The Honourable Sir Hripendra Sircar : That may be good advertise-
ment, but there Ilre other companies. (Laughter.) 

Sir Oowasji Jeba.ugir : I also understand that very many companies 
are now following the Oriental's mortality tables. 

Dr. G. V. DeBhmukh : No. 
Sir Oowasji Jehangir : There may be some who take the mortality 

tables of European countries and add a certain percentage on to that 
mortality taLle to enable it to come into parity with what they cO'llSider 
is the mortality in this country. That may be so in some cases. 

Mr. Bhulabhai J. Desai: In all cases. 
Sir Oowasji .Tehangir : AR T say, in the case of the Oriental, it 

relies on its own mortality tables obtained from its experience of the past 
65 yeal'R Bnd ~  do not add one d/ly to the liff' of the person. And I 
undc'rstand now, that a flood many companies are following the mortality 
tables of the Oriental Life Insurance Company. In t.he beginning they 
have to get t.he mortality tables of other countries and adjnst thpm to the 
conditions prevaHing in this country. But having com.e to the stage when 
you have your own mortalit.y tables in this country, having gained the 
experience of' 65 years, I think the House will be justified, in taking such 
precautions, to see that unscrupulous insurance companies do not use 
the tables and add an amonnt to that table which will be unjustified. 



Dr. G. V. Duhmukh : Have you printed and published your morta-
lity tables and have you circulated them to the other insurance com-
panies , 

Sir Oowuji Jeha.ngir : I am Dot in a position to sepciftcally answer 
that question as to whether the Oriental Life Insurance Company hu 
taken the trouble to circulate its mortality tables to all the insurance 
companies in India. But I presume t11,at any insurance company in 
India which chooses to get for their information the mortality tables of 
the Oriental can do so quite easily ; and I do not see why one comp8.D1. 
should go out of its way to circulate its tables for the information of 
all companies. But I am certain that they have no objection to any 
company using their mortality tables. Now, Sir, if mY' Honourable 
friends desire that policy-holders should take advantage of this legis-
lation, that is, by stating any age at random, they are doing everything 
in their power to encourage it ; and this amendment would have some 
check upon that tendency of policy-holders to pretend to be much young-
er than they are. It is only human nature. Even when it is not a 
question of life insurance, some of my friends try to be younger, than 
they are without having their lives insured. How much more will 
they be tempted to take a few years off their life, when their lives are 
going to be insured! Therefore, I ask Honourable Members to take 
human nature as it is and not put a premium upon a fraud which has 
been perpetrated against life insurance companies for many years in this 
country, but to support this amendment which will help, in some way, 
to ('ounteract the tendencies of human nature, specially among the 
policy-holders. 

The Honourable Sir Nripendra Sirc&r : My Honourable frined, Sir 
Cowasji Jehangir, said that if one has any regal'd for justice for both 
sides he cannot oppose this amendment. Well, Sir, my idea of justice 
is that it must be for both sides; and I do not understand the special 
sigllification of the safeguard that it mnst be for both sides. Let 11.1 
take a concrete view of things. The biggest companies, and J repeat, 
the Oriental is the biggest, best and most satisfactory company, what 
do they do , When they want to raise objection, as they do in very 
many cases, the Oriental being the sole exception, what do they do , 
It is onlY' after the man dies, their vigilant body of investigators run 
about, and when thE' deceased's heir makes the demand for policy money 
yml flnel a reply is sent within a week or a fort.night that the age was 
WTongly stated, or that his gorandruother really died of consumption. 
AIl that is found by companies, of course. other than the Oriental. 'with-
In ten Ol' fifteen days. Sir Cowasji said " the first. two years we are 
busy examining our policies, what time can we have" that ~ to fllI'-
when it iR aquesti(ln of pocketing money, there is ~ need to make 
any en(]uiry, but when the time comes for making the payment, let 
UR Iwe whethE'r ,ve can Ilvoid it. 

Sir II. P. Mody : Many discoveries are made after death. 
Sir Cowaaji Jebangir : If during the life time the fact is brought 

out that the age W8.4j wrongly given, is there no rt:'medy after two years T 

" The Honourable Sir Nripendr& Siroa.r : There is no remedy for the 
man who sleeps for more than two years. Under the law of limitation 
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there are various periods of limitation, one year, two years, provided 
for wrongs, and those who go to sleep, if they sleep long enough, find 
all remedies barred. There is no distinction between that and this case. 
Then, Sir, it is .said by my Honourable friend that is a very simple pro-
vision, merely one of adjustment. Now, Sir, the point was really very 
tersely put by' Mr. Ananthasayanam Ayyangar, and probably I maY' 
repeat it, is the insurer going to make this adjustment with or without 
the COUNent of the insured : if it is with the consent of the insured no 

law is wanted: both the parties can, at any moment, sit down at a table 
and come to an adjustment. But, no, that is not the 4lea. The insurer 
has the whip hand and says, I have found that your age is over-stated 
by nine days, and, therefore, I propose· to take this amount off your 
poliey. That is the situation which we want to prevent. If people 
here are so appallingly ignorant as regards their age, two years time 
is long enough for even sleeping insurance companies to wake up. 

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural) : Sir, when we are legislating in this House, we very often forget 
our own actual experience of life outside. It would appear from the 
speeches of many Honourable Members that an individual is exceedingly 
anxious to be insured ; but, as a matter of fact, it is the insurer who is 
more anxious to iDflUre him than the poor devil himself is anxious to get 
insured. What act.ually happens is this. An insurance agent arrives at 
my house with his conventional portfolio, the sort that many of us carry 
here; and he brings out his literature, tries to impress upon me the 
desirability of dying early 80 that I may be able to get. from the insurer 
himself an amonnt of money that I should never be able to earn in my 
whole life time. All sorts of fine stories are told to me, great hopes are 
given, and I am at last tempted to insure. Now, Sir, that insurance agent 
gets his commission all right, sometimes it is 100 per cent. of what I 
pay in tht' first year. The doctor also, Dr. Deshmukh excepted, gets his 
fee, but the policyholder goes on paying his premium year after year. 
At first, Sir, it seemed all very tempting ; but when notices arrive every 
three or six months from the insurance office and say: 'you must pay' 
within fifteen days of ~ '-they call it grace, one has to look about, 
for one does not always know exactly how he is going to pay. If there 
is a delay of even a day or two, one is fined. So what is wanted is that 
the layman-policy-holder '1hould be protected from all the pos.."Iible 
wiles of the insurer and his agent. 

Sir, it is perfectly correct that most of us do not know our age. 
Sir Cowasji has no experience of our countryside: I am sorry his ex-
perience if! entirely confined to Bombay where I understand not only 
women but alRo men try to give out their ages as mucih less than what 
they are. (Laughter.) But in the countryside you may take it from me 
that for the firRt 20 or 30 years, t.hey give t.heir ages to be much less than 
they are. I ~  a man hiFl age. He Raid 20 years. I asked him his 
fathl'l"'R ~ . replied it must be 3"0. I said he could .not have been born 
when hiR father was only ten. Tt iR 1\11 tin!' to ignorance, honeRt ignorance. 
When t.hey go beyond 40, then they go up by ten years every year. n 
you ask a man his age, and lIe says 40, be sure it will be fi.1'ty next year 
and sixty the year after next. (Interruption by Sir H. P. Modi.) 
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I aD! a landlord, I.deal w.ith my men almost every day, and. I have many' 
joke. at their expense in respect of their age, 80 that I cannot be beateD 
either by the Baronet on this 8ide 01' by the KniglU on the other in 
ay experience in this behalf. The insurer, while he is v.ery anxious to 
live one a first class life in the. beginning, begins to have IUIIpieions later 
OD. I do not know, Sir, if you know it, but I certainly know of a man 
who went to the British Museum and got out a huge volume of Materia 
Medica, studied all diseases mentioned therein from A to Z, and found, 
after studying it, that he was really suffering from every possible disease 
that was mentioned in the book except one disease, that came under ' P " 
and that was Pregnancy. (Laughter.) Ido not know why it should be 
a disease al we are all the results of that disease. But it is .so 'regarded 
in medical books. If you were t{) ask an ordinary layman: are you 
suffering from this particular disease, he says ycs ; are you suffering from 
that, he still says, yes. Although, in the beginning a man may say he wall 
suffering from no disease ·at all, later on it transpires, when he is closely 
questioned-Dr. Deshmukh should know this-that he suffers from every 
poasible disease except the impossible disease. In these circumstances, we 
cannot possibly make the law against the insurer strong enough. 

In fact, Sir, to my mind this clause docs not go far enough. If I had 
3 P.:U:. my way I would have even deleted the proviso about 

fraud. I do not like any policy to be questioned after 
a certain number of years on any ground, fraud or otherwise. Of course, 
lawyerEi can prove everything. One can prove fraud against a man who 
was dead 30 years ago ; and then another lawyer will find another set of 
arguments to show that there was no fraud at all. So I felt that they 
must be very wise and I did not want to put forward any amendment on 
that subject. But I should certainly have wished that after two years, 
an insurer should not be able' to question a policy even on the ground 
of fraud. Because, Sir, after all, what is the fraud' So far as I know, 
in the ordinary life of the world, fraud is taking money from somebody 
else under false pretences. Here it is not taking but giving some money 
to others under false pretences I (Laughter.) I fail to understand how 
I am committing fraud by giving some money out of my hal'dearned 
income to somebody else. But lawyers are lawyers; and some dal when 
the world is free of lawyers we may hope to have a better day. Till theD 
we must sutrer all sorts of impossible situations in life. I still fail to see 
what moral right an insurer can have to keep the mon.ey that he haa got 
from somebody else on the ground that the man who paid the money had 
eommitted some kind of fraud. Anyway, as things stand, I feel that we 
cannot have too stringent a provision against the insurers and too lenient 
a provision for the policy holders j and in these circumstances, I am bound 
to oppose this amendment. 

Some JloDourable llemben : The question may now be put. 

Mr. Bhulabhat I. Des&i : Sir, I will not be long. My desire was to 
clear the ground, having regard to the references to the many lawyers 
in this Assembly. (Laughter.) But I do not propose to take up the 
challenge. I will confine myself, as I hope I ~ ll  do, to the actual 
proposal before the House, because t.he otbpr incirlents of life arc more 
pleasantly related by others. So rar as this proviso is ('oneemed. I 
object to it On two grounds : the fitst ground on which I object to it is 
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that tht"inimter,witholit any limit of time, and o bs ~  the two 
years which we have alniady passed, wants to make hiUl8elf a judge 
whether there was a 'misstatement of age or not. For what is the meaDI 
of ascertaining an alleged misstatement at all' He has only to say, aa 
the Honourable the Leader of the House pointed out, " I have now come 
to know that your age is so and so : you are guilty of a misstatement, 
and we have accordingly corrected the policy: that is to Bay, the 
premium to be paid is half as much again ~  some s ~  figure owing to 
your misstatement." Now, how it!! the policy holder, what means has he 
lOt to ~  this tested anywhere' My friends, who drtlted these amend-
ments, have lawyers---eome of them are lawyers themselves, and they 
are constantly advised by lawyers ·and also by retired civilians who have 
been district lD:agistra.tes. (Laughter.) I wish they had considered 
this point of view. Supposing an insurer proceeds like that, how is the 
ol ~  holder to get the matter tested' So far as I understand, I 

cannot imagine such an absurdity being perpetrated on this House, 
unless you are going to say that a man is to be the judge in his own cause 
and there is to be no right of appeal of any kind. My Honourable 
friend. Sir Cowasji Jehangir, could not have meant this, but generally 
what happens is that ,ve enter on a general digression as to loading and 
unloading and p's and q's, and that is how we miss the point. The true 
point before the Legislature is this: when this great insurer has, in 
exercise of his self-given right, proceeded to correct the policy and the 
amount payable on an alleged misstatement, how is it going to be tested 
and the change corrected' I know a little of the Specific Relief Act, 
but I am quite certain that there is no provision that I can think of that 
applies to this correction. In other words, it merely comes to this, that 
while we aTe enacting a section to protect the policy holder, the insurer 
comes along and says eel do not want merely an Q ~  from you : 
I want to confer on myself some other fresh and new right 'to do what 
I like without having tested that there was an alleged misstatement 
made. " Sir, such a thing" iR impossible. 

Honourable Members : The question may now bp- put. 
Mr. Deputy' Preaident (Mr. Akhil Cha!ldra Datta): The question 

is: 

is : 

is: 

C' That the question may now be put ." 
The motion waR adopted. 
Mr. Deputy President (Mr. Akhil Chandra ~  

CC That to clause Sf) of the Bill, the following proviao be added : 

The question 

I ProvideI'! that nothing in thill 8eetion shall prevent" the in8urer from making 
BU('h adjustment" in tlLe policy terms as may be neeel18.7 m' cODaequenee 
of any mis-statement of age in the original proposal '.' 

The motion was negatived. 
Mr. Deputy President (Mr. Akhll Chandra Datta): The question 

c' That clause 39 stand part of the Bill." 
The motion was adopted. 
Clause 39 was added to the Bill. 



Dr. G. V. Deshmukh : Sir, I move: 
t, . !rhat ·a,ftJr olauae 19 . of the Bill, Ule foUowiDg Dew claUIO be ~ ; 

, 39 (1). Every illllurer .shall publiah in the policy of the insured· the terlllB of JdI 
policy, ULeJuding the lurrender value of the policy from: the eeeond year 
from the date of the poUey till it matures, in tho * •.• llUlguage of 
the province where the insurer is earrying' on his business and' ah8ll 
lIuppry to the poliey holder a pbotographie copy of thestatemeJ1t made by 
him'." 

Sir, I am not moving the second part of this amendment, and if the 
House will permit me, I should like to drop out the word ' vernacular" 
in line four. . 

Sir H. P. Mody : If there is more than one vernacular, what will 
you do Y 

Dr. G. V. Deshmukh: The language of the province. 
The Honourable Sir Nripendra Sircar: What is the officiallanghage 

of the Madras Province Y· 
Dr. G. V. Deahmukh: The principal language of the Madras Pro-

vince is Tamil. 
Some Honourable IIembers: No, no. 
DI'. G. V. Deahmukh: I am quite prepared to accept any practical 

modillcation that may bE' suggested, but I should like to place before the 
House my main point, and it is this. I want that the main clauses of the 
policy should be mentioned on the policy itself, so that the policy-holder 
himself may understand what he is bargaining for. . . .. . . 
. Sir Oowaaji JehaDgir: You don't understand what you are talking 
al,>out.. . 

Dr. G. V. Deahmukh : You don't understand what you are saying; 
Sir Cowasji Jehangir': I am saying about nothing. 
Dr. G. V. Deahmukh: Then, I am talking about nothing. 

(Laughter.) 
Very well, Sir, 88 I was explaining, I want that important provisions 

of a life policy should be put down on the policy itself. Now, Sir, in this 
it will be admitted by all that the surrender value is the most important 
factor from many points of view. First of all, the policy-holder must 
know what he is going to get in return for ~  money that he pays to the 
eompany, and no company can possibly have any objection to this, because, 
Sir, many of the efficient and good companies have been doing it for years. 
It is a thing which is invariably followed in America. I myself have a 
recollection that in the company in which I was insured about 20 years 
ago, they have put down the surrender value on the policy itself, and if 
somebody wants to be convinced of it, I can give the name of the company. 
It was in the New York Life Assurance Company that I was insured so 
early as 1910, and even at that time that company hu mentioned the 
surrender value for every year on the policy itself ; they have stated on the 
policy that for the first year the suremder value is so much, for the second 
'\o'ear so much and so on. Therefore, what I am. asking for is that every 
insurance company which claims itself to work efticiently and in the interest. 
of the policy-holders shou.ld mention on their policy the surrender value. 
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Then, Sir, the aeoond question is thiL I have .UUested that the lur-

HIlde value at the end of two years should be put down on the poliey. 1 
know that practically all companies are doing it as a matter of convention, 
but they state the 8urrender value from the third year onwards. Somehow 
this third year is 8upposed to be aacrosanot, because anybody who suggest!. 
under three years is supposed to be doing something outrageous which 
would be to the detriment of the insurance company itself. Sir, let me point 
out that this is not a question of academic interest to me, because I am 
8uggesting this period of two years, after a close study, of life insurance 
for well nigh 20 years. Let me explain my point furthet. Suppose I am 
going to get myself insured in a company, and I pay B.s. 100 aa premium 
:Cor the first year. I get nothing in return for the first year. I don't 
agree to it, because I don't see why I should pay for the inefficiency of 
the company. The company might say that in the first year they haVE: 
to pay 80 per cent. commission to their agents. Why should they pay 
80 per cent. commission to their agents' But that is another point. Then 
I say, very well, for the first year they need not pay me anything becauae 
the company itself does not make anything from me and the expenses come 
to about Rs. 200. But what about the second year' In the second year 
too I pay 1(8.100 to the company. Out of this Re. 100, how much does the 
company pay to their Agent T At the most it will pay about five per cent. 
renewal eom.miBsion. But what is the e.xpeuae ratio' It may be 30 to 35 
per cent., but I am prepared to give the compauy the maximum of 35 per 
cent., or even 40 per cent. u ia sugested in the Bill ; that will make it 4a 
per cent. Then what it the mortality rele1'V8' Every company baa to 
keep a certain amount of money to guard itself against the mortality 
reserve. Very well, all this comes to about 50 or 55 per cent. 80, on the 
aecond year's premium actually the company has 45 to 50 per cent. of my 
money with them. If you .. y that if the policy lapaea at the end of two 
years no money should be returned to the policy-holder it means that the 
policy-holder is merely making a gift to the company. Is that right, Sir, 
laB ..... 

The Honourable Sir lfripeDdra Bir08l' : May I point out, Sir, that 
most of the speech the Honourable ~ b  is making is rather irrelevant, 
because we are not going to lay down what is going to be the surrender 
value. You only want to give them the right to get the information, and 
they can always get it by writing a post card. 

Dr. G. V. Deabmukh: I admit, Sir, that at the present stage my 
1Ip8ech may seem iM."elevant, but if the Honourable the Leader of the 
Bouse will have a little patience, he will see that it is not 80 irrelavant 
as he imagines, but that it has a point in it. Of course, some people 
have the capa<'.ity to make their points clear quickly, but I have not 
got that eapacity. Therefore, Sir, as I was saying, out of the Rs. 200 
I have paid to the company, RB. 50 of' mine is with the company, and 
so 1 would suggest that at the end of two years some kind of surrender 
value should be put d()wn ..... 

The 'Honourable Sir Nripendra 8ircar : In spite of' your section, the 
companies can write a zero every year. 

Dr. G. V. Deshmukh : I am glad that the Honourable the Law Mem-
ber has "hiJnae1f sugge&ted the point I was going to make. How muGh 
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amount the companies should put down as the sumDder Talue at the end 
cd f;he 18cond year 1 am Dot going to suggest, for this reason, that 1 want 
to give them perfect liberty to put down zero if they want to do so, but 
if it is made compulsory that they should put down the surrender value 
at the end of the second year, then ..... 

i'he JIoDOlll'able Sir Ifripendra BirOII': This section does nothing of 
the kind. It does not prevent them from saying zero for the next ten 
years. You cannot lay it down by a section. 

Dr. G. V. Delbmukh : Very well, Sir. I should like to ask the Law 
Member some questions because it will clear my own ideas and it will also 
help the House. The point that I am making now is that at present all 
the companies and their actuaries have been going about and saying, 
.. No. Before three years do not give any surrender value". That is 
the point that I want to prove to be wrong. 

The Honourable Sir .ripandra BirOII' : You are not hitting at that 
by this clause. 

Dr. G. V. Deshmukh: I will request you to suggest some clause or 
some modification, in some way or other, if you agree with me in the 
principle that I am enunciating. What I want to do is to supply the raw 
material I agt not a lawyer myself. I do not claim to be a draftsman. 
All J want to do is this. I will supply the raw material of principles and 
I certainly leave it to the experts in the House to produce an amendment 
accordingly . 

'l'lIe JIoDo1lJ'8ble iii' Bripaclra Birear : You have in your Group men 
who can produce first class finished products, not raw material merely. 
(Laugater.) 

Dr. G. V. Deahmukh : If the Honourable the Law Member accepts 
the raw material principle of mine, I am perfectly willing to leave it both 
to the experts -on my side-I entirely agree with the Honourable the Law 
Member that there are experts on my side who can produce a finished 
product, but if the experts on the other side want to produce a finished 
product I should be only too glad and willing to agree to it. 

lIIr. Depuy l ~ (Mr. Akhil Chandra Datta) : In the meantiJM 
let us discuss this amendment. (Laughter.) 

Dr. G. V. Deshmukh : I thought I was discussing this amendment all 
the time; how-ever, I take that suggestion. What is the point f 
(Laughter.) What I was suggesting was this, that from a business point 
of view the present position is this. I pay RB. 200 to a company and 
with all the expenses, and with all the extravagance that they co::o.mit. 
still t.hey keep Rs. 50 with them at the end of two years. And I am told 
that there should be no surrender value for that! That is what they call 
business, which I would call dishonesty. This, so far as the individual 
is concerned. Let us look at the same thing on a bigger scale. What do 
we find on the bigger scale' The figures which were supplied by the 
Honourable the Law Member, the other day, told us that something like 
Rs. 11 crores, that is, five crores and six. crores,--8omething like Rs. 11 
crores is the premium income per year. If you look at the figures, you will 
find that life insurance in this country is ~o  up by leaps and bounds. If 
you see and compare the figures of 1935 and 1934 with the flgure.q of the 
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pJ'esent year )'OU will.Dnd ~' b ~ 20' and 26 crorElS of 
insuranee busiDe1i8 haa· been ·done &lid the premiuin income per year is SGDl& 
th.iDg like one crore. In between I want to tell you one thing and that is 
this. What is the lapse ratio Y Because if you do not give them anything 
at the end of two years, it melUlB that they do not get anything, which is 
called the lapse ratio. I have taken care to find out from different com-
panies and the lapse ratio is somethIng between ten and forty per cent. 
Take the average lapse ratio as 25 per cent. That means what Y Taking 
one year's premium as one crore, you are making a gift of the first year'to 
premium to these companies. That means one crore" When you come 
down to the second year what is it that you make a gift of to the company 1 
25 lakhs. If you take the whole of the insurance, as I have said, out or 
200, having lUI. 50 of mine, so far as all the companies are concerned, they 
will stilI be having Rs. 75 lakhs of the country in their possession. What I 
say is this. When you are legislating, is it not right that you should guarli 
against this so-called gift of public money to the illBUrance companies 7 

The Hoaoura.ble Sir Nripendra Sircar : That is not done by your 
draft. 

Dr. G. V. ,Deshmukh : Ai? I said, for the moment if the principle is 
accepted it may be ..... 

The HoDourableSir Kripendra 8iroa.r: Neither principal nor 
interest. Either this is accepted or this is refused. 

Dr. G. V. Desbmllkh : It will 'save the tirileol the Honse :rien the 
other amendments come on. Therefore, I do not think that I am wasting 
the time of the House. I put it at a very low minimum. There is something 
that I remember again. I am glad that the interruptiollSdo Bot upset me ; 
if a.nything, they stimulate m.e and I remember a few' mor'e things.' I said 
that in the first yeai' a crore of rupees of gift is nlade to the insurance coJ;ll-
pauies, and I think that when you are. legislating you are bound to pravent 
this, call it whatever you likef:-this crore and 25 lakhs. A little ~l  ago, 
while discussing the amendment of my Honour.bIe friend, Mr. Chapman-
Mortimer, I had said that the lives in India are already loaded by five years, 
which means 15 per cent. more. So, it is not one crore but really one crore 
and fifteen lakhs which have been taken, and 25 lubs. Actually what 
is it that you are giving to these companies by means of this leg-ialation 
and not insisting that there should be some surernder value at the end of 
two yearsT Nearly, out. of t.wo crores, a gift of Rs. 150 lakhs. Is it 
right to do so' when you are legislating T Therefore, I suggest that on 
every insurance policy there should be mentioned as to what is the sur-
render value at the end of two yeArs' premium. What the surrender' 
value should be maybe left to competition. If a company chooses to put 
down zero, let it do so. I have not the slightest doubt that at the end of 
the year their premium income also will soon dwindle down to zero. Only 
those companies which behave fairly and treat their policy-holders pro-
perly will p1'08per. So, as the other parts of the amendment are con-
cerned about the language of the province and the photographic copy, the 
Honourable the Law Member himself had agreed to them the other day. 
So, I do not -w-ant to t.ake up the time of the House, so far 88 those are con-
cerned: 'I .ugg'88t that this amendemnt of mine be accepted by the House. 



1Ir. Deputy PrelideDt (Mr. Akhil Chandni D'attar : Before I put the 
lDOticm, may I draw ttwe attention of the Honourable the Mover that as 
this is to be inserted after elause 39 a8 a new clause, the number shou}(l 
not be 39 (I), but it Should be 39A. 

Dr. G.V. DeshmuJrh: Certainly I accept it. (Laughter.) 
Kr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 

moved: 
.1 'l'1I.&t after elau. 89 of the 1l~ the followiu, Dew clause be iDserted : 

• S9A. Evilry in'urer shall publish in the policy of the insured the terlJl8 of hie 
poliCV, meludiD, the' surrender ftltle of the policy from the leeond year 
from the date of the pollcy tin it mat11l'ell, ill the language of the proviJief. 
where the inlurer ie carrying Oil hill busiDele BIId shall IUPply to th& 
policy holder a photographic copy of the etatement made by him '." 

Dr. Ziaudrdin Al"nad (United Provinces Southern Divisions: Mu-
hammadan R.ural) : During the general discussion of this Bill evert 
speaker who got up expressed great sympathy with the policy-holderh, 
and now is the time for testing whether he meant seriously when he Will; 
speaking in favour of the policy-holders or he. was only shedding crocodile 
te8.rs. Here is a very important motion that has been moved, namely, that 
the Jlolicy-holder should know what is the surrender value at the end of 
a rnrticular year. My HonouTable friend. t.he Leader of the House, said 
that this is not necessa.ry. The policy-holder hll8 only to drop a liue ana 
he will be able to find out what t.he surrender value of his policy is. But 
I may tell him that there are very few intelligent people among the policy-
liold('l'S and very few of them kno,,, that a policy has got a surrender value. 
I paid prl"mium for four years when r was a student years ago. . 

An Honourable Member: What did you give your age as , 

Dr. Ziauddin Ahmad : My Honourahle friend, Sir Homi Mody, hall 
t.een making money on these facUs ; unfortunately, I have not been. I had 
bel"n pa.ying premium for four years and on account of my financial position 
as a student I found that I could not keep up my policy. I had to give it 
up, but at that time I had no idea whatsoever :that there could be a sur-
render value for the particula.r policy and I could get something. A large 
number of policy-holders are in the same I position as myself. They think 
that they get 80 much money at the time of death or so much after a certain 
age but they do not know that the policy has a. surrender value. In the 
interest of the policy-401ders it is eXgeedingly desirable that the policy-
holders ought to know what the surrender value is after a certain numbel 
ot Yl"ars. My friend sayA that. the surrender value may be zero but if two 
agents corne to me and they tell me that Company A gives a surrender 
"alue of zero, zero, zero· after a certain number of years and another com-
pany B giVe6 me a certain amount, I am !lUTe that· I would not on any 
account touch Company A. I quite agree that the minimum value of the 
surrender policy at the end of each year ought to be given and I have got 
an amendment on that which will come up later on. What the SIlrrendtr 
value should be is an entirely different question. I think the Bill ought t<' 
pl'eSe'ribe at least a minimum surrender value at the end of each ~ This 
is not a new thing that we are demanding. In the oase of the cash certi-
ficates a o ~ o  like this has been made, that you will get IiIO much at the 
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policy 1S surrendered 81ter a certam ~b . o~' s.  .' ":, . . . : ,: i! 
The becop.d point as to what .s ~ ~  . J..~1  iPe.@lt tbe end 

of each year wilfeome up later on. ,Witli these . wordS 1 neartify SUPpOl't 
b~~  moved by Dl'. Deshlilukh. :: ", - ~\~ 

The Honourable Sir Nripe:adra. Sircar : I do not propose to' tllk6 
more than QD.e minute for ,the. reason that we have made no progress of 
any kind today. My objects are briefly these. Dr. :Qeshmukh, in spite 
of hal"ing traversed a wide area, has not re&1iaed th_t '8C), fAr as his amend-
ment is concerned,. he does not compel the insurance company oto fix 8IIy 
particular value as surrender value. That is all that 1- mea,nt by my 
intarruption.· If it puts down Rs: 10 fc>r the second year,RS. 15 for the 
third year and so on, it will not be hit by Dr. Deliihmukh'. amendment 
at all. Therefore, I do not see what be,n.eflt the policy .h.older is going 
to obtain. There are ~o  people here but I would like to ask how 
m.any wise people in this House who have taken insurance policies. have 
actually read them. How many have done it , 

AD Honourable :Member: None. 
The Honourable Sir lfripendra. Sircar: The ignorant vUla.ger, if 

he takes out a policy, he will probably put it in an earthenware jar and 
never find whether any surrender value is mentioned there, but the intelli. 
gent man who has sense enough to understand that at a certain point of 
time he will have a surrender value cannot have the slightest difficulty in 
finding out the surrender value. That is ;not the only thing. My frien4 
also talks of the vernacular, which word has heen dropped out. He wants 
tllRt the surrender value must be set out in the language of the province 
and there should be a photographic copy of the statement made by him. 
Why should all this burden be placed on the inmrance companies and 
why should the Statute-book be loaded with provisions which are not of 
much assistance to the policy holdera f If my frie;nd had suggested here 
that a certain line should be laid down for v&luing surrender values. I 
would still oppose it as not being desirable but we are not concerned with 
that bigger quelftion. I oppose this amendment. 

is: 

. 
18.: 

:Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

" That after (',laUIIe 39 of the Bill, the following new dauae be inllerted : 

" BOA. Every injurer shall publiah in, the policy of the insured the term. of hi. 
policy, in_Iuding the anrrendervalue of the t10licy from the ICIeODd :rear 
from the date of the policy till it matures, in tht! languago of the pronnce 
where the inlurer is carrying on his businelS and shall supply to the 
pOlic.,. holder a photographic copy of the statement made by him '." 

The motion wq negatived. 
ClaUIe 40 was addeft to the Bill. 
,Mr. Deputy PruiclaDt (Mr. Akhil Chandra Datta) The questioD 



lIIr. P. I. Gri1Ilths (Assam: European) : & ~s J..~o .. Y.fV':j,.i, ':,> , 
'r ":.:-'Mlha*; . .~~~ l'" (1) o~', ~\  ~l ~, ~~.l ~~ ' "~ Js.,' ~l before ,tlae 
~ :,~~ b,~:~~ l . ~ , .: ,  ,~ \  lW,1tunDf of ,the o ~ l~ .1  't,o,' ~ ,~ '  

:('.1 The 'main 'pbint' :ol ihis amendlnent is 'that the apparent object of the 
J,resent provisions of the clause is to protect the insurer. Cases occur 
where genuine doubt exists as to, the person to whom paymen1 of ,.-sums 
legally,due -if to be made., In s ~ cases, ~ protect.'the insurer fro:ql the 
responsibility of the legal consequences of non-payment, provision' has 
been mnde that thp sum may be paid into Court, but since this proviBion 
is for' theproteciion aridbeneftt of the ~ s , we feel '~  it should be 
pt>l'lllisSIVe and not mandatory. Under the Criminal Law, I 'have a ~ 
tain right of self-defence, but I am not compelled to exercise that right. 
I am merely allowed to do so. In the same way, since this procedure is 
meitnt for the prifuection of the insurer, we suggest that he should not be 
compelled to exercise that right. Secondly, we seek to remove the, time 
lindt of nine months which hasibeen placed 'upon this particular procedure. 
It may often happen that somebody is away or ill, or some document is not 
l:orth,:!oming and at the end of nine mOllths laid down by this clause it may 
not be possible to be certain whether those circumstances have arisen whicll 
necessitate payment into Court. For these reasons we suggest thnt t:he 
proCledurc should be permissive and not mandatory and that the timc-limit 
of nine monthS should be removed. 

Sil', I move. 
Mr. Deputy President (Mr. Akhil Chandra Datta): AmPIldment 

mo'\"ed: . 
" That in sub-elause (1) of clause 41 of the Bill, for the words' shall before the 

expiry of nine months from the dato of the maturing of the policy apply to ' the word 
, may , be substituted." , 

The Honourable Sir Nripendra Sire&!' : Sir. my Honourahle f,.jpllds 
of the European Group ought to be congratulated on the dexterity in COm-
posing very brief amendments which completely destroy the section. ID 
the morning we had a very simple change of one word which, tht? !laid, 
was not of much consequence, but the section was destroyed. Now. my 
frieud. Mr. Griffiths, has got hold of the wrong end of the stick. He saya 
it is the rigM of the insurer to pay the money into the Court. Then why 
hI he using the word' shall' ; he should use the word' may'. Everyone 
hall got the right to do something: do not compel him. But that is not 
the view of the Select Committee. It is not from the point of view o ~ 
the insurer but from t.he point of view of the insured that it has been put. 
What happens is thi",. Some companies-and I am not talking of thl) 
Oriental again--if they want to put off the evil day of payment, raise the 
plea thllt they do not know whom to pay and who can give the s ~, 
Here is the widow claiming as StridlKln and here is the nephew and the 
company RayS: "Let these fellows tight as long as they can." The 
whCJle idea is this that YOU are not to be allowed to do it. Take a reason-
able time ann nine months is more than rt'asonable. r ~  it ought 
to have been tnRde three months. If within nine months theY' tind that 
there is none to whom they can honestly make over the money and be, 
~ l ~  that they have got a good discharge, then let them put the .money 
mio Court and let those who are entitled to the money fight for It. As 
soon as the money has been put in the Court, it can be invested under 

J.S81LAD . .. 01 
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the 1"01es of the Court. Therefore, it is not for the bel1efit of theiDamer 
but we are putting an obligation Ob. him to prevent hiuffromgettingthe 
1J8e of the money on the ground that DO one can establish hiB claim for 
~ . 

Sir, I oppoae. 
M'r. Deputy President (Mr. Akhil Chandra Datta) : The qu.estion 

i. : 
II That in BUb-claUse (1) of cIaU18 401 of the Bill, .for the .. ora. ' ehall befon the 
~ of Dine monthl from the date of the maturing of the poliV apply to ' the word 
C may , be substituted." 

The motion was negatived.. 
Mr .•. Batyamarti: Sir, I beg to move: 

" That in sub·clauso (6) of clause 41 of the Bill, for the words' deducted from 
the amount paid into ' the words ' in the discretioD of the ' be subIUtuted." 

Ad amended, if the House accepts my amendment, the clause ,viU read 
t.hus : 

" (6) The wurer shall trllJlllmit to the Court every notice of claim received after 
~  making of the application under Bub· section ($) and uny payment required by the 
Court 11.1 costa of the proceedings or otherwise in connection with the dispOBaI of the 
amonnt paid into Court shall as to the COlts of tho applieation under 8ub'seetioD (.') 
b£ borne by the insurer and 11.1 to any other costs be in the discretion of the Court." 

I r.l1bmit that ~ scht'me of this clause is that up to the moment when 
the amount is paid into Court, the insurer win pay the cost. Honourable 
~ b s will find that in sub-clause (8) of this clause it is said: 

" The Court ahall decide all questions relating to the disposal of claims to the 
amount paid into (',ourt." 

Thf' original intention was that any cost· involved in· hearhlg iheae 
pal'ties and taking evidence and coming to a conclusion should be taken 
out of the sum paid into the Court. We feel that, while that may be neces-
sary in some ca.<res, we ought 'to follow the general law with regard to 
~os  in such proceedings, and leave it to the discretion of the Court, 80 
that if there a.re false or frivolous claims brought forward, the cost may 
be collected from those people, and not from the unfortunate widows or 
~ s who may have their claim contested on wholly untenable grounds. 
I trast the House will accept this amendment. 

Sir, I move.· 
Mr. Deputy President (Mr. Akhil Chllndrn Datta): Amendment 

.o ~ : 
. ,/ That in lub-elaul8 (6) of claule 41 of the Bill, for the word. / deducted from 

the amount paid into ' the words ' in the dillcntion of the ' be lubltitutled." 

Mr. I. O. leD: Sir, We accept the amendment. 
Mr. Deputy PreIIdeDt (Mr. Akhil Chandr. Datta) The question 

Ii.: . 
, ! " Tlat. flllUb-lelauae· (B) of .claul8 41 of the BUl,.lor ~ WOl'cH ~ deducted from. 

tI!e.CllPqt -paid ,bato.' the word. / ~ the c1iaeretlon o~ the.' be. lubatituted." 

The motion was adopted. 



.' 

is: 

is: 

1Ir. u.,..,. ~ (Mr. Akhil Cbandra D.tta) : Tile ~o.· 

" That clause 41, .. IUD8Ilded, Itaad part of tile Bill." 
The JQotion was adopted.·· 
l~ s  41, as amended, was added to the Bill. 

Mr. Deputy Jllralideut (Mr. Akhil Chandra Datta) : The qat:Stioll 

" That clause 42 ItaDd part of the BiD." 
Dr. Zia.uddiD. Abmad: Sir, I beg to move: 

" That in Bub-clause (1) of l ~  42 of the BID, fop the word tone-fourth' tluI 
word ' one-half ' be b ~ l." 

Sir, on the hat reading of the Bill it was mentioned that the ('Qntri-
bution by the policy holden is about a thousand times as much as the 
contribution by the share holders and therefore it is ~  that the policy 
holders should be given more adequate representation in the directorate. 
Now, the Bill provides one-fourth and I think it is not suf1!cient. Instead 
of one-fourth we should have one-half_ In the ease of the life iBsuranee 
companies it is very desirable that people who have got a larger st81(e ift 
t),e company should have at least equal repl.'esentation compared with th08e 
who Illlve got only a nominal interest in the company. It will be &eeu from 
the figures that the intereet of the policy holders in a company is mueh 
more than the interest of the shareholders. I think it is fair to demand 
that I\t least haIf representation on the directorate should be given to the 
policy holders. In fact I would like to make a provision that the poliq 
holders should be able at any time ~ buy up all the shares of the shure-
holders so that the company might becotpe a purely mutual insurance com-
pany. That is the most desirable thing. In fact, when the company is 
very much developed. there is greater stake of the policy holders in that com-
pnny than that of the shareholders and I suggest that the shareholdertl 
should be elminated after a time. That is really the correct thing to do. 
In tllis ease I only move this small amendment at this stage to have the 
dn·ectorate divided inoto half and half for the shareholders and the policy 
holdels. Sir, I move. 

l'ttr. Deputy President (Mr. Althil Chandra Datta): ~o\. \  
moved: 

" That in 8ub-clause (1) of clause 42 of the Bill, for the 'Word • one-fourth' tluI 
word ' one-half ' be 8ubstituted." 

The Bono11l'&ble Sir Nripendra. Sirca.r: Sir. I oppOSe thi" a::ucD(t· 
mellt. For the first time the Select Committee bas done, I will S4Y, the 
right thing in giving them a certain amount of representation on tbe 
uil'{'ctorate, but to give them half, is, I think, excessive. After all we are 
aU full of the milk of human kindness for the policy holders. Let us tnke 
a p.o)l(u'ete view of things. These directors who represent the poliey 
llolders really know lese of the businellilr than all the other directors. The 
policy holders are scattered aU over the country. In case some Wl'OlllP is 
clone til their interest, We have given some representation to the poiiey 
holders. If business is done by four directors represented by the pulie)' 
holders, I submit that is not really in the interest of the company. I tbillk 
the Sel(!ct Committee has pe to the rigllot extent in making l' s ~ 
under section 4:2 and I bppOile this e'd.fJil&ion to half. 
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n·"j ·;Dr. IiiUddilf :. l ~ "~ nOfthe ~~ b l " o. l over 
India in the same manner as the policy holders' . ,; 

The o o bl ~  lftipe1idra 8ircar':" Yes. ; : 
Dr. Ziauddin Ahmad: Then why this' 'ailferentia'tioJl . 'in' tllJ caBe 

of policy holders alone. ., . 
,; ;JIr. Deputy Preaidem (Mr. Akhil Chandra. Datta). ': . ,The question 
is: 

" That in Bub-clause (1) of clause ..s of. the Bill, 10r the .. ord • one-fourth' the 
word • one-half ' be IUbltltuw''' 

The motion was negatived. ',>. 
Mr. ]I[. Ananthasayanam : Sir, I beg to move: 

. .. That in .iUb·claue. (1) of clause 42 'Of the Bill, after the 'word • company' 
,oceurpn, ~ the low,:th .l ~ the worda ' till the tenth year from the second yeat ol 
commencement of bulllD8. thereof ana thereafter half of the whole number .of 
airoctors ' be inJerted." . I " 

.' Sir, in this clause 42, provision is made for not less than one-fourth 
:of !he number of directors to be recruited from the policy-holders. 
~ , this principle of giving J:'epresentation on. the directorate t.othe 
poHcy-holdersw be.en accepted. It is in the Bill itself. Now, by this 
amelldment what I intend to have is that within the ten years froDi the 
eommencement of the business of any company the representation to 
th(' policy-holders on the directorate may be confined to on!l-foul'th the 
.number and thereafter, because by that time it grows sufficiently stronfl 
.. to take care of itself and because by that time also its policy-holdf'rtl 
would have cOlltributed practically 75 per cent. or even 99 per ceut. of 
.the total assets of the company, the represeDtation to the ~l - , l .s 
ahould be increased from one-fourth to one-half. That is the scope of 
this amendment. In the earlier stages, it is true- that the policy-holde1'8 
may not be lllany and, therefore, the neeessity for the shareholders 
running the concern is more often felt and it is alao Decessary then that 
the discretion of the shareholders' directors from the earliest stages 
ought not to be interfered with by the ol ~ ol s and that is why 
in the clause as it stands, representation to the policy-holpers in the 
earlier stages of an insurance company's life is confined to one-fourth. 
That is, the policy-holders' directors will be in a minority merely watch-
ing the proceedings of the shareholders' directors and acting as a check 
in ca.'Je t.he shareholders' directors go headlong. Thereafter, after ten 
ye8rR time, the nnmber of policy-holders would increase and it is neces-
sary in the interest of policy-holders-it is not merely the milk of human 
.kindness-that their representation on the directorate should increase. 
There can be no insurance company without policy-holders, there cnn be 
one without shareholders. Therefore, Sir, I want the representation 
for thp policy-holders' directors to be increased from one-fourth to half. 
In this country there are 201 life offi.,ces out of whom 42 are alrt'ady 
mutual companies. The objection that the Honourable the (Jeader of. 
the House raised about the unworkability of such a scheIQ.6 because the 
poJicy-holderl! are scattered throughout the length and breadt.bof the 
country does not really hold water. There are already 42 mutual 
.o.ompaniesout.of 20). m.e insurance eom1*lle$.. That, is, nearly a fl)UTt.h 
Ifte ~ ~ J l l  and thr.fouJ:tbs· are propri.tary concern.. AR the 
House js aware. in aU *-.• 1 ~ Jl ~, l ~.,  : . .1 J ~ 



and it is only the policy-holderS £hat" are '~':'  ·::' o ~l' ls. 
'Tbese :mutual'conaeriJ.i!I'ltlre' o~  bn merrily 'no' matter wherever the 
'policy-holders are sittiated il'i'this oountry '~  '~ b  8Ou'k1trittS' at.o. 
TherefOre, the objection tin aecounl of' the Unworkabilit,t'.'Of ::tbe 61}iheme 
laUs to the ground. ' , " ' 

Now, Sir,.it, is neceSsary, to see what exacily ,~ Sharehj)lders, ha'\fe 
(;.ontributed to the various companies that have growri up, and' built 
up their large assets and are carrying on large business not pnl1..in this 
'country, but have extended taeir business to other shores also. I will 
give the House one or two figures culled out from this Insurance Year 
Book of 1935. Reference ~, be made to pages 108-109.' Wherea'l in 
the various companies, -the subscribed capital may not be mox:e than twc 
kkhs the paid up capital is less than one lakh. In the case of the 
United India Life Assurance Company of Madras, the ~~ ~ , ,capital 
or the subscribed capital is ~o lakhs and the paid up 'cap'itaris only 
Rs. 79,OO()' and its annual premium income is more tHan',! lakhs. That 
i'J the position with respect t9 that company. Take the Oriental : its 
nom.iul capital is ten lakhs and its paid up capital six lakhs. It has 
been' d'eclaring huge dividends to its shareholders. It l~  nearly 
75 per cent. in 1933, 62i per cent. in 1934;, in 1935 it was 37 i per cent., in 
1930, it was 100 per cent. and in 1929, it was 33l per cent. and so on. 
The total premium income of the Oriental is more than one' cr01'e. 
Wbat I am submitting is that there are life insurance companies in this 
country whose paid up capital is very small but whose premium income 
'ia very large, out of all proportion to the amoull,t of share capital either 
authorised or paid up. 1 am referring to this for this reason. to sho,,, 

,that in the life insurance company the policyholders have got real and a 
~  greater live interest in the welfare of.the co.ncern, than the share-

holde-rs. The shareholders are there only with a small capital and, 
eYell if the whole of the authorised capital should be called in, it may 
not be more than two lakhs. Take the case of the Uni,ted India again, 
it", authorised capital is only two lakhs and its paid-up capital Rs. 79,000. 
The reserve liability of the shareholders, in this instance, is a little over 
one lakh. That is all. But the income from premium. is 4i -. lakhs per 
year. That is with respect to a small company in Madras. I would, 
therefore, say, that the general argument that the shareholders have 
greater interest might apply in the first years of the life of tlie company. 
After the first ten years by which time it must have attained sufficient 
strength, it is necessary to protect the policy-holders' interest and their 
representation must be increased. 

As regards investment the Honourable the Leader of the House and his 
4 PoX. able assistant have tabled a motion that 66.213rd p6r 

cent. alone need be invested in Government and other approved spcui'i-
tips. As regards the balance or S3.ll3rd per cent. it is left to the shari"-
holder directors to invest it as they please. And what is this 33.113rd 
per ('..ent. but matured claims and reserve liabilities for payment, ,to the 
policy-holders' Is it not the interest of the policy-holders, to see ,that 
these investments lire made properly , I do not deny the interest of" the 

,shareholders; theshareholde1"s50 per, ,een,..' repreSentation, hi' there 
, ~~ the J o1 - o~ ~s'  ,'~~ . ~ . .~,~:', ~  us take ~,," &s  ~  
,djyi4ends, bo :s . ~ 's: ~ l  'ratio'. As regards "'~~  ratio} tlie 
·'J :lJ. ~ · '  ' o\ ~"b ,"' ": ':'b- ' ' '  BlItHe 
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[}Jr. Jl .All&nthuayan&m .An'augar.] 
Kana;;' .4.aen.taother mea might ~  ip s~  .ho realbr _ 
DOt ~ di.r"ctol"lJ ~ they uught take ",!,ay Btl. 5,000 11 .mqutb. 
1 .. appealing to thataeet.ion of the House which was so a.nx.JoUB to 
.,'oid parasites in one form or another. Let them avoid this plll·tum •. 
Lei them give some representation to the policy-holder and see t.hat the 
expense ratio does not increase. The House haa a'boliahed the managing 
agency system : I am app-ealing for a curtailment of their income even 
in the short span of life left to them. We have been fighting agaillst 
t.h.e ~ :~J l~ ratio. '!'he other day the Deputy Leader of my Party 
said that is not possible to ftnd out what the expense ~ o is. For that 
reason the policy-holders must have greater representation than tiley 
have. Therefore, in the interests of the policy-holders, whose interests 
must be paramount, I appeal to aU s~ o s of the House to support 
this amendment. 

Mr. Depw.ty Pr..... (:Mr. Aklill Chandra Datta): Amendment 
moved : 

" That in lub,elauae (1) of elauae '2 of the BiB, after the word ' eompuy " 
oeeurring ill. the fourth tiDe, ttl. wcm1. ' till the t.eBth year from tile aeeoDi year ., 
OOmDleneemeut or buiNaI thereof ... therea.fter IIalt "f • whole umbel' of 
direc.tol'll ' be iJlIerted." 

Prof .•.•• Ba.Dp (Guntur CUM Nellore : NGIl-I1IuammatlaQ Rural) : 
Sir, 1 am glad that an. opportunity haa been givea to the House to dis-
euss the main principle underlying this amendment. It is a pity that 
no opportunity 'Was given to have a fWl-dresa debate on the question 
Whether there should be State insurance or not. I am glad, my Honour-. 
aMe friend, Mr. George Joseph, has brought to the notice of the House 
tile advisability of considering the possibilit.ies for establishing State 
iMurllnce in this country. But unfortunately ~  have n_ot had Slny 
opportunity at all of ciiscussing any clause whieh seeks to establish in 
this C!ountry State imru.rance either straightaway or after a particular 
periorl. Failing that opportunity, I find that my Honourable fri('nd, 
Mr. Ayyangar's amendment goes towards not entirely bringing about 
bationaiisation of insurance which I would very much desire although 
some> wiseacres think that it cannot be practicable and ~ bl . or 
not even toward's complete socialisation of insurance although some 
eapitaUst8 think that it is only the dream of fanatics, but towards the 
populal'isation as well as the insurance of this insurance business itself. 
As my Honourable friend, Mr. Ayyangar, has made it perfectly p.lea:r, 
the principle underlying this amendment is not in question. It is not 
questioned that the rights of the policy-holders to have some voic(> in 
the c,'),unsels and control of insurance companies should be accepted, 
beea1l8& the Select Committee itself hu agreed to provide one-fourth 
of the directorate for the policy-holders. ~ agreed so far, I do 
net know why my Honourable friend, the Law ME'mber, iB so opposed 
to ~ extension te one-half. ~ I claim the right, as well as the 
possibility, of the working classes and peasants of this C01ilDtry, not 
only to take hold' of one iJadivid1l$l's property. but of every private 
p.reperty ; and the time is n,ot l".~ fiJl' elthel". -It iR all right fGr ~ l  
1 ~ the 'Baronet from Bolll.b4y!.to sit JlPUgly ill their ,seats and Rmile 
.ylq: ""lllo ~ ~~  e.u.cl .. ~. ~ J. s lQ .".: So 4id t\e 

J~ 'W; 1flJ"h.the3"., .,.re, .i .. " .. ~~. ;:, ~ . __ j,t)le:: , Q ~. 



What haa happened to all of them today f I need Bot .(0 to .~, 
but in the Balkans, in Boumania, Jugoslavia, s obo- lo",~ aud all 
*ose eoUll1riea, wllere GIl tile .jnQ.,. f The ~ had' ~ ... 
lent away. 'l'hey were sot 11M away by lociali.ltalillae ·.e, tIlef W«fI 
Il'Ot sent' aft" by !"..vtubioMriM like Padit J ~l Nehru, bwt 
they \Tere le11t &~l '  '1' the pr_goniats of the capitalists :dleMselnt 
like Massaryk and PUcleweki and aU the rest of them. .And I s ~ 
not be surpriaed if .".wn ~  were to be at tJae MiN 9t ~· baa4 
of. people who woold· be aWiahiatJ this private property. 1t may be 
that my o ' ~bl  friend, the Leeder of my Party, and my other 
Ulend 'from Bom:ba,., @ir Hemi Kody, who has so quietly anel without 
giving any notice to anybody gone and displaced labou- by .oceo.prm. 
that seat (Laughter),-these very same people, who have got their 
lakhs and ll o ~ ~~ o ~  o ~ into the ~  ~ s and 
all the rest of the cmnpanlel in ~ l country, will be obli _ to speak 
j.y. my place and in UJ,y manner lome day, even while th.ey . ~ alive. 

M BoDOlll'&'ble ...".. : How can they .peak when they are dead , 
(Laughter.) . 

Pmf. N. O. BaDp: And they will ask the consent of the House, 
a House like this, not for this kind of modest proposal, but for a very 
lIlu('h more radical proposal. 

air Lealie Badin. (Bombay: European) : Sir, may I knOWOD what 
amendment my Honourable friend is speaking , 

Mr. Deputy Preaiclent (Mr. Akhil Chandra Datta) : Let us now 
come back to the amendment. 

Prof. N. G. Ranga : My friend, Sir Leslie HudsoD,only the other 
day, took a very revolutionary step in coming here and asking US to consent 
to his proposal to do away with these parasiteFl and their remuneration. I 
ag-rce with that-they are e\'en worse--I am glad they are given onlY' three 
J~ '~ i 

[At this stage, Mr. President (The Honourable Sir Abd"ur Rahim) 
resumed the Chair.] 

Times have change,d in such a rapid faFlhion that even my friends 
from the European Group have propOBed. socialistic changes and have 
trnnFlferrecl a capitalist from this bench to that. So, Sir, it is really 
irrelevant, if I may respectfully submit, for anybody to come and say 
thAt it knot propcr, timely, wise, to talk of Il. proposal like this. Wha't 
is this proposal' I would certainly completely socialise this insurance 
industry, but no, I am only supporting this amendment. It is a vf!rY 
moderate amendment. Whose money is this , My friend, Mr. Sri 
Prakasa, made it perfectly clear. These insurers who claim to be, 
thoroughly honest-we have discussed all the clifferent phases of their 
honesty on the floor of this House-take the money of the policy-holders, 
and afterwards play all sorts of pranks with it. The other day, what 
happened t@ the .Bharat Insurance Company of I.ahore 7 .~. whole 
-bill is a record of their sins of omission and co.mmiSflion. My o ,.. bl~ 
friend, the Law Member, and MI'. Sen need not have taken . .,Il tlPs 
U'ouble,. my .f..ender Deed 110t have'PQl'ed over midnight o ~, day ~  
Aa" ,oyer: t.his ·BilLif these insurers had beenthoro\lghly J:~ bl . W:e 
.ao, »ot ... :WNlt; . ~. . ~.. ~ ... to.start witb aPy ~ ~lQ  .~ 
.~ ~ ~&'l~, . -Pot W ~,~~ tNJ. J~ , we ~~ 19 , l , . ~ 



[21sT SEP. 1937. 

" .. J . ",~ l.'~ .  , . ,",',' , ",J ... " ,':, .~":: .. ,, : ,;\," .. 
&1l ueeUQt oppomuuity of makiq ,.,odiD taCIte . ten lWS, ... it,· t),l..-
malf..e &QJ" protita, lVe do not oome in their w.ay ;. these. eompwea give 
-.ore bonua in. order to indueemore uul ,more .. to 'com.' te' ~ 
$bey.are free to do it, if they. want to burD. their fingers they are free 
to do it. Managing Agents have three, years, they are fre,e to do what 
thE'Y want during these' three years.' But we want, at the end of ~ . 
years, the 1'& .~  companies to admit representative. ofpolicy-hulders 
up, to SOper cent. of their directorates. Where is the harm. in this' Is 
it,really revolutioury' U these t.hiJip lOud revolut,ionary, then I caB 
only 88y they are really forgetting the spirit of the time.. They are only 
tleeping. 

AD Bcmo1II'able llember: Over spring ~ s. 

Prof .•. G. BaDga: Over Kurma Avatar who is likely to give them 
a greater shook than the Bihal'earthquake. Therefore, Sir, I commend 
for the acceptance of this Honourable House this modei-ta.te amendment. 

There is one more consideration. Some people have been saying why 
not in that case turn them all into mutual insurance companies, but I 
dare say you aU recognise the initial handicaps these insurance companie8 
are Buffering from. They cannot have any share capital. They cannot 
even go and get some money from their own policy holders and place it 
"ith banks and on their security issue debentures. I do not. know how 
to bring in money at all. Most of these mutual insurance companies have 
come into existence only in the recent past, and they have not been able 
to make much progress. They have been handicapped by the existing 
A.ct and they are handicapped by this Bill also, and it is for that reason 
.1 cannot say that all insurance companies should be organised on a mutual 
basis. I do not see why we should not expect the shareholders' insurance 
companies quietly and gradually to turn themselves into mutual insnrance 
companies by readjusting and getting the special advantages provided by 
this Bill, not by changing almost in sudden ways, but by changing their 
constitution and thus giving opportunities to their policy holders to gain 
the major control over their organisation. It is said you do not want 
shareholders' money to be controlled by somebody else. But is it all the 
money of the shareholders T The fact is that most of the money that is 
now being invested by the insurance companies does not belong to the 
shareholdeJ'R, but to the po1icy holders. Who is looking after this money' 
The sharehold(>J'R alone. Can you be quite sure that if you were to trust 
the fortunes of the policy holders to the shareholders and their directors, 
~ s  diTectors will mll.ke Ii propel' use, of this money T My friend, 
l'tlr. AnanthasaYllnam Ayynngar, has explained it very well that only 
66 21Rrc1 per cent, thf' 1 .. 8'\'1,' Member Reeks to protect.. The law says that 
these moneys should be invest eo in approved securities, but what about 
thP. 33 ll3rd per cent. T Arc we to let this money to be invested in aU 
Bortl'! of sl!curitiel'!' I am a nationaliRt, an ultra nationalist, but I do 
not want the policy holders' money to be squandered away in the name 
.of .so-called swadeshi s s~ Swadoshi has been exploited till now 
by my.Bonourable friends from' Bombay and other eapitalillt8. I do 
!lot want this money to be squandetedaw8Y' 'on 'all kinds of monkey 
~ ~ . Ido not want theiiitobe looked after bt Bit H" P; Moc!r 
611>y'iiie '8atiOttft. I ;. I '1fa1it 'lbia' mohet to blf'laokM-1ift8r; . " o ~ 



s ~~  by people l l~  me. Sir, whQ stana';to'lose;4!'thetle Incmeys 
,.xc b l : .: ~ , ~  'peopM' 'who earn i their, ~ : l' by ~  of 
their brow. It is all right, Sir, here; for people DlCely ckeased, wIth an 
allowance of Rs. 20 a day, in this cool comfortable . ,' o.l ~  it 
over at the Diere mention of raising the o o o s~~ ~  .gIven 
to policy holders from :lth to i. Yes, it is a very eonve.nient thiIl,g. ~ 
away from the toiling millions of the country, 7,000 feet above here lD 
the etherial regions, to say that everything is all right on the wester,n 
tront-everything was all right, only the Emperior ~ to take t? h18 
own feet and' run away and hide himself, to get married ,to a Widow 
later on. 

In conclUsion, I say this : I am never tired of warning this House 
and the country and the capitalists, ~  they . may ~  seated. on 
whatever bench they may be found, that the tImes are 'changmg, the time 
spirit is demaluling greater attention froD). them i and it is time that they 
showed greater consideration, greater respect and greater 'regard for the 
needs of the policy holders and their demands, and also to the wa'l'Dings 
of poor people and poor advocates like me.' 

Dr. Zi&u.ddin Abmad : Sir, like King Lear who said to his daughter 
that 50 knights were better than 25, I am going to accept this amendment 
because I hold with King Lear that 1,00 knights are better than fifty. In 
fact we ought to have got a· full directorate representing the policy-
holders alone and there ought to be a provision in this Bill that after a 
period of thirty years the policyholders should have the right to purchase 
all the shares of the company and turn themselves into a mutual insurance 
company. This is a defect in the present Bill and I am sure that after 10 
years there will be another amendment to this Bill in which there will 
be same onslaught against shareholders as we are now having on the 
managing agents in this Bill. We had a very good speech from Professor 
Ranga and I just want to relate one incident : in 1845, an insurance man 
approached Prof. Adams and asked him " How many people will be alive 
after a certain time , " Then he calculated and in his calculation the 
lin " entered : and on being asked what it was, he said it was the ratio 
of the circumference to the diameter. Then insurance agent said what 
circumference and diameter have to do with the life and death of people. 
Similarly, I cannot understand what monkeys have to do with the insurance 
Bill. (Laughter.) 

The Honourable Bir NripeDdra Btrcar: Sir, my Honourable friend, 
Dr. ~"  Ahmad, by putting that question : "what have monkeys 
got to do with this Bill T " puts me in a very embarra.'Jsing situation. 
(Laughter.) The question before the House is what number or percent-
age of dirootors the policy holders should be allowed to have on the board 
{If directors. Now, we had a very instructive address, the quintes!lence of 
all that WIUl cogent and relevant, from Prof. Ranga. For instance, with-
out properly understanding nationalism and ultranationalism. I (lanDot 
make up my mind whether they will have three or four directors. Necee-
aarily I must know something about what happened in the Balkans : and 
t interrupted him not for taking him away from his line of argument, but 
only to inquire how one burns mid.night on in day ~ . (L"ughter.) 
That was ·all. I meant tl() otfenC6.'-

The ~  important matter ~ ' has' 'been' bronghi ouf by pret. 
aaQga and which really helps us to solve the q'llestionis the fact that 
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lMU' -*JUJP.r .. -~ -.·l 
K .... Wi1hehn married ilL widow. (Laughter.) With the help of these 
ugUDU!IIlY (BM.ewedLauahter), 1 come, Sir. to the inevitable oll11clusioB 
that die Select OGI.amittee has done the right thing. 

Then, Prof. ~  in hie very' illurniuating addreas told ~ .of the 
capitatists and millionaires on whichewer benches they may be Sitting .. I 
rather thonght -he WAS lookin.g at the bench rigoht in front of hlln. 
(Laughter.) 'I'hat agftin iR &Il argument which enables me to come to 
the coneIusioll that the policy boldMa' directors should be only 25 pel' 
cent. and not more. 1, therefore, support what is in ~  Select Commit-
tee'li Report and oppose :Mr. Ayyangar's amendment .. 

1Ir. 8. Wya.murti: Sir, I am grateful to the Honourable the Law 
Member,as I am sure the whole House is, for giving us sOroe minutes of 
exquisite enjoyment. But even those minutes cannot take the House from 
the real argument behind this amendment. I quite agree that Prof. 
Ranga referred to Kaiser Wilhelm and his widow consort :'my Honourable 
friend is perfectly right in referring ~ them in his own. inimitable way, 
but neither Kaiser Wilhelm nor his widow consort has anything to do 
with the actual merits of the amendment. (Laughter.) I rise to support 
this amendment, and ask the House to vote for it ; and I want to /!ive 
one very specific reason for it. If consistency makes any appeal to tbis 
Honourable House, as I believe and trust it must and will, we deeided 
without a division, on the floor of this House only two days ago, that 
Managing Agents of aU insurers, life and general, shall go at the end of 
three years, and during these three years they shall not get more thaD. 
Rs. 2,000 per mensem. It was so passed without a division, because the 
party which has always identified it'*llf with vested interests, the European 
Gronp, and the Government, which always says it stands for vested 
interests, both said that, in the interests of policy holders and in the 
interests of general insurance business in this country, they must go. Now, 
in the name of those very policy holders, we are s ~  a much more 
modest, a much more moderate, and a much more workable arrange-
ment. My Honourable friend, Prof. Ranga, made this point first in his 
speech : that after all, all thOBe who have thought about the s b ~  
am now confining myself to life insurance--have come to the conclusi()n 
that the business ought to be nationalised, and the earlier the better. I 
have no doubt in my own mind about it. Life insurance business is such 
that, if we are to get the maximum benefit to the people as a whole, if 
tq)eD1IetI are to bp reduced, -if the insurance habit is to become more 
popular in this country, if premiums are to be reduced-and let me here 
say in passing that in our country, our premiums for life insurance are 
higher than in almost any other country-one of the reasons is the 
eDormous expenses on the part of these insurers,-I believe that the 
iDterests of our country from any point of view demand that the business 
of life insurance ought to be nationalised. If today we do not put forward 
and support tbat amendment, it is beeause we know the Government is not 
in the hands of the people of this country. I have no doubt that, when the 
Government COIUS into the kaadl of the people of this country, almQSt 
the very Ant thin« they will do wi11 be to natio..wse the business of 
life insurance. ~ o  Sir, taia 8J1le1ldment it a hambleattempt in the 
direction of givinsr the people who are molt affected,;. higher voice ill the 
~. ~  of lite ill8Q.rallce COInpllAiel!, than the Select Committee has 
... v.n." . 



~  .J.' 

The Honourable the Leader of the House said, o~' than· once, that 
l '~l ' o  had done the right thing, that is to-say, in providinr 

f(no 8M leu *n 6De-fourth,-let me read· to the H01JSe the words,-the 
WoMS ift the clause are " not leas than one-fourth ef the whole Dumber 
f)f Directors of the company". Therefore, Sir, the Bill contemplates, the 
Select Committee contemplates, the Government contempl'Me wit'll 
~  the possibilit) of a rational insurance company, of a company 
wtOOh knows ita oWn interest, increasing the number from one-fourth to 
lKle-half·. JiJet me re-state the argument in another way. There is nothing 
iD the Bill' 811 it stands today, even if the amendment were not accepted 
by this House, to prevent one-half of the directors of a company being 
poliey holders, or even the whole of them. I am suggesting, Sir, that all 
these arguments of disastrous consequences can have no relevance, when 
tlte Bill contemplates and provides, wherever a company so desires, f()r 
haJf or even more directors being policy holders. Now, Sir, we are in a 
minority here. And is it seriously Rllggested that policy holders, in all 
life insurance companies, should play the game futile game as we are 
playing here of passing R€solutions, of making suggestions, and the Govern-
mrnt saying they will do nothing, they will not even tell us why they do 
nothing, because public interest demands they should tE'H us nothing' 
What is thc idea, Sir, of saying that statutorily they shall be in a minority 
always' 

'fhen, Sir, if really the policy holders' directors are such impos-
sible people, that if they become one-half, something s s o ~ will 
bappen to iUSUrSJ1Ce companies, I suggest, Sir, that even onc-foul'th 9f 
them, if rEsourceful men, if they are unscrupulous, and if they want to 
hurt the affairs of the company, can do enough mischief. l"~~ , 
t,here ean he no Ilrgument on principle or on merits against t.his umcnd-
ment. The argument, all along, is an assumed antithesis between the 
charaeter and efficiency of shareholders' directors on the one lland and 
the character and efficiency of poliey holders' directors on the otller, 
and secondly, that. the first class--shareholders' o ~ ll always 
keep t.he affairs of the insurance company above everything else, whereas 
the unfortunate policy-holders' directors may introduce irrelevant con-
side.rations. I have two answers to give. Sir, shareholders in this 
count.ry are not s'U.i genet·is. Shareholders are among the men and women 
of the country; so are policy holders. Therefore, there is no jD(!on-
'8istency between the character and efficiency of the shareholders) diree-
tOIS and that of the policy holders' directors. Secondly, Sir, the idea 
that policy holders' directors are likely to hurt the affairs of the com-
pany cannot hold water for one moment, b s~, literally, in the case 
of policy holders' directors if they do anything mischievous it will be 
a 'case of cutting their nose to spite their face. After all, in every life 
insurance company carrying On the business of life insurance, tho 
policy holders' interests demand and require the prosperity and good 
working of the company. If tbe company goes forward and worlrs 
'Soundly, the policy holders' interests are protected. I, therefore, ask-
whv Rhould tllerebe this diRtrust of the l'olicy holders' directors ,. They 
1'~ bound to be men who will take the same interest as shareholders' 

directors in the fina.Deial affairs of the company. There are question!! 
Mming before these directors, for example, the declar'ati6n or c1h'i-
fieuas, declaration of bonuses, investments of, the properties 01· the 
('ompany, subject. to what we may 00, when we come to clause 2R. In 
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~~~·~~ ~~ .~ ~~  ~~~.~ ' ~~  1J~~ :,~~.·~, 
np.\nted .~\l.  .that. ~ ,-  don't s." Q~~ ,-b 1 & l ~~l \ll 1~~~ 
~ ~ s dodepl.,re dividen<ls, ~ -. ,beyond .. ~. :. .1 ~ . . ' t4e . PlPIl$ 
ayarlcious ~ may s ~  ~so bl . o ", ~,. ~ 'll . l .~ 
aDd propu that. when s~ dividends •• ", de.a\ared " ~ ruaUp. 
&aIDed out of the sums cQntl'ibuteQ. by the poJicy holden, by way "of 
prtmiums .paid by them, there should be an equal voioo. to the ol ~  
hottlers, "'hose directors will be not less than one-half.· Similarly, wita 
"tlgard t.odeclaration of bonuses. there must be a preper:dwcussioD -,md 
a proper settlement arrived at. And last, but not least, I suggest, Rir, 
that in the matter of investments, it is very important'that, considering 
recent hapPGnings in this country, the policy holders' directors should 
have 8 powerful voice. It seems to me, Sir, that considering the actual 
amendment,-and I want to remind the House of the words oi the 
amendment once more, if I may,-" till the tenth year from the seeond 
year of commencement of business thereof and thereafter half 0'£ the 
whole number of directors " ..... . 

, 
An Honourable lIIem.ber: Not from the commencement of thg Act. 

Mr. S. Satyamurti: I may also add that this clause itself provides. 
that this section shall not take effect, until the expiry of one year Irom 
the commencement of thia Act. This Act will take another six or seven 
mouths to come into force i and there will be ten ~ more. It seemB 
to me that, if we believe in ourselves,-after all, Sir, we in this House 
are competent enough to represent 1akbs of voters and to do our duties 
here I-if we believe in ourselves, the policy holders are men like Ol\r-
selves, we should have trust in them, and I have no doubt that they; 
WIll be selecting proper directors. 

As for the argument that they are spread over the whole conntry, 
.£ have two answers. Shareholders are spread all over the country, 
but, unfortunately, the fact is that in several cases sharehold3rs are 
in the pockets of one or two people. I am stating a matter of fact 
which the Honourable the Law Member must know, and in certain in-
surance companies the shareholders' meetings are nothing more than a 
farce, because A or B commands the vast majority of the shares. We 
must break the monopoly, and we want to break the monopoly in the 
intt:rests of the policy holders one-fourth of whose directors ought to 
be there till the tenth year from the second year of commencemflnt of 
bllsiness of theRe companies, and, thereafter, one-half of the whole 
number. It seems to me, Sir, this is a modest amendment and ought to 
t'!ommend itself to every section of the HOUle. I have great pleasure in 
supporting it. 

is : 

Several l ~bl  Kembera : Sir, the question may now be put. 

Mr. Prelidtllt (The Honourable Sir Abdur Rabim) : The qUe&tiOD 

44 That the que.t1oJl be DOW put." 

T,he motion was adopted. "l •• 
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.. That in sub·elaule (1) of clause 42 of the Bill, after the word -, eompanY'1 
oeeurring in the fourth line, the worda I, ,t.Ul!tWttath'P.",..,.",tIIw.rUearad',\yea.r 0 
eommeDCement of buaiD.e.1 thereot and thereafter bait· of the whole number of 
directors' be inaerted." '';I,'' ' ,',W'! ~ ~ ) .,: u ' 

The Assembly divided : 
~ 1'· ".i. 

:1~~ '~~~  MdhaucUiky," ~ '  
Anoy, Mr. M. S. 
Ayyangar, Mr. M. Ananthasayanam. , 
Banerjea, Dr. P. N. 
Bhagavan Das, Dr. 
Chaliba, Mr. Ji\iladbar. 
Chattopadhyaya, Mr. Amarendra. Nath. 
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Chundcr, Mr. N. C. 
Dna, Mr.n. 
Das, Pandit, Nilakaat4a.. 
Datta, Mr; 'Althil ChlUldra. 
Deaai, Mr. Bhula:bhai J. 

, Deahmukh, Dr. G. V. 
Deahmukh, Mr. G. V. 
Gadgil, Mr. N. V. 
Govind Daa, Seth. 
Gupta, Mr. K. S. 
Hans Raj, Raizada. 
Hosmani, Mr. S. K. 
Jedhe, Mr. K. M. 

J ~.:.s l1-  ~, '" "'s 
Joseph, Mr. George. 
Kailaah Behari LaI, Babu. 

,l.faitra, ~  L.akahmi Kauta. 
. Mangnl Singh, Sardar: .' 
¥isTa, ~  , b~  :paYl'l. , . ' 

, !oIudal"'r,: 'Mr. C. ~ ·--: l ~ 
Muhammad Ahmad Kazmi, Qui .. 
Pand(l, Mr. Badri Dutt, '. 
'Ra.ghubir Narayan Singh, Choudhri. 
Ramaynn Prasad, Mr. 
Buga, Prof. N. G. ' 
Rao,. Mr., Thirumala. 
Swena, Mr. Mohan Lal 
Santhanam, Mr. K. 
Batyamurti, Mr. B. 
Sham Lal, Mr. 
Singh, Mr. Gauri ,Shankar. 
Singh, Mr. Ram Narayan. 
Sri Prakasa, Mr. 
Umar Aly Shah, Mr. 
Varma, Mr. B. B. 
Ziauddin Abmad, Dr. 

NOE8--66. 
Abdul Hamid, Khtm Bahadur Bir. 
Abdullah, Mr. H. M. 
Ahmad Nawaz Khan, Major Nawab Sir. 
Anwar·ul·Azim, Mr. Muhammad. 
Asghar Ali, Sheikh. 
Blljoria, Babu Baijna.th. 
Bajpai, Sir Girja Shankar. 
Boyle, Mr .• T. D. 
Buas, Mr. L. C. 
Chanda, Mr. A. K. 
Chapman·Mortimer, lb. T. 
Dalal, Dr. R. D. 
DaIpllt Singb, Sardar Babadur Captain. 
Esli8Jl Bait, ~. H ..... Bathal' H. 
,Fazl·j·Ilahi, Khan Sahib Shaikh. 
Ghill8uddin, Mr. Y. 
Ghnla.m Muhammad, Mr. 
Ghuznavi, Sir Abdul HaUm. 
Gidney, Mr. C. W. A. 

. Griffiths, Mr. p, J. 
Grigg, The Honourable Sir James. 
Hudson, Sir LeaUe. ' . 
Jamea, Mr. F. E. ., 
Jawa.har Singh, Sard&\' 'Bllihadur ea.r' 

Sir. 
Jeho.nair, Sir CoWIIBji. 
Kamaluddm Ahmed; S .... ·u1·Ulama. 
Kuahalpal Bingh, Baja Bahadur. 
Lalehaad ·Navalraf, Mr. 
Lang, ](1'. J. 0; 

Thi motion W'U iielatieCL 

Lloyd, Mr. A. H. 
Maekeown, Mr. J. A. 
Manavedan Raja, Bao Bahadur X. O. 
Mani, Mr. R. S. 
Mehta, Mr. S. L. 
Mody, Bir H. P. 
Mudie, Mr. R. F. 
Nagarkar, Mr. O. B. 
Nayudu, Diwan Bahadur B. V. Sri Harf 

&0. 
Ogilvie, Mr. C. M. G. 
Parsons, Lieut.·Colonel A. E. B. 
Purssall, Mr. R. B. 
Rahman, LieutA'olooelK. A. 
Boy, Mr. S. N. 
Sant Singh, Sardar. 
Scott, Mr. J. BaIllB8.Y. 
Sen, Mr. S. C. -
Sher Muhammad KJuua., Oaptafn Sara. 

Sir. , 
Siddique All Khan, Khan Sahib Nawab. 
Sirear, The Honourable Bir Nripendra. 
Spence, ,Mr. G. H. 
Stewart, The HOD01l1'ableSh Thomas. 
Bukthankar, Mr. Y. N. ,"., 
Sultan Ahmad, The Honourable' eli-

Saiyid; 
Thorne, Mr. J. A. 
Tyldal·PattensoD, Kr'. ..L I!I. 
Yakub, Sir Muhammad. 

. ~ { r' ~. 
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. • ; fttW,.. '(!he Honourable &': b . -:~' {!'he ql1e.tiqD 
W: 

,. Tliat elaUMQItaIul pan ., tile BlD." 

The motion was adopted. 

Clause 42 was added to the Bill. 

Mr. ~ (The Honourable Sir ,A.bdur Rahim) The queation 

• I That clauee 43 stand part of the Bill" 

Mr. L. C. BUis (Nominated Non-Official) : I beg to move: 

" Thai in elaulJe 43 of the Bill, after the fieue • .a " occurring in the third liDe, 
the words ' who carries OR the bUline.. of life innr.aee ' be inIIerted." 

The point of this amendment is that restrictions in this clkuse are 
by their nature not applicable in the case of insurance busine=;11 other 
than life insurance. In such cases the question of actuarial vRluation 
of the assets and liabilities does not arise. It is,therefore, proposed 
that the application of the clause should be restricted to life ls lll~  
busine8s. Sir, I move. 

lIIIr. S. C. Sen: We accept the amendment. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

is : 
II That in clause 43 ot the Bill, after the figure I 2 " occurring in the third line, 

the words ' who carries on the business ot life insunule8 t be inserted." 

~  motion was adopted. 

Mr. L. O. Buss : Sir, I mo,'e : 
" That after clause 43 of the Bill, the following proviso be werted : 

, Provided that the provisions of 'this section shall not apply in toe e&IIe where 
nn insurer, in addition to life insurance business, carries on one or more 
of the other elasses of iUlurance business specified in lIub-sectibn (1) of 
lleetion 6 '." 

'1'he same difficulty arises in the case of an insUrer carrying on 
non-life Im&mcss besides life businels as in the case of an insure.' doing 
non--life bu&iness only. In fact, such a company is not in a position to 
co:alply WIth this clause because of the complications arising from the 
sIlipuJlI.tion that dividends or bonuses may only be paid out of a surplus 
disclosej by an actuarial valuation of the assets and liabilities. It!FI 
(or thia reason that the proviso is proposed. Sir, I move. 

Mr. PftilMM ('l'he Honourable Sir Abdu:r Rahim) : .A:meDdment 
,mo'\"'ed: 

" That after elaU18 43 of the BID, the foDowtng prodlo bll iBHrted : 

• Pro\'ided that the P1'OYidou of this seetion IIhall not alIpq in the tlII1I8 where 
an iMBer, ill addition to life insurance businellll, carri. o!l ODe 01' more 

. of the other claueB of ill8Urane8 bW .. , J1 ~ . '~1  of 
.eetion 6 '." ' "' , .. , ," 



THE INSUR.ANOli: ~. 
'. to '. 

Mr. JJ l .Q~ I. l)ew: 1 rise ~ oppose this ~ . ~.1 ' ~  It.Ufi ~.  
u good reason. The protectIOn that IS given by this section lS ~~'l - ~ 
to be taken away. for all practical purposes by my, Honourable frleuit8. 
dcc..ording to this, if :as. 10 worth of DOD-life buaiDoeu ja c101UI ~Q 
willions worth of life insurance business is done, you neec1llot have an 
wvestigatioll. I submit, it requires no further 1 b~ . If ' they 
lll!i! mo ;rcd a sensible. amendment to this effect that' if' ihere is 1\ mired 
~o , that is to lIay, life plus something else, and that the investiga-
tion sho1l1d be confint'd to the life part of the business and not be 
general, iL might have been acceptable, but, a'S it is worded, it ill utterly 
imrollRih:e b accept it. 

The Honourable Sir NripeDdra Sircar : 1 have nothing to odd to 
:he groulJd" put forward by the ~  of the Opposition. I oppo.e 
the amcJl\lmcnt. 

is ; 

is : 

Mr. Preiident (The Honourable Sir Abdur Rahim) The queatioD 

,. ~' ll  attl"f l' ~ ' 4:: (If thl' Bill, the following proViso be maerted : 

• Provided that. tht> prov:srons" of 'tlliti Belltion' shall not· apply in the eale where 
1m meurer, in addition to life inBurance bUline .. , carries on one or more 
of the other el:.isRl'l1 ot insuranCe bUeiD8IIIBpeeUled iJa lub-_tioa' (1) of 
leetiOJl 6 '." . 

The mr,tion was nf'gatived. 

Mr. President (The IloTlourabll' Sir Ahdur Rahim) The question 

,. 'rllnt ,' : l~' 4:l, as alllt'nded, BhID,1 part of the Bill." 

'fh(, motion was adopted. 

Claii".e 4a, as amended, was adrlecl to the Bill. 

Prof. !iI. G. Ba.Dga: 1 want to o ~ only the second P&l't of 'the 
amendment Dnd omit the first part. I have amended the second part 
flS follOwli ... , .. 

Mr. President ('l'he Honourable Sir Abdur Rahim) : If no objec-
tion iR Tllist'd, I will allow you to move it in the amended form. 

Prof. N. O. Rango. : Sir, I moYe : 

,. That ilfter elllulle 43 of tilt' Bill, the fullowing ncw dausll be added : 

• 43A. An jUllur,,!' shall give noti/,e within three months ot a policy lapain« 
informing the &IIured of the amount required to change the policy into 
a paid up poliey within one year atter such notice, if 10 deaind by the 
aSllured '." 

,~ I unde18t.and the Government are prepared to accept thi.. Sir, I 
IImo·;e. 

T.a8H.AD • 
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111'. Prtsiclem ~ Houourable Sir Abdur Rahim) : Amendmen, 
Jao.ed : " ',' : , " :" 

is ~ 

•• ~  after el&uIe 43 of tbe BUI, thetollowiug now elause ~ added : 
" 

j 41A. ... uyurer almll ,ive Dotiee b~ three months of a policy lapsing 
iDforlRiJlc the auured of the amount reqllir('d to Ilhang8 the poliey into 
a paid up policy within ODe yt'llT aft<.r such notit'c, if, 80 desired by the 
auured '." 

Mr. 8. C .... '; We a,?cept the amendment. . ~. . \ 

Mr. President (The Honourable Sir Abdur ~ b  : The Question , ' 

., That' Rft8J' elaullt' 43 of the Bill, the following Ut.,,· ('lause 00 added ) 

I fSA. AD InBurer shall gi"1l Dotil·c within three rnonthK of I\. poli<,y lapsing 
informing the assured of the amount required 1.0 ('hunge the poUry into 
8 paid u-e polit'y within one you afteT surh notice, if 10 deaired lIy the . 
assured '.'" 

l'ht· motion was adopted. 

New clause 43A was added to the Bill. 
The Assembly then adjourned till Eleveu of the Clock on Wettnes-

d.-y, the :!2nd September, ]937. 
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